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INDEPENDENT REPORT OF MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE CONCERNING ORDER OF HON’BLE NGT (SZ) IN
ORIGINAL APPLICATION NO. 238 OF 2021 (SZ) [EARLIER O.A. NO.181/2020
(PB)] & I.A. NO.187 OF 2021 (SZ) [EARLIER I.A. No0.212/2020 (PB)]

As per Original Application No. 238 of 2021 (SZ) [Earlier O.A. No.181/2020 (PB)] &
[.LA. No.187 0of 2021 (SZ) [Earlier I.A. No.212/2020 (PB)] Order 08™ December 2021, there is

a direction to all the Official respondents in Paragraph 8 as:

..."In the meantime, the official respondents are also directed to file their independent
response regarding the allegations made in the letter petition before the next hearing date, so

as to consider the further directions (if any) to be issued in this regard.”

2 In view of the above, the Sh. Tarun Kathula, Scientist ‘F,” Sub—Office of Ministry of
Environment, Forest and Climate Change, Hyderabad, Telangana, conducted a site inspection
of M/s Hindys Labs on 24™ June 2024 and monitored EC No. IA-J-11011/114/2017 — 1A 11 (1)
dated 9™ April 2020 to file the independent response regarding the allegations made in the letter
petition. In the letter petition, the petitioner mentioned land, water, and air pollution due to the

release of waste into the environment by the Hindys Laboratories.

3 The monitoring report of EC No. IA-J-11011/114/2017 — IA 11 (1), dated 9th April 2020,
is placed in Annexure I, comprising Appendixes 1 to 17. The photographs of the site
inspection are placed in Annexure II. The non-compliances observed and recommendations

made during the monitoring of the above-mentioned EC, are as follows:

1. Non-Compliance with General Condition (xxi): PP has not provided the details of
the date of financial closure and final approval of the project by the concerned
authorities or the date the project started.

. Itis suggested that PP replace the existing Conocarpus spp trees in the existing green

belt with native plant species.

4. The suggestions made by the Joint Committee report, which visited the industry on
03.02.2022, may be seen in paragraph 8 of Appendix-18 and are also monitored during the

visit, and the compliance status is as follows:

i. PP has paid crop compensation of Rs. 2273000 to the applicant (Sri Shepuri
Ramchandraiah) (Complied)

arun Kathula
Director/Scientist 'F* (C)
~Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004.
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PP has paid environmental compensation of Rs. 59.9 lakhs to the Telangana Pollution
Control Board out of Rs. 1,19,70,000. The remaining 50% amount, i.e., Rs. 59.80 lakhs,
is pending, and TGPCB has given time to pay the pending amount by July 2024. The
latest observations of the Telangana Pollution Control Board (TGPCB) via letter dated
05.03.2024 are in Appendix —19. (Partially Complied)

As suggested by the Joint Committee, PP has installed an online monitoring system for
stacks attached to boilers. Further, HCI (hydrochloric acid) fumes are connected to
scrubbers, which are monitored periodically. No online monitoring for HCl is installed
by PP. (Partially Complied)

PP has upgraded ETP to 250 KLD with high TDS and low TDS, as well as RO
permeates, installed cameras, and connected them to the servers of TGPCB and CPCB.
PP has conducted ZLD study through M/s Kiwis Eco Laboratories Pvt but not with
NEERI as recommended by the Joint Committee. (Not Complied)

PP has conducted third-party studies through M/s Kiwis Eco Laboratories Pvt Ltd for
VOC emissions, which states that the total recovery of solvents was 95.3 to 98.9%,
more than 95%. However, the assessment of the VoC emission study, as recommended
by the Joint Committee to conduct from NEERI/IICT, was not done by PP. (Not
Complied)

PP has not complied with the Joint Committee's suggestion by not commissioning a
groundwater contamination study in and around the industry through the National

Geophysical Research Institute, Hyderabad, to address the grievances of the applicant

<

(Tarun Kathula)
Scientist ‘F’,
Sub-Office, MoEFCC
Hyderabad - Telangana
Tarun Kathula

cientist 'F' (C)
egional Office,

and farmer regarding groundwater contamination. (Not Complied)

Director/S
Integrated R
Ministry of Environment

~ Rhava
ranya biidvall

Forest and Climate Change
n, Hyderabad, Telangana-500 004.



Government of India
Ministry of Environment, Forest and Climate Change
Sub Office, Hyderabad —500004
MONITORING REPORT

As per Original Application No. 238 of 2021 (SZ) [Earlier O.A. N0.181/2020 (PB)] &
I.A. No.187 of 2021 (SZ) [Earlier I.A. No.212/2020 (PB)] Order 08" December 2021, there
is a direction to all the Official respondents in Paragraph 8 as: ...“In the meantime, the
official respondents are also directed to file their independent response regarding the
allegations made in the letter petition before the next hearing date, so as to consider the
further directions (if any) to be issued in this regard.”

2. In view of the above, the Sh. Tarun Kathula, Scientist ‘F,” Sub—Office of Ministry of
Environment, Forest and Climate Change, Hyderabad, Telangana, conducted a site inspection
of M/s Hindys Labs on 24™ June 2024 and monitored EC No. 1A-J-11011/114/2017 — 1A 1
(1) dated 9™ April 2020 to file the independent response regarding the allegations made in the
letter petition. Initially, the CFO ran the project and sought expansion on 11 acres and has
obtained the said EC.

3. In the letter petition, the petitioner mentioned land, water, and air pollution due to
Hindys Laboratories and Nalgonda’s release of waste into the environment. A copy of the
letter petition is placed in Appendix 1.

DATA SHEET
1 | Project Type: River Valley / Mining /| Industry
Industry / Thermal / Nuclear / Other
(Specify)
2 | Name of the Project Hindys Lab Pvt Limited
3 | Clearance letter(s)/OM No. and dated Obtained Environmental Clearance
F. No. 1A-J-11011/114/2017- 1A  11(1)
dated.09.04.2020 from MoEFCC, New Delhi
4 | Location
Village Veliminedu
Tehsil (s) Chityal
District Nalgonda
State(s) Telangana
Latitude/Longitude 17°13'33" (N)/ 79° 1'36" (E)
5 | Address for correspondence
a. Address of concerned project Chief | M/s Hindys Lab Pvt. Ltd.,
Engineer (with Code &Telephone /| Sy No. 289, 290, 291 and 292, Veliminedu Village,
Telex / Fax numbers) Chityal Mandal, Nalgonda District, Telangana
Contact N0.9395102624
6 | Salient Features

a. of the project

As per CFO (Phase-1)
» Production capacity: 2500 Kgs/day
> Total Water requirement: 127.65 KLD
Fresh: 81.65 KLD
Recycled: 46 KLD
Total Wastewater generation: 48.8 KLD
LTDS: 18.25 KLD




HTDS: 30.55 KLD

> Utilities: Boiler: Coal-fired boiler 8TPH &
6TPH (standby); DG Sets: 1500 KVA &

1000 KVA

b. Of the environmental management
plans

Air, water
developing green belt

and Noise pollution controls,

&

7 | Breakup of the project area (in ha.)
a. Submergence area (forest & non- | Total area: 11 Acres, 36 % Green belt area: 4 Acres
forests)
b. others
8 | Breakup of the project affected population | No effect of population
with enumeration of those losing houses /
dwelling units only, agricultural land and
landless labours / artisans
a. SC, ST /Adivasis
b. Others
9 | Finance Details
a. Project cost as originally planned and | 45 Crores
subsequent revised estimates and the
years of price reference
b. Allocations made for environmental || S. | Description Capital | Recurring
management plans, with item-wise and | | No cost Cost
year-wise  breakup  (capital & (Lakhs) | (Lakhs)
Recurring) 1 | Air pollution 30
Control 237
2 | Water pollution 543
Control 336
3 | Noise pollution 1.5
Control 8
4 | Environment 13 9
Monitoring and
Management
5 | Occupational Health 20.5 10
6 | Green Belt 8 4
7 | Others (Solid.
Waste) 34.4 99.5
Total (Lakhs) 657 697
c. Cost-Benefit Ratio / Internal Rate of | --
Return and the year of Assessment
d. Whether (c) includes the cost of | --
environment management as shown
in (b) above
e. Total expenditure on the Project so | 45 Crores
far
f. Actual expenditure incurred on the | 13.54 Crores
environment management plans so far
10 | Forest land requirement NA

a. The status of approval for a diversion
of forest land for non-forestry use

b. The status of compensatory




afforestation, if any

c. The status of clear felling

d. Comments on the viability and
sustainability =~ of  compensatory
afforestation programme in the light
of actual field experience so far

11 | The status of clear felling in non-forest | NA
area (such as submergence area of
reservoir, approach road), if any, with
guantitative information
12 | Status of construction Obtained EC, CFE and CFO.
a. Date of commencement 10.09.2020
b. Reason for the delay if the project is yet | The project was implemented with 50% production
to start capacity as per CFO.
13 | Date of site visit

a. Date of site visit for this monitoring
report

24.06. 2024




STATUS OF IMPLEMENTATION OF MoEFCC ENVIRONMENTAL CLEARANCE

CONDITIONS ENVIRONMENT CLEARANCE of Hindys Lab Private Limited,

(FORMERLY M/SHYCHEM LABORATORIES) SY.289,290, 291&292, VELIMINEDU (V),

Chityala (M), NALGONDA DISTRICT vide letter No F No: 1A- J-11011/114/2017-1A.

11 (1) dated .09.04.2020

Condition

Status

S. No
[

Necessary permission has mandated under the
water (Prevention and control of pollution) Act,
1974 and the Air (Prevention and control of
pollution) Act,1981, as applicable from time to
time, shall be obtained from the state pollution
control board.

Complied.

The industry obtained a CFO from TSPCB for an
existing unit, valid until 31 July 2025 under the
Water Act 1974 and the Air Act 1981. A copy of
the CFO dated 27.01.2022 is in Appendix 2.

As already committed by the project proponent,
Zero Liquid discharge shall be ensured and no
waste/treated water shall be discharged outside
the premises. All the waste water to be collected
and reused after treatment.

Complied.

The effluent generated from the plant is mainly
from the process, washings, scrubbing, utility
blow-downs, RO/DM rejects, and domestic
wastewater. The effluents from the process,
washings, scrubbers, and RO/DM rejects are
considered as HTDS streams, while wastewater
from utility blow down and domestic wastewater
are considered LTDS streams. HTDS effluents
will be treated in a stripper, followed by MEE and
ATFD.

Evaporation Salts from ATFD and ETP sludge are
disposed to TSDF. All LTDS effluent, along with
condensate from MEE and ATFD, is being treated
in biological treatment followed by the RO
system. RO Rejects are sent to MEE, and treated
water (permeate) is reused for cooling towers and
boiler makeup. Hence, there is no discharge of
waste water from our industry. The Zero Liquid
Discharge observed flow diagram is as below:
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Necessary authorization required under the
Hazardous and other wastes (Management and
trans-boundary Movement) Rules 2016, Solid
waste management rules 2016, shall be obtained
and the provisions contained in the rules shall be
strictly adhered to.

Complied.

PP has Obtained the necessary authorization under
the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules 2016 for
existing operations. Appendix 3.

National Emission Standards for Organic
Chemical manufacturing industry issued by the

Complied.




ministry vide G.S.R.608(E) Dated 21 July 2010
and amended from to time shall be followed.

It is observed that PP for following the National
Emission standards for Organic Chemical
manufacturing industry is equipped with the
following:

i. All  Transportation of  Hazardous
Chemicals is per the Motor Vehicle Act
(MVA), 1989.

ii.  Storage of chemicals as per chemical
compatibility and storage condition

lii.  Product  Safety information, e,
Availability of MSDS for every chemical
stored.

iv. Provided Safety systems, i.e., Fire alarm,
Fire detection (Beam & Smoke Detectors),
Fire Extinguisher system, Gas detection,
and suppression system.

v.  All the employees are trained in chemical
handling safety.

v | Volatile organic compounds (VOCSs) Fugitive Complied.
emission shall be controlled at 99.95% with It is observed that the industry has a chilled water
effective chillers and modern technology. circulation system for condensers at solvent
recovery systems and reactor vents in production
blocks to minimize fugitive emissions. VOC
values are monitored with a portable VOC meter.
The online VOC monitoring system was installed
in the middle of the plant and connected to the
TSPCB server to control Fugitive emissions from
the process.
vi | No raw material/solvent prohibited by the Complied.
concerned regulatory authorities from time to The industry does not use any raw materials or
time shall be used. solvents prohibited by the concerned regulatory
authorities in the existing process.
vii | As proposed, storage of raw material shall be Complied.
restricted to 3 days. It is observed that the industry maintains the
minimum inventory for storage of Raw materials
in existing operations.
viii | To control source and the fugitive emissions, Complied.
suitable pollution control devices shall be PP maintains the required stack height and has
installed to meet the prescribed norms and /or the | also installed pollution control devices like bag
NAAQS. The gaseous emission shall be filters and cyclone separators to control fugitive
dispersed through stack of adequate height as per | emissions, per CPCB/SPCB guidelines, in our
CPCB/SPCB guidelines. existing operations. The authorized agency
monitors stack emissions once a month, and the
observed values are within the permissible limits.
Appendix 4.
ix | Solvent management shall be carried out as Complied.

follows:

(a)Reactor shall be connected to chilled brine
condenser system.

(b)Reactor and solvent handling pump shall have

The industry is maintaining the following safety
measures in the existing operations:
i.  All the reactors are connected to a chilled




mechanical seals to prevent leakages.

(c) The condensers shall be provided with
sufficient HTS and residence time so as to
achieve more than 95% recovery.

(d)Solvents shall be stored in a separate space
specified with all safety measures.

(e)Proper earthing shall be provided in all the
electrical equipment wherever solvent handling
is done.

(F) Entire plant shall be flameproof. The solvent
storage tanks shall be provided with breather
valve to prevent losses.

(9) All the solvent storage tanks shall be
connected with vent condensers with chilled
brine circulation.

brine condenser.
ii.  Mechanical seals were provided to all the
solvent handling pumps.

iii.  Solvents are stored in a separate space with
N2 blanketing and a provided fire hydrant
sprinkler system.

iv.  Proper earthing system for all the
equipment and double earthing to solvent
storage tanks.

v.  Solvent storage tanks have a breather valve
and Nitrogen blanketing system.

X | Total fresh water requirement shall not exceed Complied.
163.3 cum/day, proposed to be met from mission
Bhagiratha (Industrial supply). Prior permission | Fresh water consumption is within the prescribed
in this regard shall be obtained from the limits, as mentioned in the existing CFO.
concerned regulatory authority. Appendix 5 and Appendix 2.
Xi | Process effluent/any wastewater shall not be Complied.
allowed to mix with storm water. The storm
water from the premises shall be collected and PP is maintaining a separate collection system for
discharged through a separate conveyance processing effluent and stormwater.
system. All the vent pipes should be above the
roof level.
xii | Hazardous chemicals shall be stored in tanks, Complied.
tank farms, drums, carboys etc. Flame arrestors | PP stores Hazardous chemicals in storage tanks,
shall be provided on tank farm, and solvent tank farms, drums, carboys, etc., with Flame
transfer through pumps. Raw material and arrestors. All solvents are transferred through a
products should be stored in leak proof closed system. Raw materials and products are
containers. Spent acid to be stored over the stored in leakproof containers.
ground tank and to be sent to TSDF.
xiii | Process organic residue and spent carbon, if any, | Complied.
shall be sent to cement industries. ETP sludge, The industry periodically sends the hazardous
process inorganic& evaporation salt shall be waste generated in its existing process to
disposed off to the TSDF. TSDF/Cement industries for further treatment and
disposal as prescribed by H.W. management rules
and regulations. Appendix 6.
xiv | The company shall strictly comply with the rules | Complied.
and guidelines under Manufacture, storage and PP is observed complying with the rules and
import of Hazardous chemicals (MSIHC) Rules | guidelines under the Manufacture, Storage, and
1989 as amended time to time. All transportation | Import of Hazardous Chemicals (MSIHC) Rules
of Hazardous chemicals shall be as per the Motor | 1989, as amended from time to time. It also
Vehicle Act (MVA),1989. observed that PP complies with transporting
Hazardous chemicals as per the Motor Vehicle
Act (MVA),1989, such as Audits, on-site
emergency plans, Reporting structures of Major
accidents, Safety audits, vehicle labelling.
xv | Fly ash should be stored separately as per CPCB | Complied.

guidelines so that it may not adversely affect the

The generated fly ash in existing operations is




air quality. Direct exposure of workers to fly ash
and dust should be avoided.

stored in a closed system.

xvi | The company shall undertake waste Complied.
minimization measures as below:
(a) Metering and control of quantities of It is observed that PP is taking the following
active ingredients to minimize waste. measures to minimize waste and maintain cleaner
(b) Reuse of by-products from the process as | production practices:
raw materials or as raw material i.  Auto pumping and closed feeding systems
substitutes in other processes. are used to control spillages.
(c) Use of automated filling to minimize ii.  High-pressure hoses are wused for
spillage. equipment cleaning.
(d) Use of Close Feed system into batch iii.  Installed flow meters
reactors. Iv.  Re-use of by-products
(e) Venting equipment through vapour v. All ingredients are fed to the reactor in a
recovery system. closed feed system, like a pipeline and
(F) Use of high pressure hoses for equipment powder transferring system.
clearing to reduce waste water vi. Vent pipes are provided to reduce
generation. wastewater generation
vii.  Usage of high-pressure jet machine &
spray ball for cleaning to reduce
wastewater generation
viii.  Washes water is recycled and subsequently
reused.

ix. Steam condensate is collected separately
and treated in ETP /RO & RO permeate is
recycled to cooling tower makeup

xvii | A green belt of at least 5-10 m width shall be Complied.
developed in nearly 33% of the total project area,
mainly along the periphery, in downward wind PP maintains an 11-acre green belt, which is 36 %
direction, and along road sides, etc. Plant species | of the total area. The layout of the green belt is in
shall be selected as per the CPCB guidelines in Appendix - 7
consultation with the State Forest Department.

xviii | As proposed Rs.2.25 crores shall be allocated Complied.

towards Corporate Environment Responsibility
(CER) As proposed, the CER allocation shall be
spent mainly for addressing the issues (Social,
health employment, infrastructure, drinking
water facility, skill development, plantation, etc)
raised during public consultation/hearing.

The investments made towards CER by PP are as
below, totalling 45.38 crores:

Description Investment
(in Crores)

ZLD system for Wastewater 40

Management

Installed  Scrubbers, Dust 1

collector & bag filter for Air

pollution management

PIIAN System (Odor control 0.15

Measures)

Nitrogen Blanketing, Breather 2

valves & vent condensers for

VOC control (fugitive

emissions)

Ambulance (Emergency) 0.12
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Fire Hydrant systems, Fire 1.5
tender Systems (Fire Safety)
& Fire & ogas Detection
systems
Hood and Scrubbing system 0.35
for effluent storage tanks
Environmental ~ Monitoring, 0.06
Installation of VOC meter to
monitor VOC emissions &
online Dust monitoring
Green belt Development 0.2
Total (in Crores) 45.38
xix | Preference shall be given to local villagers for Complied.
employment in the unit. PP has employed local villagers in their unit, and
PP informed that 294 of the 456 employed are
local people.
xx | For the DG sets, emission limits and the stack Complied
height shall be in conformity with the extant
regulations and the CPCB guidelines. Acoustic PP has provided the required stack height and
enclosure shall be provided to DG set for monitoring facility (Port Hole, Platform, ladder,
controlling the noise pollution. etc.) per emission regulations and the CPCB
guidelines. A MoEFCC-authorized agency
performs regular monitoring once a month.
Industry is provided an acoustic enclosure to the
DG set to control noise pollution in existing
operations. The latest noise pollution monitoring
is in Appendix 8.
xXi | The unit shall make the arrangement for Complied.
protection of possible fire hazards during The industry maintains auto-modular fire
manufacturing process in material handling protection systems, such as fire hydrants, sprinkler
.Fire- fighting system shall be as per the norms. | systems, fire alarm  systems, and fire
extinguishers.
xxii | Occupational health surveillance including Complied.
dental check-up of the workers shall be done on | In its existing operational activity, the industry
a regular basis and records maintained as per the | provides periodic health check-ups for plant
factories Act. workers as per the Factories Act. The health
reports of a few employees are in Appendix 9.
xxiii | Continuous online (24*7) monitoring system for | Complied.
stack emission shall be installed for Continuous online (24*7) monitoring system for
measurement of flue gas discharge and the stack emission to measure flue gas discharge and
pollutants concentration, and the data to be pollutant concentration. The data is transmitted to
transmitted to the CPCB and SPCB server. For the CPCB and SPCB servers. PP has installed and
ZLD, the unit shall install web camera with night | operated an IP camera with a PAN, TILT Zoom,
vision capability and flow meters in the 5x or above focal length, and night vision
channel/drain carrying effluent within the capability. It also has flow meters and totalizers
premises. with RS-485 communication facilities to HTDS,
LTDS, and RO permeate and a connection to the
CPCB and TSPCB data servers.
11.1 | The grant of environmental clearance is further subject to compliance of other general
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conditions under:

The project proponent shall obtain all other
statutory/necessary
permissions/recommendations/NOCs  prior to
start of construction/operation of the project,
which inter alia include, permission/approvals
under the Forest(Conservation) Act,1980;wild
life  (Protection) Act,1972; the Coastal
Regulation Zone Notification,2019,as amended
from time to time, and other office
Memoranda/circular issued by the ministry of
Environment, Forest and Climate Change from
time to time ,as applicable to the project.

Complied.

The project does not involve forests, wildlife, or
CRZs. PP has obtained ECs and CFOs to operate
the industry.

The project proponent shall ensure compliance
of ‘National Emission Standards’ as applicable
to the project, issued by the Ministry from time
to time. The project proponent shall also abide
by the rules /regulations issued by the
CPCB/SPCB for control/abatement of pollution.

PP has agreed to comply.

PP regularly monitors air, water, and noise
pollution. The monitoring reports are placed in
Appendix 10, Appendix 11, and Appendix 8.

The project authorities shall adhere to the
stipulations made by the State pollution Control
Board/Committee, Central pollution Control
Board, State Government and any other statutory
authority.

PP has agreed to comply.

The project proponent shall prepare a site-
specific conservation plan and wildlife
management plan in case of the presence of
Schedule-1 species in the study area, as
applicable to the project, and submit it to the
Chief Wildlife Warden for approval. The
recommendations shall be implemented in
consultation with the State Forest/Wildlife
Department in a time-bound manner.

Not applicable.

It is observed that there are no Schedule — -l
species in the study area.

No further expansion or modifications in the
plant, other than mentioned in the EIA
Notification 2006 and its amendments, shall be
carried out without prior approval of Ministry of
Environment, Forest and Climate change. In
case of deviations or alterations in the project
proposal from those submitted to this Ministry
for clearance, a fresh reference shall be made to
the Ministry to assess the adequacy of conditions
imposed and to add additional environmental
protection measures required, if any

PP has agreed to comply.

Vi

The energy source for lighting purpose shall be
preferably LED based, or advance having
preference in energy conservation and
environment betterment.

Complied.

LED-based lighting has been installed in its
existing operational activities.

Vil

The locations of ambient air quality monitoring
stations shall be decided in consultation with the
State Pollution Control Board (SPCB) and it

Complied.
The monitoring report of air quality reports is
placed in Appendix 10.
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shall be ensured that atleast one station each is
installed in the upwind and down wind direction
as well as where maximum ground level
concentration s are anticipated.

viii | The National Ambient Air quality Emission Complied.
Standards issued by the Ministry vide G.S.R. The monitoring report of air quality reports is
NO.826(E)dated 16™ November ,2009 shall be | placed in Appendix 10.
followed.
ix | The overall noise levels in and around the plant | Complied.
area shall be kept well within the standards by The monitoring report of noise pollution is placed
providing noise control measure including at Appendix 8.
acoustic hoods, silencers, enclosures etc. On all
sources of noise generation. The ambient noise
levels shall conform to the standards prescribed
under Environment (Protection) Act, 1986 Rules,
1989 viz. 75 dBA (day time) and 70 dBA (night
time).
X | The Company shall harvest rainwater from the Complied.
roof tops of the buildings and storm water drains | Dedicated Storm Water Collection (RCC) Tanks
to recharge the ground water and to utilize the (1 x 250 KL & 1 x 200 KL each) are provided to
same for process requirements. store around 450 KL of stormwater, which is
utilized after pre-treatment.
Xi Training shall be imparted to all employees on Complied.
safety and health aspects of chemicals handling. | PP regularly trains all employees on the safety and
Pre-employment and routine periodical medical | health aspects of chemical handling. In addition,
examinations for employees shall be undertaken | all employees undergo pre-employment and
on regular basis. Training to all employees on routine periodic medical examinations. The details
handling of chemicals shall be imparted. of the health reports are in Appendix 9.
xii | The company shall also comply with all Complied.
environmental protection measures and PP is implementing all the recommendations made
safeguards proposed in the documents submitted | in the EIA/EMP regarding environmental
to the Ministry. All the recommendations made | management and risk mitigation measures. The
in the EIA/EMP in respect of environmental details are as follows:
management, and risk mitigation measures
relating to the project shall be implemented. S. | Description Capit | Recurrin
N al cost | g Cost
0 (Lakh | (Lakhs)
s)
1 | Air pollution Control 237 30
2 | Water pollution 543
Control 336
3 | Noise pollution 1.5
Control 8
4 | Environment 13 9
Monitoring and
Management
5 | Occupational Health 20.5 10
6 | Green Belt 8 4
7 | Others (Solid. Waste) 34.4 99.5
Total (Lakhs) 657 697
xiii | The company shall undertake all relevant Complied.
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measures for improving the socioeconomic
conditions of the surrounding area. CER
activities shall be undertaken by involving local

The investments made towards CER by PP are as
below, totalling 45.38 crores:

villages and administration and shall be Description Investment
implemented. (in Crores)
ZLD system for Wastewater 40
Management
Installed  Scrubbers, Dust 1
collector & bag filter for Air
pollution management
PIIAN System (Odor control 0.15
Measures)
Nitrogen Blanketing, Breather 2
valves & vent condensers for
VOC control (fugitive
emissions)
Ambulance (Emergency) 0.12
Fire Hydrant systems, Fire 1.5
tender Systems (Fire Safety)
& Fire & gas Detection
systems
Hood and Scrubbing system 0.35
for effluent storage tanks
Environmental ~ Monitoring, 0.06
Installation of VOC meter to
monitor VOC emissions &
online Dust monitoring
Green belt Development 0.2
Total (in Crores) 45.38
xiv | The company shall undertake eco-development | PP has agreed to comply.
measures including community welfare measures
in the project area for the overall improvement of | Funds  earmarked for  Corporate  Social

the environment.

Responsibility (CSR) activities should be kept in
separate accounts and not diverted for other
purposes. PP spent around Rs. 549.65 lakhs from
2020-21 to 2023-24. The details are in Appendix
12. The following activities are conducted:

i. Provided uniforms, bags, stationery,
notebooks, and furniture to schools to
ensure uniformity among the students.
Providing the above enables children
studying in schools to have better access to
learning materials.

ii.  Outdoor playing equipment was provided
to Anganwadi schools to encourage the
children to attend regularly. However, in
several Anganwadi centers, it was
observed that the children could not access
the required equipment.

iii.  Additional classrooms and dining facilities
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should be provided for the students.

iv.  Providing computer learning labs to the
four schools to improve the learning skills
among the students

v.  Providing health support to needy poor
people.

vi. 2 RO Plants are installed in villages to
provide clean and safe drinking water.

vii.  Created awareness of Swachh Bharath
viii.  Providing CC cameras to the villages to
enhance safety and security, especially for
women and children
Xv | A Separate environmental management cell Complied.

(having qualified person with Environmental
science/ Environmental Engineering
/Specialization in the project area) equipped with
full-fledged laboratory facilities shall be set up to
carry out the Environmental management and
monitoring functions.

The EHS team works onsite, and another team
works at the corporate level to monitor EHS
functions and directly reports to the Plant Head.
The details of the teams are in Appendix 13.

XVi

The company shall earmark sufficient funds
towards capital cost and recurring cost per
annum to implement the conditions stipulated by
the ministry of environment, Forest and Climate
change as the state Government along with the
implementation schedule for all the conditions
stipulated herein. The funds so earmarked for
environment management / pollution control
measures shall not be diverted for any other
purpose.

Complied.
The details of capital as well as recurring costs
provided by PP are as follows:

S. | Description Capit | Recurrin
N al cost | g Cost
0 (Lakh | (Lakhs)
s)
1 | Air pollution Control 237 30
2 | Water pollution 543
Control 336
3 | Noise pollution 15
Control 8
4 | Environment 13 9
Monitoring and
Management
5 | Occupational Health 20.5 10
6 | Green Belt 8 4
7 | Others (Solid. Waste) 34.4 99.5
Total (Lakhs) 657 697

xvii | A Copy of the clearance letter shall be sent by Complied.
the project proponent to concerned panchayat, PP has shared with the panchayat, Zilla
Zilla parished/Muncipal corporation, urban local | Parishad/Municipal Corporation, and local bodies.
body and the local NGO, if any, from whom A copy of the letter is placed in Appendix 14.
suggestions /representations, if any, were
received while processing the proposal.

xviii | The project proponent shall also submit six Complied.

monthly reports on the status of compliance of
the stipulated environmental clearance
conditions including results of monitored data
(both in hard copies as well as by e-mail) to the
respective Regional Office of MOEF&CC, the

PP has submitted half-yearly and six-monthly
reports on the PARIVESH Portal. A copy of the
acknowledgment is in Appendix 15.
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respective Zonal Office of CPCB and SPCB. A
copy of Environmental Clearance and six
monthly compliance status report shall be posted
on the website of the company.

Xix

The environmental statement for each financial
year ending 31% March in Form-V as is
mandated shall be submitted to the concerned
State Pollution Control Board as prescribed
under the environmental (protection) Rules,
1986, as amended subsequently, shall also be put
on the website of the company along with the
status of compliance of environmental clearance
conditions and shall be sent to the respective
regional offices of MOEF&CC by e-mail.

Complied.

Form-V statements for existing operational
activity and will submit the environmental
statement (Form-V) for each financial year ending
31 March after the implementation of the project.
The copy of the Form V is at Appendix 16.

XX

The project proponent shall inform the public
that the project has been accorded environmental
clearance by the ministry and copies of the
clearance letter are available with the
SPCB/Committee and may also be seen at
website of the Ministry and at
https://parivesh.nic.in/. This shall be advertised
within the seven days from the date of issue of
the clearance letter, at least in two local
newspapers that are widely circulated in the
region of which one shall be in the vernacular
language of the locality concerned and a copy of
the same shall be forwarded to the concerned
regional Office of the Ministry.

Complied.
A copy of the advertisement given in the two
newspapers is placed in Appendix 17.

xxi | The project authorities shall inform the Regional | Not Complied.
Office and the Ministry of the date of financial
closure and final approval of the project by the | PP has not provided the details of the financial
concerned authorities and the date of the | closure date, the project's final approval by the
project's start. concerned authorities, or the date the project
started.
xxii | This environmental clearance is granted subject | PP has agreed to comply.
to final outcome of Honble supreme court of
india, Honble NGT and any other court of Law,
if any, as may be applicable to this project.
12 | The Ministry reserves the right to stipulate PP has agreed to comply.

additional conditions, if found necessary at
subsequent stages and the project proponent shall
implement all the said conditions in a time bound
manner. The ministry may revoke or suspend the
environmental clearance, if implementation of
any of the above conditions is not found
satisfactory.



https://parivesh.nic.in/
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13

Concealing factual data or submission of false/
fabricated data and failure to comply with any of
the conditions mentioned above may result in
withdrawal of this clearance and attract action
under the provisions of the environmental
(protection) Act 1986.

PP has agreed to comply.

14

Any appeal against this environmental clearance
shall lie with the national green Tribunal, if
preferred, within a period of 30 days as
prescribed under section 16 of the National
Green Tribunal Act, 2010.

PP has agreed to comply.

15

The above conditions shall be enforced, inter-
alia under the provisions of the Water(Prevention
& control of pollution) Act,1974, the Air
(Prevention & control of pollution)Act,1981, the
environmental(protection) Act,1986,Hazardous
and other Wastes (Management and trans
boundary Movement)Rules,2016 and the public
Liability insurance Act,1991 along with their
amendments and Rules and any other orders
passed by the Honble Supreme court of india /
High Courts and any other Court of Law relating
to the subject matter.

PP has agreed to comply.
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Observations of Non/Partly Compliance and Recommendations

Details of Non or Partial Compliance:

i.  Non-Compliance with General Condition (xxi): PP has not provided the details of
the date of financial closure and final approval of the project by the concerned
authorities or the date the project started.

Court cases:

I. Ongoing NGT (SZ) Original Application No. 238 of 2021 (SZ) [Earlier O.A.
No0.181/2020 (PB)] & I.A. N0.187 of 2021 (SZ) [Earlier I.A. N0.212/2020 (PB)] is
pending in court.

Recommendations:
I. The project proponent is requested to continue to submit the six-month compliance

through the PARIVESH Portal only.
ii. PP may replace existing Conocarpus spp. green belt with native plant species.

**k*



18

Email Meatu Kumari Prasacd

ORDER passed in Original Application No. 181 /2020

From ! Consultant Judicial-NGT{P.B.) <judicial- Man, Dec 07, 2020 11:02 AM
ngt@gowv.in= /2 attachments
Subject : ORDER passed in Original Application Mo, 1812020

To i Neetu Kumari Prasad <ms- -
tspcb@telangana.gov.inz, VISHWANATHAM S CRETA S,
PALARAM <cee-tspeb@telangana.gov.ins, colletor P2 Qe I
nigd <colletor_nlad@telangana.gav.in= L &R 74 m;_‘,‘\,‘n

Ce : Collector Nalgonda = v 1=
<gollector_nlgd @telangana.gov.in> \

Reply To : Consultant Judicial-NGT(P.8.) <judicial- NG 1 )} ! 3;7;;'-;1

ngt@gov.in= .. .,

Respected Sir/Madam, ‘j'LE{f
[ am directed to forward a copy of the Petition & order ¥

dated 01/12/2020 passed in Original Application No. 181/2020 Chepuri

Ramachandraiah Versus State of A.P. for vour kind perusal & necessary action.

for further eorrespandence please send all the documents on the new mail-id i.e.

judicial-ngt@goy.in

Kindly acknowledge the same.

REGARDS
CONSULTANT {Judicial)
(N.G.T.)(P.B.)[]

"Cleaniness i nexl o Godlingss™

= OA NO 181 2020 Chepuri Ramachandraiah.
~ 26 MB

= Chepuri Ramachandraiah.pdf
- VB KB
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;mlu" ePf020
o el i D 19-06-2020
q[1] 2020 4

The chairmn, ~ M
Matiomal Gireen Triburgl, tllw

M ieweilelhi
1

Subject:- Reguest o ke flecessary action " ugainst  Hindys
Chemical Faewry und seize it for Causing the Adr amd
waler: pollution henvily bevond the limits which s
leading o0 loss of catle & my rops and e grang
compensalion  fom  the  sai factory  which s iy
Velminedn Village, Chityala Mandal, Nilgonda Distrier -
Reguiss regirrdling

Sir,

I, Chepuri Ramchandraiah, S/ Lhurzaish, sgee abow &3 vears, Qe
Agriculuce, Rio Velminedy Village, Chityala Mandal, Nalponda atrict, 1= slatimg
that | am has Ing-an gpriculiure land w an X Ll ur.-tc.}:mgqs in-Sy.No, 345 |
marchised the sime in fhe year 1976, since then P cultivating the sume and lending
my Bmily with the income from that land, Mean while adjacent my langd
established a chemical fectory by name and style Hindys Laborataries, the said
company is producing e vy chemic!y, During the production, many waste
chemicals and waste water B¢ releasing in 1o my dands and the same chemicals are
sink fnle my land bops wells, due 10 which hope wells in my land pollted, the
polluted water cannot yseful for eultivation and carele purposes. The polluted waier
wirtmde by hince’ cows il iwe Butlales which are anacked by dilferent diseases and
they died, Due 1o the pollution, | am not able 10 cultiviste the land from 10 yerrs,
Fhe healih of catiles along with the healtly of villagers are damaging, Also the
polluted air spread my village, by the polluted water and air. | lost one crome

npaes,

g0a |ned] 2202

I
—[soze
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irstly  ihe said factory  estoblished oo the nane ol Highehem
| abortaries, thereafer Hindys Labonmorivs purchased the sad company and they
rusning without follewing the roles and regulations of the Pollution Control Board,
as per the rules and repatations ol the pollution control board, the said chemical
comparies shoukd not establish near o the villages nor public residence. bul the
sbove ssid company established in my village odjacent to my fand, ihe snidl
company releasing effluents and chermicals, mean while the air and water i oy
larid ind village are very much polluted. The Hindys peaple wie not contialling the
chemicals releasing out of the fbctory. Due o which many peaple snd cattle are
dving witl different diseases, This company 15 creating many prohlems 1o the
villogers alone my faimily by polluting the bore water and air pollution, We are
poor and unable to survive in that lond, We arc unable te caltivate the land. due 1o
which we are facing starvation. The villagers are also facing many problems frem

the air and water pollution dee to that factory.

Hetiee, | ol tequesting vou to ke necessary aclion agminst Hindys
Chemical Factory and seize it for causing the Alr and water pollution heavily
Feyond the limits which is leading vo loss of cattle & my crops and Lo grant
compensaiion from the said nclery which i in Velminedu Village, Chitvalu
Wlandul, Malponda District,

hanking you sir,
Yours Faithfully,

e} u'd:unnjtfy@

Chepuri Ramachandraiah,
S/o Durgaiah,
Rfo Velminedu Vilkage,
Chityala Mandal,
algonda Districl.
dobile Mo, 901 2032470,

!
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¥

TRAMSLATION
GOVERNMENT OF TELANGANA
PATTADHAR PASS BOOK

Dristrict : Malgonds Dievision: Malgonda
Meandal :Chitvala Willage: Veliminedu

Pass Book Mo, T2E060060548

Kaths Mo, B9

L. Mame of Pattadhas - Chepuri Ramachendzaiah
2, Father name : Diurpzial

3 Bex ’ pelnle

4. Adidress : Weliminedo

5, Cast - bl

6. Adhar Mo, 1 XN EXKIeET

7. Pattadhar Thumb Impression

Government of Telangana

District : Walzonda Diiwviginn: Malpenda
Mandai: Chityaka Yillage: Veliminedu

Particulars of Agricultore Land Di:21-04-2018

sl

Sy No. | Extent | Typeof |Remarcks | Signof
Mo, obizin Tahsildhar
1 I48/E 23800 | Others patti Feate s

Todal exrent 23800
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GOVERNMENT QF TE!.AHGI.%RGEE 7721160 6
REVENUE BEPARTMENT
FORM LA
Community Seriad Ho o 58 mu'-.m,
Disere Coda 1 20 A LB
Mandsl Code: 03 . CHPOZ1TOFeS1207
VHRpe Code 1 D0 ! J m%i‘;qsfﬁ:.f:ﬁi?

COMMUNITY AND DATE OF BIRTH CERTIFICATE

L This (s to cartily that the Sei/Srimathl/Kumar SHEPURT RAMACHANDRA Sfa / Bje f Mia ) Flof Wo [

Mip { Clo S, SHEPURE DURGATAM of Yeliminedy villege / Town of Shitygl Mandai of HALGONDA-

District of the Tolangana State belongs fo Mala-34r5cy Community whid i5 recognsed a5 5.0 undes:
The Conitibutulon (Schatuled Castes) Ordar, 1950
The Canstitubuian (Schaduled Tripes) Oroer, 1950

.0 M5, M6, 1700, Educatian, dated  25-9-1970 p4 amended from Time g ume {BEs) 5.05.5.Tellst

{Mogiication) Drder, 19565, 0o and €T s{Amandment] Aok, 1376,

2.7t 15 carsified that e date of Grh Sri/Srisrathi Hurrar Wﬂ-ﬂ. i= day o1 Month
IAMUARY Year 1951 (in words] Zaro One - JANUARY - Cne Mine Fiye Qne a5 pei e caclaration ghven

by mis/her Fathar/Hother/ Guardan and as ertarsd (1 thie Schiol records wivere hayshe studled.

| Sl

Bame i A PUSEPALATHA
Designation ; TARSILDAR
‘Mandal & chivral

Mole : T i Dighaby Sigred Etrﬂ'ﬂﬁl,mﬂmtmmpﬁﬂuiw.kntﬂtmmtlwm .
g S fwm hgmu.a.mu.w

try Pmiiig Ena apodcatien ramber mmitisad in the Crrikcane.

L N S PR R T o o S "!‘,-!'-I-TTH
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I EA.NEE,ATIEI-H
COVERNMENT OF TELANGANA, REVENUE, LAND
COMPUTERIZATION
Pattackar Pahoni
District: Nalgonda Village: Veliminaduy Date:30-07-2015
Mandal: Chityala Extent: AcresfGuntas Fasli Year: 1425
M 8v Mol Total | 5.9 Sisthy | Land Dam Katha | Name of | Mame Cccupant
Extent | Extent information | extent | o, Pattadhar and | occupier a exlent
S0
—I_E 3 45 a7 & Ly i1 12 [3 14/13
| ME/E 23500 L0000 | Prdis hlistin 00 | gyo Cl, Ch. 238300
‘ 23800 | 1.7400 Ramachandrei| Durgainh | Patadior
: [ ah, Drurpaiak

Certified by

Name: M, Jayamma
Designation: Tahsildhar _
Mundal: Chityaln Iy
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To D §0-03-32019

The chatrman
state Pollution contenl Boarsd
Telangana, Hydemsabad,

Bir,

suby Take necessary nction aguinst Hindvs Chemical Factory and

granl compensation for polluting the waler, air in the village

and heavily loss to my land and cattle’s, - Reguest -

Begarding,

I, Chepuri Ramchandrafah, S0 Durguiah, aged about 85 years, Oce: Agriculture,

Rlo Velminedu Village, Chityala Mandal, Malgonda District, | had agricultere Jand to an
extent of Ae.3-00gts, [ purchesed the same in the year 1976, since then | cultivating the
sative. tmean while adjacent to my lind established o chemical factory by name and style
Hindys Laborstories, the said company is producing heovy chemicals and waste
chemicals are coming to my lands and same are sink into my land bore wells, due to
witich bove wells in my Innd polluted, the polluted water cannaot weeful for eultivation, the
poliuted water dronk by theee cows and two buffalos and they attacked by diffevent
disenges and &lso the poliuted air spread in my village, by the polluted water and air T Iost
ong crore rupees, Firstly the said factory established on the nume of Highchem
Laboratories, thereafier Hindys Laboratories purchased the said company and they
running without following ithe Pollution Control Board, a5 per the rules af pollution
crmntrol boorrd the said chemical companies are did mol ceishiich pegr to the villimes nor
public residence, bat the sbove said compoany established in my village adjacent to my
land, the sald company relessing =ffluenis and chamicals, mean while the air and water in
iy land and village are very much poliuted.

Take neceszary action against the Hindys Chemical Factory and seize the same,
nnd grant compensation o me.

I']'hank"lrlg Yo ST,
Yours Faithifully

e
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@

RECEIPT

Thank you, your complaint registered

Name: Chepuri Ramachandrainly
Pk Tolus,

Aidel:

Chepuri Rama chandrigh,
Velminedu Village, Chityal Belandal,
Complaint Information: Requests

Your complaint registered Mo, MLODC/E201 7/02383, D427-02-2017
Remembers the registered number for fulire contact
Your complaint refated to Distriet Collector Malgonda,
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NLGTC RS0 TIORIES DIETAIL INFORNATION
Districk
Reglatration | o nerEfaoi7/o2363 Received By @ | Collectorate
Neo. f mMalgonda
Name: | 3ipb Trardege Recaived Date|, 09,9017
' ¥ ardege, S o
Address: Bag3e !I:'mall Address i
ACTION TAKEM
Current Status | REPORT SENT
fankhet Mo | AND DISPOSED
LoCaLLy
Grigvance dhat bay genbAted o roded
Datalls
fctian Histery Datall
Came
S.Mo. Action Date  |Deseription Sent By Prasently
| With
' Diskrict
1 la7ipa-2017 EEI:EELEE:;HE Citizen Collectarate
b Malgonda
I}I:trr:nlfdiollmmtz
Nakgo
TAKEN UP WITH | 23904 District
2 {03:03-2017  ISUBDRDINATE [V i SR IDNE  Ipachayath
DRGANISATION |- 1RRASE ntcer
anquire at take =arty
apprpRriate pokion
il CHstrict
; EXAMINED AT  [District Papchayath
3 |[08-033037  loun LEVEL Ifficer ﬁﬂ‘“?’a“"
cer
I i,EEIFEI[ElF'iI' ;J;KNEN District Panchayath g;;'l':rlum
o AND CISPDSED |Officer i
LOCALLY I |Halgonda |

LI

OF3/2009; 11920 Ad
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MLDGC/E2DI 2383 DETAILS INFORMATION

(i

—

Registration Mo, WLGDCE2G 702383 F.ui.-n:i*-'a‘li_'.- District Collect
orite Malgonda
Mame - Chepuri HReceived Dt 27-02-2017
Bamachandenizh
Address Veliminedu, Chityala | Ermail Address =
Mandal,
Contael Mo, Current Status Artion Taken
Report genl and
Disposced Locally
Grievance details | Water polluted in bore wells
ACTION HISTORY DETAILS
& Action Date Drescription Sent by Case presendly
M with
1 27-02-2017 Ruceived the Cirizes Disirict
Grievance Collectormie
algomda
2 03-03-2007 Taken up with District Collec: Distmct
subazrdinate orate Nalgonda, | Panchayath
Oeganization Forwarding Oficer
Remarts: Mepse
engquiTe ab toke
early appropriets
dction
3 Do-03-2017 Examined a1 oar level | Distrier penchant | Distoet
Officer Pancheyath
Oificer
4 06-03-2017 Action taken report | Diswriet Distriet
sent and disposed Panchayath Collectorate
locally officer Nalgonda
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TELANGANA STATE POLLUTION CONTROL BOARD
—gools Paryavarana Bhavan, A-lll, Industrial Estate, Sanathnagar,
S Hyderabad-500 018
“" Phone : 040-23887500
CONSENT & HWA ORDER (EXPANSION - PHASE-I)
RED CATEGORY
Consent Order No: 220523499495 Date : 27 .01.2022

(Consent Order for Existing/New or altered discharge of sewage andfor trade
effluents/outlet under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and amendments thereof, Operation of the plant under section 21/22 of Air
(Prevention & Control of Pollution) Act 1981 and amendments thereof and Authorization /
Renewal of Authorization under Rule 6 of the Hazardous Wastes (Management,
Handling & Transboundary, Movement) Rules 2016 & Amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act
1981 and amendments thereof, and Authorisation under the provisions of HW (MH & ™)
Rules, 2016 (hereinafter referred to as 'the Acts’, "the Rules’) and amendments thereof
and the rules and orders made there under to M/s. Hindys Lab Private Limited,
(Formerly Mis. Hychem Laboratories), Sy. No. 290 & 291, Veliminedu (V), Chityal
(M), Nalgonda District (hereinafter referred to as 'the Applicant /Industry') and the
industry is authorized to operate the industrial plant to discharge the Effluents from the
outlets and the quantity of Emissions per hour from the chimneys, by operating pollution
control equipment, as detailed below.

i) Out lets for discharge of Effluents:

Outlet Outlet Max daily Treatment & Disposal
No. description discharge
(KLD)
1 HTDS Effluents: 30.55 e Shall be stripped off for organic

Process — 22.55 recovery.
KLD, Washings o Stripper condensate to distillate for
- 2.5 KLD, DM separation of organic compounds
plant rejects — followed by disposal to cement plants
40 KLD & for co-processing & distilled effluents
scrubber — 1.5 shall be routed to ETP.
KLD e Stripped  effluents  for  forced

evaporation in MEE followed by ATFD.
o Condensate from MEE & ATFD shall
be routed to ETP.
e ATFD salts to TSDF.
2. LTDS Effluents: 18.25 o Treated in Biological ETP and treated
Boiler blow effluents shall be filtered in RO plant.
down -4 KLD, ° RO permeate to reuse and RO reject to

cooling  tower MEE & ATFD for Forced Evaporation.
blow down -

10,0 KLD +
Domestic
effluents — 4.25
KLD

TOTAL 48.80
KLD
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i) Emissions from chimneys:

Chimney Description of chimney
No.
1 Attached to Coal fired boiler of capacity 8 TPH
2 Attached to Coal fired boiler of capacity 6 TPH (standby)
3 Attached to process vents
4 Attached to DG sets of capacity 1 x 1500 KVA & 1 x
1000 KVA

* The industry shall disconnect the connections to the 6.0 TPH coal fired boiler as
committed by the industry. In the instance of using the 6.0 TPH coal fired boiler, the
industry shall inform the Regional Office, Nalgonda before starting.

iii) HW Authorisation No:

Date : 27 .01.2022

HAZARDOUS WASTE AUTHORISATION
(FORM - 1I)
[See Rule 6 (2)]

M/s. Hindys Lab Private Limited, (Formerly M/s. Hychem Laboratories), Sy. No. 290
& 291, Veliminedu (V), Chityal (M), Nalgonda District is hereby granted an
authorization to operate a facility for collection, reception, storage, treatment, transport
and disposal of Hazardous Wastes namely:

» Hazardous wastes with disposal option:

S Stream Quantity
Nc.J Description Mode of Treatment/Disposal
Spent Carbon 28.3 of 54.5
1. Schedule-l Kg/day | Shall be disposed to Cement units for Co-
processing / AFRF facilities of M/s. GEPIL
Process Organic 28.1 of 1915 Infrastructure  Pvt Ltd., Rakamcherla,
2. residue Schedule - | Kg/day | Pudur(M), Rangareddy district or M/s. TSDF,
Dundigal for preprocessing to be sent to
Solvent residue 20.3/36.1 of 1390 Cement units for Co-processing / TSDF
3. Schedule —1 | Kg/day | Dundigal for incineration.
Stripper Distillate 28.6 of 0.45 KLD | Sent to Cement industries for co-processing.
4. Schedule — |
Inorganic residue 28.1 of 455 M/s.Ultratech Cement Limited Unit, Andhra
Schedule - | Kg/day | pradesh cement works, Bogasamudram,
5. Tadipatri (M), Ananthapuram district, AP /
TSDF, Dundigal, Medchal district.
Evaporation Salts 35.3 of 1200
6. Schedule-] Ka/day Sent to TSDF.
7 Spent Solvents s r2]8&6 lOf | 28.4KLD For recovery & Reuse within the plant
' cheaule — premises.
Mixed Solvents 28.6 of 3.15 KLD | Send to authorized cement plants for co-
8. Schedule — | processing.
Hyflow -- 53.7 Sent to TSDF / Manufacture / suppliers /
9. Kg/day | authorized agencies.
ETP Sludge s ;‘:’5&3 lo f l K9£/3c.12 Sent to TSDF, Dundigal, Rangareddy district
10. chedule — 9148y | for secured land filling.

2
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11. | Ash from Boiler - 10 TPD | Sold to Brick manufactures.
Detoxified 33.1 of 1500 After detoxification, it should be disposed to
12. | containers & Schedule — | | Nos/Month | outside agencies.
container liners
Waste Oil 5.1 of 4.25 KLPA Sent to Authorized Recyclers
13. Schedule -I
Used Batteries A1160 of 5 Sent to Authorized Recyclers
14. Schedule-lll | Nos/Year

This consent order is valid for manufacturin

quantities only as per CFE (expansion) Order.

g the following products along with

S. Name of the product Capacity | Stag Starting Raw material Qty.
No. (Kg/day) | es Kg/day
1 | Amlodipine Besylate 16.65 I Phthalimido Amlodipine 21.25
2 | Clopidogrel Hydrogen 83.35 I Methyl(+)-alphaamino(2- | 105.35
Sulfate chlorophenyl)acetate
tatraric acid salt
3 | Dex Lansoprazole 16.65 I Lansoprazole 72.45
4 | Divolproex sodium 58.35 i 2,2-Dipropylmalonic 84.5
5 | Dulaxetine 83.35 ! (S)-N-Methyl-N-phenyl 135.45
oxycarbonyl-3-(2-
thienyl)propylamine
6 | Glimepiride 10 I 4-[2-(3-ethyl-4-methyl-2- | 8.75
oxo0-3-pyrroline-1-
carboxamido)ethyl]benze
ne sulfonamide
7 | Mesalamine 16.65 I Aniline 13
8 | Metaprolol 116.65 i 4-(2-Methoxy-ethyl)- 78.14
phenol
9 | Nebivolol HCL 150 I 6-fluoro -3,4-dihydroalfa- | 156.55
[[(phenyl
methyl)amino]methyl]-2H-
1-benzopyran methanol
10 | Pragabalin 16.65 I 3-(Carbamoyimethyl)-5- 61.25
methylhexanoic acid
11 | Rosuvastatin 50 I (R) -7-[4-(4- 57.35
Fluorophenyl)-6-(1-
methylethyl)-2-
[methyl(methylsulfonyl)a
mino]-5-pyrimidinyl]-5-
pyrimidinyl}-hydroxy-5-
0x0-6-heptenoic acid
methyl ester
12 | Sertraline HCI 66.65 I 4-(3,4-Dichlorophenyl)- 75.85
3,4-dihydro-N-methyl-
1(2H)-Naphthalenimine
13 | Valaciclovir 16.65 i 2-(Acetylamino)-1,9- 23
dihydro-9-[[2-
(acetyloxy)ethoxy]methyl]
-6H-purin-6-one
14 | 2- Acetyl Ethoxy acetyl | 206.65 I Acetic anhydride 184.25
methoxy ether (AEA)
(Acyclovir Intermediate)
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15

Trans-4-(4- 8.35 I Tetrahydrobenzene 9.9
chlorophenyl)-

cyclohexane carboxylic

acid (Atovaquone

Intermediate)

16 | 5-Cyano phthalide 133.35 Hi 5-Carboxy Phthalide 193.85
(Citalopram
Intermediate)

17 | Ethyl 3-{[3-Amino-4- 16.65 i 4-(methylamino)-3- 16.55
(Methylamino) nitrobenzoic acid
Benzoyl](Pyridine-2-Y1)

Amino} Propanoate
(EMP) (Dabigatran
Etixilate Mesylate
Intermediate)

18 | (S)-3-(Dimethylamino)- | 8.35 I 1-(2-Thienyl)-1-ethanone | 13.8
1-(2-thienyl)-1-propanol
(DMTP) (Duloxetine
Intermediate)

19 | (Cis-Ex0)-2,3- 150 I (Cis-Ex0)-2,3-norborane | 187.51
norbornane dicarboxylic -acid
dicarboximide [BDX] anhydride
(Lurosidone HCI
Intermediate)

20 | (1R,2R)-cyclohexane- 25 | [(1R,2R)-2- 18.45
1,2-diyl-bis (methylene) (Hydroxymethyl)cyclohex
dimethane sulfonate yljmethanol
[MOC] (Lurosidone HCI
Intermediate)

21 | 2-[2-[3(S)-[3-[2-(7- 8.35 I [3-[2-(7-Chloro-2- 12.25
Chloro-2-Quinolinyl)- quinolinyl)ethenyl]-alpha-
ethenyllphenyl]-3- [2-(methoxy carbonyl-
hydroxypropyllphenyl-2- phenyl)methyl]-beta-oxo-
propanol (CQHP) benzene propane icacid
(Montelucast Sodium methyl ester
Intermediate)

22 | 2,8-Diazo bicyclo 8.35 Vi Pyridine-2,3-Dicarboxylic | 24.45
Nonane (Moxifloxacin acid
Intermediate)

23 | Carbamyl Methyl-5- 66.65 I Isovalaraldehyde 60.6
Methy! hexanoic Acid
(CMM)(Pragabalin
Intermediate)

24 | (25,35,58)-2-Amino-3- | 8.35 i Phenyl alanine 10.5
Hydroxy-5-Tert-

Butylcarbonyl Amino
1,6-Diphenyl (BDH
pure) (Ritonavir
Intermediate)
25 | Tert-butyl 2-((4R,6S)-6- | 50 1] Tert-butyl -2-((4R,6S)-6- | 59.75

((E)-2-(4-(4-flurophenyl)-
6-isopropyl-2-(N-
methylmethanesulfonam
ido)Pyrimidin - 5-
ylvinyl)-2,2-dimethyl-
1,3-dioxane-4-yl-)
acetate (TIN)
(Rosuvastatin
Intermediate)

(acetyloxy)methyl-
2,2dimethyl-1,3-dioxan-4-
yhacetate.
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26 | Poly allyl amine HCI 83.35 I Polyallylamine 69.45
(Sevelamir
Intermediate)

27 | Dibenzimidazole 100 | Benzene-1,2-diamine 125
(Telmisartan
Intermediate)

28 | Diacetyl acyclovir 266.65 I Guanine 200.45
(Valaciclovir
Intermediate)

29 | Camphor sulfonyl 116.65 I L-Camphor sulfonicacid 131.25
dichloride (Intermediate

of Esomeprazole Mg)

30 | D- Mandalic acid 83.35 | Cis(+)4-(3,4- 2702.5
(Intermediate of dichlorophenyl)-1,2,3,4-
Sertraline HCI) tetrajudrp-N-methyl-1-

naphthalenamine
Mandalate SRI-lI(Mis)

31 | 4-(3,4-Dichlorophenyl)- | 433.35 I a-Naphthol 288.9
3,4-dihydro-N-methyl-1-
(2H)-Napthaleneimine
(Intermediate of
Sertraline Hcl)

32 | N2-(1-(S)-ethoxy 66.65 i L-Lysine 60.25
carbonyl-3-phenyl
propyl-N6-trifluoro
acetyl-L-lyline
(Intermediate of
Lisinopril)

Total Production : 2499.9
Worst case of 27 products | Kg/day

List of By-Products- Phase-l (Proposed):

S. Name of the | Quantity
No Name of the Product Stage By Product | (Kg/day)
Clopidogrel hydrogen P-toluene
1 I o 45
sulfate sulfonic acid
2 | Di-acetyl acyclovir I Acetic acid 103.5

This order is subject to the provisions of ‘the Acts’ and the Rules’ and amendments
made thereunder and further subject to the terms and conditions incorporated in the
schedule A, B and C enclosed to this order.

This order of Consents and Authorization is valid for a period upto 31.07.2025.

Sd/-

MEMBER SECRETARY
To
M/s. Hindys Lab Private Limited,
(Formerly M/s. Hychem Laboratories),
Sy. No. 290 & 291, Veliminedu (V), Chityal (M), Nalgonda District.

I T.C.F.B.O.ll (‘
{Lub o

GVSenior Environmental Engineer (FAC)
) 5
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SCHEDUE-A

. The applicant shall make applications through online for renewal of Consent (under
Water & Air Acts) and Authorisation under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts for
obtaining Consent & HW Authorisation of the Board. The applicant can also apply for
Auto Renewal of the CFO atleast 30 days before the expiry of this order as per the
procedure and eligibility stipulated in the Board Circular dt.19.11.2015 & 08.12.2015
(available in Board’'s Website: http://tspcb.cgg.gov.in/Pages/Circulars.aspx).

. This order is issued in line with CFO Order dt: 17.02.2021 and CFE Expansion Order
dt:27.01.2022. Concealing the factual data or submission of false information/
fabricated data and failure to comply with any of the conditions mentioned in this
order may result in withdrawal of this order and attract action under the provisions of
relevant pollution control Acts. The industry shall comply with CFO order dt.
17.02.2021 and CFE Expansion Order dt:27.01.2022 is still applicable.

. Any person aggrieved by an order made by the State Board under Section 25,
Section 26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within
thirty days from the date on which the order is communicated to him, prefer an appeal
as per Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to such authority
(hereinafter referred to as the Appellate Authority) constituted under Section 28 of the
Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981,

. The industry may explore the possibility of tapping the solar energy for their energy
requirements.

. The industry shall comply with the all the directions issued by the Board from time to
time.

. The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the interest of protection
of public health and environment.

SCHEDULE-B

. Total Fresh Water Consumption shall not exceed 127.65 KLD.

S.No. | Purpose Quantity
1. Process 18.65
- 2. Washings 2.5
3. Scrubber 1.5
4. Boiler Feed 25
5. Cooling Tower 66
6. | DM Plant 4
Regeneration
7. Domestic 5
8. | Gardening 5
127.65
Total (Fresh- 81.65 KLD &
Recycled 46 KLD)
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2. During the maintenance / breakdown of ZLD system, the industry is permitted to send
the LTDS effluents to CETP for not more than 15 days, in a calendar year duly
meeting the following inlet standards.

Parameter Limiting Standards
pH 5.5-9.0
Temperature °C 45.0
Total Dissolved Solids ( Inorganic ) 5,000 mg/l
Oil and Grease 20 mg/l
Phenolic Compounds (as CgHsOH) 5 mg/l
Ammonical Nitrogen (as N) 50 mg/l
Cyanide (as CN) 2 mg/l
Chromium Hexavalent (as Cr*®) 2 mg/l
Chromium (total) (as Cr) 2 mg/l
Copper (as Cu) 3 mg/l
Lead (as Pb) 1 mg/l
Nickel (as Ni) 3 mg/l
Zinc (as Zn) 15 mg/l
Arsenic (as As) 0.2 mg/l
Mercury (as Hg) 0.01 mg/l
Cadmium (as Cd) 1 mgll
Selenium (as Se) 0.05 myg/!l
Fluoride (as F) 15 mg/l
Boron (as B) 2 mg/l
COoD 15,000 mg/

3. The emissions shall not contain constituents in excess of the prescribed limits
mentioned below.

Chimney Description of Parameter Emission standards
No. Chimney
1 Attached to coal fired SPM 115 mg/Nm3
Boiler of capacity 8 TPH SO, * 600 mg/Nm?®
At 6% dry O, for solid fuel
and3% dry O; for liquid fuel
NO, * 300 mg/Nm*
At 6% dry O, for solid fuel
and3% dry O, for liquid fuel
2 Attached to coal fired SPM 115 mg/Nm3
Boiler of capacity 6 TPH S0,* 600 mg/Nm®
(Stand by) At 6% dry O,, for solid fuel
and3% dry O, for liquid fuel
NO, * 300 mg/Nm?®
At 6% dry Oy, for solid fuel
and3% dry O, for liquid fuel
3 Attached to Process HCI 35 mg/Nm°®
Vents
4 Attached to DG Sets of SPM 115 mg/Nm3
capacity 1 x 1500 kVA &
1x1000 kVA

*As per MOEF&CC Notification No.GSR 96(E), dt. 29.01.2018 published under
the Environment (Protection)Rules, 1986.

4. The industry shall not manufacture any un-consented products and exceeding
capacities without obtaining prior Consent for Establishment (CFE) and Consent for
Operation (CFO) of the Board.
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5. The industry shall comply with emission limits for DG sets upto 800 KW as per the
Notification G.S.R.520 (E), dated 01.07.2003 under the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004. In case of DG sets more than 800 KW
should comply with emission limits as per the Notification G.S.R.489 (E), dated
09.07.2002 at serial n0.96, under the Environment (Protection) Act, 1986.

6. The industry shall comply with ambient air quality standards of PM;o(Particulate
Matter size less than 10um) - 100 ug/ m>; PMa s(Particulate Matter size less than 2.5

pm) - 60 pg/ m* SO, - 80 pg/ m® NO, - 80 ug/m®, outside the factory premises at
the periphery of the industry.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

Noise Levels: Day time - (6 AMto 10 PM)-75dB (A)
Night time - (10 PM to 6 AM) - 70 dB (A).

7. The industry has paid CFO fee of Rs.3,60,000/- for a period up to 31.03.2023. The
industry shall pay balance consent fee annually as per rates notified in
G.0.Ms.No.22. The payment of annual consent fee shall be made at the concerned
RO for every financial year (i.e., April to March) within the stipulated time period i.e.,
1st quarter of every financial year (April to June) is mandatory for the industry /
project, failing which, the validity of the Consent Order automatically stands cancelled
and operation industry / project without valid consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016.

8. The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

9. The industry shall obey the outcome order of the Hon'ble NGT Order, New Delhi in
OA No, 181 of 2020.

10. The industry shall segregate effluents into LTDS & HTDS effluents separately.

11.The industry shall regularly operate the ZLD system to treat the effluent and 100%
recycle of treated effluent.

12.The industry is permitted to send HTDS effluents to the MEE system of M/s. JETL,
Jeedimetla for a period of maximum 15 days in a calendar year i.e. during
maintenance, break down of Stripper, MEE & ATFD system and shall maintain
records.

13. The industry shall maintain digital flow meters with totalisers (RS-485 communication)
for recording the quantity of HTDS effluents, LTDS effluent & RO permeate and also
maintain daily records. They shall connect the flow totaliser data to TSPCB & CPCB
servers as per CPCB protocol.

14.The industry shall maintain IP camera with PAN, 5x or above focal length with night
vision capability at the entrance of the main gate with a backup data for a period of 6
months.

15. The industry shall maintain vent condensers for chemical / solvent storage tanks to
control fugitive emissions.

16.The industry shall maintain separate water meters for recording water consumption
for process, boiler feed, cooling and domestic purposes and also maintain daily
records.
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17.The industry shall operate muiti stage scrubber along with online pH moni’Foring
system for control of process emissions. They shall maintain log book for operation of
scrubber for monitoring active scrubbing media.

18. The industry shall monitor VOCs in ambient air with online VOC analyzer & connect
the data to TSPCB server.

19. The industry shall maintain elevated platform with leachate/spillages collection pit to
store drums containing chemicals & wastes to control spillages / discharges of
chemicals / effluents on ground.

20.The industry shall maintain IP camera with PAN, TILT Zoom, 5x or above focal
length, with night vision capability at effluent collection system (HTDS & LTDS) and
RO permeate as per CPCB norms. They shall connect the data to CPCB & TSPCB
server.

21.The industry shall install on line TDS meter for HTDS effluent generation and connect
the same to TSPCB server within two months. They shall maintain the records for
effluent generation, TDS values, salts generation on daily basis.

22.The industry shall develop greenbelt as per norms.

23.The industry shall submit Bank Guarantee of Rs. 2 lakhs towards commitment to
comply with Board conditions / directions at RO, Nalgonda. The Bank Guarantee
amount will be forfeited, if the industry fails to comply with standards / conditions /
directions of the Board.

24.The evaporation losses in solvents shall be controlled by taking all preventive
measures such as circulation of Chilled brine, transfer of solvents by using pumps
instead of manual handling, closed centrifuges, providing primary & secondary
condensers to all the reactor vents and all the solvent storage tanks and keeping
solvent storage in ground storage tanks with closed pipeline to Reactors. The
industry shall operate Solvent Recovery Plant within plant premises. Solvents shall be
recovered to the maximum extent possible and shall be reused. The industry shall
submit status of efficiency of Solvent Recovery Plant to the concerned Regional

Officer. The industry shall not dispose spent solvents / mixed spent solvents to the
traders/ recyclers.

25.The industry shall provide adequate closed storage facilities above the ground with
proper lining for storage of effluents before its treatment.

26.The industry shall not use effluents in cooling towers under any circumstances.

27.The industry shall not discharge any effluents on land within or outside the plant
premises.

28.The industry shall provide storm water drains to avoid mixing of effluent/spillages with
run-off water during rains.

29.The industry shall provide sufficient storage collection tank to ensure the collection of
first run off rain water. The industry shall collect contaminated rain water and shall
dispose the same to the CETP, after confirming to the influent standards of CETP
duly maintaining separate records.

30.The industry shall provide arrangement to by-pass the rain water collection tank of
first run off rain water for subsequent water flow.

31.The industry shall provide hood with extraction system to the HTDS collection tanks
connected to the scrubbers to control odour.
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32.The industry shall take measures to prevent the seepages such as cement concrete
flooring with proper collection system to collect contaminants / spillages in the

relevant areas in the industry premises and avoid seepages outside the industry
premises.

33.The industry shall maintain separate energy meters for recording energy consumption
for air pollution control equipments and maintain record for daily energy consumption.

34.The industry shall provide Stack Monitoring facility as per Emission Regulation part-3
(ERP-3) norms for all the major stacks of the industry within a period of two months.

35. The industry shall ensure that the Port hole and ladder facility for the Stacks is safe to
carry out Stack monitoring. In place of monkey ladder, spiral type/scaffold ladder shall
be provided to ensure safety of monitoring personnel within a period of two months.

36. The industry shall implement the odour control measures at source of generation and

from ETP and shall ensure to maintain the same effectively to control odour
problems.

37.The industry shall ensure that there shall not be any change in process technology
and scope of working without prior approval from the Board.

38.The industry shall maintain records on source of starting raw material / Intermediates
for each product-wise and the consolidated records shall be submitted to the

concerned R.O., every month along with invoice copies of the starting raw materials
outsourced.

39.The industry shall ensure safe storage of the Bi-products / low value products on an
elevated platform with closed cover sheds & shall adopt suitable treatment. The
industry shall also maintain daily records for By-Products and its disposal.

40.(a) The industry shall maintain the following records and the same shall be made
available to the Board Officials during the inspection.

i) Daily production details (Products & By-products)
ii) Quantity of Effluents generated & reused.

iii) Log Books for pollution control systems.

iv) Daily solid waste generated and disposed

(b) The industry shall submit consolidated statement of the above on monthly basis
tothe Concerned Regional Office.

41.The industry shall collect & store the Hazardous Solid waste in an elevated closed
storage shed with impervious lining and Leachate collection system.

42.Under no circumstances the Hazardous Waste shall be burnt in the boiler.

43.The industry shall maintain concreted internal roads by cleaning regularly to avoid
fugitive emissions due to vehicular movement.

44.As per G.O.Rt.No.286, the industry shall transport the industrial effluents and plying
on the roads is allowed between 6 A.M. to 6 P.M. only.

45. The industry shall comply with Task Force directions issued by the Board from time to
time.

46. The applicant shall submit Environment statement in Form V to the Regional office

before 30th September of every year as per Rule No.14 of E(P) Rules, 1986 &
amendments thereof.

10
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To

45

.The conditions stipulated in this order are without any prejudice to rights and

contentions of this Board in any Hon’ble court of Law.

SCHEDULE -C
[see rule 6(2)]
[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES]

. The industry shall give top priority for waste minimization and cleaner production

practices.

The industry shall not store hazardous waste for more than 90 days as per the
Hazardous and other Wastes (Management. Handling and Transboundary
Movement) Rules, 2016 and amendments thereof. The industry shall maintain 6 copy
manifest system for transportation of waste generated and copies of receipt of
Consignee shall be submitted to the Concerned Regional office. The industry shall
maintain proper records for Hazardous Wastes stated in Authorisation in FORM-3 i.e.,
quantity of Incinerable waste, land disposal waste, recyclable waste etc., and file
annual returns in Form- 4 as per Rule 20(2) of the Hazardous and other Wastes

(Management, Handling & Transboundary Movement) Rules, 2016 and amendments
thereof.

The industry shall dispose /sell the Hazardous Waste to only industries/agencies
authorized by the State Pollution Control Boards. The industry shall verify the

authorization of the Board given to the Party before disposing its waste to the
External Party.

. The industry shall maintain proper records for Hazardous Wastes disposal and its

concurrence with authorization. In case of variation in generation, industry shall

submit explanation and obtain amendment in Environmental Clearance/ CFE/CFO in
this regard.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal. Waste oils shall be disposed to the authorized
Reprocessors/ Recyclers and Used Lead Acid Batteries shall be disposed to the
manufacturers / dealers on buyback basis. The industry shall take necessary practical
steps for prevention of oil spillages and carryover of oil from the premises. The
industry shall check the Certificate/ Authorisation/order of MoEF issued to the Re-
user/Recycle units while disposing the waste oil.

The industry shall dispose of e-waste to the authorised recyclers only.
The industry shall maintain good housekeeping.
The industry shall submit the condition wise compliance report of the conditions

stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

Sd/-
MEMBER SECRETARY

M/s. Hindys Lab Private Limited,
(Formerly M/s. Hychem Laboratories),

Sy

. No. 290 & 291, Veliminedu (V),

Chityal (M), Nalgonda District.

1 T.C.F.B.O.ll
‘ &L\!fﬁ; C\i"{‘\f{;{?f
QNSenior Environmental Engineer (FAC)

11
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Manifest for Hazardous and Other Waste

Manifest Date : 20-05-2024 17:01:05

Sender's Name,
Mailing Address, Ph No
and Email:

Mame :Hindys Lab Private Limited
Address :Hindys Lab Private Limited ,Sy.Ne 290&291 Veliminedu (V),Chityala (M} ,Malgonda (D} , Telngana
- S08114

Phone No :3989786403
Email :ehs@hindyslab.com

2 |Nonder's Authorisation | 7opCR/RCP/INLGICFORHWM/HOR016-05
3 | Manifest Document No: 96351
Transporter's Name, Name :TSDF
Address :Ramky Enviro Engineers Ltd DUNDIGAL. MEDAK
4 [Mailing Address, PANo | phone No :9849059648
(I S Email :hari@ramky.com
Type of Vehicle & ) o
5 | Capacity of Vehicle(kL); | Tk + Capacity : 30T
6 Transporter's Registration AP31YS$771
No:
7 | Vehicle Registration No: TSO08UF6448
Name : TSDF, Hyderabad Waste Management Project
Receiver's Name Address :Hyderabad Waste Management Project,(A division Ramky Enviro Engineers Ltd), Sy.No.684/1,
8 | & Address, Dundigal (V), Dundigal — Gandimaisamma (M), Medchal- Malkajgiri District, Telangana- 500043
Phone No. and Email: Phone No :9849059648
Email :mbd_hwm(@ramky.com
9 ::‘f‘i“"‘ Authorisation |5, /1S pCB/RO-Medchal/CFO/HO-2015/-1455
10 | Waste Description: LandFill / InOrganic Waste
1 Total Quantity: 0S5 Tondta)
Ne. of Coutainers: Refer Additional Data (Pt 17)
12 | Physical Form: Slurry
Special Handling
13 | Instructions Use P.P.E Like hand
& Additional Information:
I hereby declare that the containers of this consignment are fully and accurately described above by proper
Senders Certificate: shipping name and are categorised, packed, marked and labelled in all respect in proper conditions for
HINDYS LAB PRIVA mw;%according to applicable National Government Regulations
s Puhta2®Bip291, Veliminedu Village  Signature: Month, Day & Year
Chityal Mandal,Naigonda Dist, O
Telangana-508 114 Ph:9989749336 ) %\M
Transporter ¥ \
Acknowledgement of
Receipt of Waste:
15 Name & Smms‘:1 Month, Day & Year
W - oY) 09120/ 24
Receiver's
Acknowledgement for
Receipt of Hazardous and
Other Waste:
16
Name & Stamp: Signature: Month, Day & Year
Additional Waste Details:
'SNol ~ Name | Process ~ Hazardous Waste | Transport Desc | QtyType |
17 |t FE SALTS (ATFD SALT) _ 37.0thers 37.1 Others Odour Compounds 420 Bags

PH:7.2

Calorific Value: 1200
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Accreditated by ;

GLOBAL ENVIRO LABS

Recognised By Ministry of Environment Forest & Climate Change (MoEF & CC) GOl & NABL
W 2-2-1075/14/A/1, 1" Floor, Tilaknagar ‘X' Road, Bagh Amberpet,
Hyderabad - 500 013, Ph : 27407969
E-mail : globalelabs@gmail.com, globalelabs@rediffmail.com

0
0

ISO 28001:2015
IS0 45001:2018

REF.NO:GEL/HLPL/061/STM/2024-024 Date :16-05-2024

STACK MONITORING DATA

M/s. HINDYS LAB PVT LTD.,

Name of the: Industry (Formerly M/s Hychem Laboratories)

Adldrew, Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114

Sample Particulars ¢ Stack attached to 8 TPH Coal fired Boiler

Date of sampling ¢ 10-05-2024

Time of monitoring i 10:00 a.m,

. Stack diameter (m) 3 0.90

2. Stack cross sectional area (sq m) E 0.635

3. Flue gas temperature (°C) z 137

4. Exit velocity of fluc gases (m/sec) 5.78

5. Flow rate (cum/hr) 2 13,213
EMISSION DATA Limits Method Used

6. Suspended particulate matter 67 115 IS: 11255 (Part-1),
Concentration (mg/N m?) 1985 (RA-2019)

7. Sulphur dioxide : s 48 -—- IS: 11255 (Part-11),
Concentration (mg/N m?) 1985 (RA-2019)

8. Oxides of nitrogen 3 32 - IS: 11255 (P-7),

Concentration (mg/N m?) 2005 (RA-2017)

Note: All the values are within the limits prescribed by TSPCB.
Stack Kit Model/SL/No:SEA-90/000908, Next Calibration on: 08-04-2025

for GLOBAL ENVIRO LABS
 JAwa ]y

AUTHORISED SIGNATORY

Seentisto & (Panaaltants Tu Pollation (Poutrol

Stack monitoring report
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Month wise Water Consumption Details for the period of Apr 2023 to Mar 2024

. Consented May-

Description Capacity Apr-23 23 Jun-23 | Jul-23 | Aug-23 | Sep-23 | Oct-23 | Nov-23 | Dec-23
Process &

washings 63450 | 484.9 | 523.30 | 642.45 | 630.90 | 637.48 | 616.76 | 622.00 | 617.73 | 633.96
(KL/Month)

Boiler

(KL/Month) 750.00 | 724.1 | 737.98 | 730.55 | 759.42 | 729.06 | 730.89 | 748.86 | 706.95 | 739.67
Cooling tower 1980.00 | 1828.2 | 1866.55 | 1899.10 | 2014.90 | 1994.42 | 1938.32 | 1994.67 | 1941.75 | 2002.50
(KL/Month)

Domestic 150.00 | 1324 | 13599 | 131.08 | 149.08 | 149.85 | 144.92 | 149.85 | 147.94 | 151.96
(KL/Month)

DM Water,

softener 120.00 73.6 745 880 | 121.9 | 12096 | 1189 | 117.6 | 1185 | 119.3
regeneration &

(KL/Month)

Scrubber

(KL/Month) 45.00 458 | 458 44.7 46.4 46.2 45.0 46.6 44.8 46.5
Garden 150.00 | 1422 | 1439 | 1419 | 151.0 | 1493 | 1465 | 149.4 | 1473 | 153.1

(KL/Month)

Jan-24

627.8

748.3

1999.5

143.1

118.6

43.5

148.6

Feb-24

595.7

709.5

1882.5

116.0

133.1

42.1

142.6

Mar-24

622.6

758.6

1999.5

123.5

122.5

44.4

149.4




st Mooz 96351

49

Manifest for Hazardous and Other Waste

Manifest Date : 20-05-2024 17:01:05

Sender's Name,
Mailing Address, Ph No
and Email:

Mame :Hindys Lab Private Limited
Address :Hindys Lab Private Limited ,Sy.Ne 290&291 Veliminedu (V),Chityala (M} ,Malgonda (D} , Telngana
- S08114

Phone No :3989786403
Email :ehs@hindyslab.com

2 |Nonder's Authorisation | 7opCR/RCP/INLGICFORHWM/HOR016-05
3 | Manifest Document No: 96351
Transporter's Name, Name :TSDF
Address :Ramky Enviro Engineers Ltd DUNDIGAL. MEDAK
4 [Mailing Address, PANo | phone No :9849059648
(I S Email :hari@ramky.com
Type of Vehicle & ) o
5 | Capacity of Vehicle(kL); | Tk s Capacity : 30T
6 Transporter's Registration AP31YS$771
No:
7 | Vehicle Registration No: TSO08UF6448
Name : TSDF, Hyderabad Waste Management Project
Receiver's Name Address :Hyderabad Waste Management Project,(A division Ramky Enviro Engineers Ltd), Sy.No.684/1,
8 | & Address, Dundigal (V), Dundigal — Gandimaisamma (M), Medchal- Malkajgiri District, Telangana- 500043
Phone No. and Email: Phone No :9849059648
Email :mbd_hwm(@ramky.com
9 ::‘f‘i“"‘ Authorisation |5, /1SpCB/RO-Medchal/CFO/HO-2015/-1455
10 | Waste Description: LandFill / InOrganic Waste
1 Total Quantity: 0S5 Tondta)
Ne. of Coutainers: Refer Additional Data (Pt 17)
12 | Physical Form: Slurry
Special Handling
13 | Instructions Use P.P.E Like hand
& Additional Information:
I hereby declare that the containers of this consignment are fully and accurately described above by proper
Senders Certificate: shipping name and are categorised, packed, marked and labelled in all respect in proper conditions for
HINDYS LAB PRIVA mw;%according to applicable National Government Regulations
s Puhta2®Bip291, Veliminedu Village  Signature: Month, Day & Year
Chityal Mandal,Naigonda Dist, O
Telangana-508 114 Ph:9989749336 O %\M
Transporter ¥ \
Acknowledgement of
Receipt of Waste:
15 Name & Smms‘:1 Month, Day & Year
W - oY) 09120/ 24
Receiver's
Acknowledgement for
Receipt of Hazardous and
Other Waste:
16
Name & Stamp: Signature: Month, Day & Year
Additional Waste Details:
'SNol ~ Name | Process ~ Hazardous Waste | Transport Desc | QtyType |
17 |t FE SALTS (ATFD SALT) _ 37.0thers 37.1 Others Odour Compounds 420 Bags

PH:7.2

Calorific Value: 1200
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ANNEXURE- XII

Accroditated by :

GLOBAL ENVIRO LABS Q

Recognised By Ministry of Environment Forest & Climate Change (MoEF & CC) GOI & NABL
ff 2-2-1075/14/A/1, 17 Floor, Tilaknagar 'X' Road, Bagh Amberpet,

150 9001:2015 Hyderabad - 500 013. Ph : 27407969 _ KxC
180 45001:2018 E-mail : globalelabs@gmail.com, globalelabs@rediffmail.com
REF.NO:GEL/HLPL/061/NQD/2024-026 Date :16-05-2024
AMBIENT NOISE QUALITY DATA
Name of the Industry : M/s. HINDYS LAB PVT LTD'.,
Kiidiass A (Formerly M/s Hychem Laboratories)
' Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114
Date of Monitoring 10-05-2024
Noise Levels in dB (A)
Location Day Time Night Time
(U] (2)
I.  Near Main Gate : 64 56
2. Near Production Block : 67 62
3. Near Ware House $ 62 57
4.  Near Boiler : 71 68
5. Near D.G. Set g 70 66

(at Sm Distance)

Method Used : IS : 9989 — 1981 (RA-2014)
Note: 1, Daytime is reckoned in between 6 a.m and 10 p.m

2. Nighttime is reckoned in between 10 p.m and 6 a.m

3. TSPCB Limits for Noise Level at Daytime is 75 dB (A) and Night time is 70 dB (A)
Noise Level Meter Model SL-4010 (S1. No, Q666976), Next Calibration on: 21-09-2024

for GLOBAL ENVIRO LABS
Wy

AUTHORISED SIGNATORY

Scientiots & (onsultants Tu Pollution (Coutrol
T R b S e TIR Al S PR % RO SRRV SONT ST A | gt g

DG set Monitoring report
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Periodical health check-up medical reports

s
£ Annual Medical Examination Feb -2024
| Company &Unit : Hindys Lab
Addross : Sy.N0.290 & 291, Veliminedu Vilage,Chityala Mandal,Nalgonda Dist.1S-508114
Test Date: 15-02-2024 -
NAME: Mr.SURESH YEPURI | Emp 1d: 900001
GENDER : MALE
AGE: 39YRS
Present Health Complaints NIl
Past History of Health : Nil
) Personal History:
Diabetes: No Hypertension: No Medicaticn: NO
Alcoho!: No Tohacco: No Pan/Gutka: No
Tuberculesis: Na Epilepsy: No Psychiatric Hiness: No
Allergic Drugs: No IHD: No
Family History:
Diabetes: No Hypertension: No Tuberculosis: No
Asthma: No I1/o Epilepsy: No Allergic Drugs: No
Psychiatric lliness: No IHD: No
Physica! Examination: )
{9 Height: 175cms  Welght: 70 kgs  PULSE: 73 Per/min BP: 121/71mm HG
Anaemia: No Jaundice: No Clubbing/Xoilonychias: No
Hernia: No Varicose Veins: No Temperature: Mormal
Skin Diseases:
1, Infections : No 2] Allergies : No 3] Leprosy: No
Megsan Diagnostics Pvt. Lid.

Sy. No, 1, Pet Boshwerabod, Kampally, Beside SPG Grand Hotel,
Guthbulopur Mandal, Medchal District, Hyderabad 500014, Telong India.
wiwvw.megsandiagnostics.com, helpdask@megiandiagnostics.com.

Phane: 491 40 71100100,

Diagnostics ' Pharmacy | Palyclinics

™
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MEGSAN

'DIAGNOSTICS
Annual Medical Examination Feb -2024
Company &Unit : Hindys Lab
Address : Sy.N0.290 & 291, Veliminedu Village,Chityala Mandal,Nalgonda Dist.TS-508114
Test Date: 15.02-2024
NAME: Mr.SURESH YEPURI | Emp 1d : 900001
GENDER : MALE
AGE : 39YRS
Hearing: Right Ear: Normal Left Ear: Normal
Systemic Examination:

Cardiovascular system:  $1 & 52— Normal

Respiratory System: Respiratory sounds — Clear

Abdomen: Liver — Not Palpable Spleen — Not Palpable
CNS: pupillary Reaction - Normal Romberg's - Negative
Plantars = Normal Jerks — Normal

ENT: Normal

RTI FITNES

This is to certify Mr.SURESH YEPURI is free from Infectious and contagious diseases
including Tuberculosis. {After Physical examination and investigations)

HE is healthy and physically fit to work in the Company.
2 N
Remarks: Nil pr. TLY .“yj‘l""w)

MEDICAL OFFICER

Megsan Diagnostics Pvt. Lid. g : 4
5. No.|, Pet Boshasrabod, Kompaly, Baside SPG Grand Hotel, ! N ﬁ
India. (L- e e S ——— V\s.(&" e

Guihbullepur Mandal, Medchal Disrict, Hyderobad. 500014, Talongana,
wWWw. dh i com geoadicgnostics. com.

Phons: 491 £0 71100100,

Diagnostics | Pharmacy © Polyclinics
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MEGSAN

DIAGNOSTICS
Annual Medical Examination Feb -2024

Company &Unit : Hindys Lab
Address : $y.N0.290 & 291, Veliminedu Village,Chityala Mandal,Nalgonda Dist.TS-508114
Test Date: 15-02-2024

NAME: Mr.SURESH YEPURI | Emp Id : 900001

GENDER : MALE

AGE : 39YRS

Hearing: Right Ear: Normal Left Ear: Normal

Systemic Examination:

: Cardiovascular system: 51 & 52— Normal

Respiratory System; Respiratory sounds — Clear

Abdomen: Liver — Not Palpable Spleen — Not Palpable

CNS: pupillary Reaction — Normal Romberg's — Negative

Plantars = Normal Jerks — Normal

ENT: Normal

RTI FITNES!

This is to certify Mr.SURESH YEPURI is free from Infectious and contagious diseases
including Tuberculosis. {After Physical examination and investigations)

HE is healthy and physically fit to work in the Company.
Remarks: Nil Or. TLN NIT

MEDICAL OFFICER

Megsan Diagnostics Pvt. Ltd.

Sy. No.1, Pet Bushesrabod, Kompaly, Baside SPG Grand Hotel,
Guihbullspur Mandal, Medchal Dissict, Hyderobad- 500014, Telengana,
www.megsandiagnostice.com, hefpdesk@magieadicgnostics com.

(&)
B
India, [P e s e \J)l r———
Phonw: 491 £0 71100100, -
Diagnostics | Pharmacy  Polyclinics
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DIAGNOSTICS
Annual Medical Examination Feb -2024
Company &Unit : Hindys Lab
Address : 5y.N0.290 & 291, Veliminedu Village,Chityala Mandal,Nalgenda Dist.TS-508114
Test Date: 15.02-2024
NAME: Mr.SURESH YEPURI | Emp 1d : 900001
GENDER : MALE
AGE : 39YRS
)
EYE EXAMINATION REPORT
RIGHT EYE LEFT EYE
DISTANT VISION . 2 - 6/6 > 5 5 6/6
NEAR VISION S = 5 NG 5 . . N6
VISION NORMAL
Colour vision:Normal
OPTOMETRIST

Megsan Diagnostics Pvt. Lid.

Sy. No. 1, Pet Rasheerabad, Kompally, Beside SPG Grand Honel,
Quihbullapur Mondal, Madchal District, Hyderabed- 500014, Tol
www magsordiognostics.com, helpdesk@megsandiognostics.com.

Phoea: ¥1 40 71100100,

gona, ndia. | ___-(@.._

Diagnestics | Pharmacy | Polyclinics
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DIAGNOSTICS
Annual Medical Examination Feb -2024
Company &Unit : Hindys Lab
Address : SyNo.290 & 291, Veliminedu Village,Chityala Mandal,Nalgonda Dist.TS-508114
Test Date: 15-02-2024
NAME: Mr.SURESH YEPURI | Emp 1d: 900001
GENDER : MALE
AGE : 39YRS
)
EYE EXAMINATION REPORT
RIGHT EYE LEFT EYE
DISTANT VISION . % - 6/6 = 5 5 6/6
NEAR VISION S - 5 NG 5 . - NG
VISION NORMAL
Colour vision:Normal
OPTOMETRIST

Megsan Diagnostics Pvt. Lid.

Sy. No.1, Pet Rasheerabad, Kempally, Beside SPG Grand Hoel,

WWMMH%W.WWOM Tolongana, ldic, r

www magsordiognostics.com, helpdeski@megsandiognostics.com.

Phore: +%1 40 71100100,

@

Diagnestics | Pharmacy | Polyclinics
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MEGSAN

DIAGNOSTICS
{ume of Patient | Mr, SURESH YEPURE 200001 URNo. | DNCO.0000014342
fAgejGender {39YOMOD/M VNG, ; DMCOORY 11754
Patient Location  © kompally Specimen Drawn On ¢ 15/Feh/2024 11:38:26
Collection Cantre 1 HINDYSLAS - CHOLTTARPAL RE 4O+ 15/Feh/2024 18:47:34
[Ret. Dostor b Issued O . 18/Fen/2024 13:02:28
Reforral Lab No. | Weport Tmmed O 3 6/reV/ s
Sample Typo ; WHOLE BLOOD-X2 EDTA Raport Status 2 Final Report
HAEMATOLOGY
HINDYSLAB HEALTH PACKAGE
[BLOOD GROUPING AND RH TYPING (ABO AND RH) ( wiots s1000-22 £ora)
BIOLOGICAL REFERENCE
TEST NAME RESULT UNIT INTERVAL METHOD
. | BLOOD GROUP ABO & Rh HEDO174729 NA INA Agglutination
Typing
]
W o s
' Consultant Pat glist ;
SH LN 7 ; - o
Mégian Bf&gnosﬁcs Pvt, Lid: o — e Lot

Sy No.1, Pat Bashearabad, Kempally, Beside SPG Grand Hosed,
Quthbulispur Mondol, Medchol District, Hyderobad: 500014, Telangano, Indie. . <
W, d lies eom, holpdest@magsandiagnoslics.com .

Phone: 491 40 71100100,
Diagnostics | Pharmacy | Polyclinics
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‘DIAGNOSTICS®
Name of Patient 1 Mr. SURESH YEPURI 900001 URNo, 1 DMCO.0000014342
Age/Gandor ;39YOMOD /M PVNO. 1 DMCOOPY 14754
Patient Location  : kampally |Specimen Drawn Dn ¢ 15/Feb/2024 11:38:26
Collection Centre  : HINDYSLAR - CHOUTAPPAL Spocimen Recelved On ; 15/Teb/2024 18:47:22
Rty Ayt Thet®y Report Tssved O 16/Feb/2024 08:07:33
Referral Lab No. : Report Status - Finel Report
Sample Typa 1 WHOLE BLOOD-K2 EDTA
HAEMATOLOGY
HINDYSLAB HEALTH PACKAGE
(COMPLETE BLOOD COUNT ( wiots 80002 £0Ta)
BIOLOGICAL REFERENCE
TEST NAME RESULT uNIT INTERVAL METHOD
HAEMOGLOBIN 151 gL 13.0-17.0 omeric
asurements
RBC 4.72 Million/cumm  [4.5-5.5 Coulter Principle
PCV 134 % Jaos0 Calculated
MoV 92.1 L jas-101 Derived from RBC
Histogram
MCH 32.00 s 27-32 Calculated
MCHC 34.70 g/di 1.5-34.5 Calculated
R.D.W-CV 123 % 112.6-14 Calculated
wac 6,000 cells/oumm 400010000 Coulter Principla
PLATELET COUNT 183,000 cells/fcumm  [150000-410000 Coulter Principle
DIFFERENTIAL LEUCOCYTE COUNT
_NEUTROPHILS 608 % Jso-80 ves
LYMPHOCYTES 13 % 20-40 ves
MONDCYTES 46 % 2-10 ves
EQSINOPHILS 1.6 % 16 ves
BASOPHILS 03 % 1.2 VCS
ABSOLUTE LEUCOCYTE COUNT
| weuTROPHILS. = 37 x0M/L [20-70 Jcaleviated
' LYMPHOCYTES, 2.0 x10%9/L 1.0-3.0 Calculated
MONOCYTES, 03 KAONG/L 2-1.1 Calculated
EOSINOPHILS. 0.1 x1019/1 0,02-0.5 Calculated
, BASOPHILS, 0.0 X10A9/L 0.02-0.1 Calculatod
CROSCOPIC BLOOD PICTU
RBC Momholog ic nomocheomic
WRC Morphology Within noeral liniits
PLATELET Morphology _ fAdequate 1
Hemopurasites pu |
Imprcssion [Nonnecytic nomoshromse blood pictuns Il
Pege 2afd
Megsan Diagnostics Pvt. Ltd. ’

Sy. No. 1, Pet Bashearobod, Komadlly, Besida SPG Grond Hotl, 5
Quihbulopar Mandal, Meddhal Digirict, Hydsrabad- 500014, Tekangana, India X
www.megsondiognostics.com, helpdesh@megrandiognostics.com

Phone: 491 4271100100

Diagnostics | Pharmacy ' Polyclinics
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MEGSAN

"DIAGNOSTICS

Name of Patient & Mr. SURESH YETURI 00001 RN, | DMCD,0000014342
Age/Grnder L I9YOMOD/M PN : DMCODAV14754
Patient Locstion ¢ kompaly Specimen Drawn On ¢ 15/Teb/2024 11:38:26
Collection Centre 1 HINDYSLAB = CHOUTAPPAL Spadenen Recelved On ¢ 15/Feby/2024 18:47:22
Ref, Dostor t br.seLF Regort Jssyad On 1 16/Fely/2024 0B:07:33
eforcal Lab No. & - ; il
Sanpin Type ; WHOLE BLOOD-K2 EDTA Report Status x Hoal Report

| HAEMATOLOGY

[HINDYSLAB HEALTH PACKAGE

IMvee R Cioicatly

[[Note:
Thse Results are geverated by a fully sutorssted Hacmntology anadyzer and the

' mmhmmm.wdmwummm
ial counss appears in decinaliized nuinbers. :

'I Dr. SHIRIN PRATIMA

Poctrore : Comsultant Pathalogist oo
MégLah Dlagnostics Pvt. Lid: Sramels vt Paged ofd
Sy. No. 1, Pat Bashaerabad, Kompally, Besido SKG Grond Holel, . 118
Guihbuliapur Mondal, Medzhol Districi, Hyderabad- S00014, Telangana, India 475

www, megsardiognosiics.com, helpdesk@meguandiogaostics.cam
Phoae: +91 40 71100100

Diagnostics | Pharmacy | Polydinics
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MEGSAN

‘DIAGNOSTICS

|Nome of Patient * Mr. SURESH YEPURT 00001 URNo. : DMCO.DO0D 14342
Age/Gender 1HYONRDOM No. 1 DMCOOPV14754
Pationt Localion - komgally Speciman Drawn On  § 15/Feby2024 11:38:26
Coliectioo Centre < MINDYSLAS - CHOUTAPPAL Specimen Received D : 15/Feby2024 18:59:40
Ref. Boctor $DRSEL Report fssued On | 16/Feb/2024 08:09:34
Refarral Lab Ko, ¢ oo Sk Pzt
sample Type : URINE Y 1 Final Report
CLINICAL PATHOLOGY
HINDYSLAB HEALTH PACKAGE
(COMPLETE URINE EXAMINATION {CUE) ( wier)
BIOLOGICAL REFERENCE
TEST NAME RESULT UNIT INTERVAL METHOD
|| PHYSICAL EXAMINATION
Colour PALE YELLOW NA Pale Yellow Visual
Appearance CLEAR NA iClear \VIsual
CHEMICAL EXAMINATION ;
Glucose MEGATIVE |
Bilirubin HEGATIVE NA_ [Negative iDichloroaniline diazonium
Ketones NEGATIVE NA [Negative {Sodium Nitroprusside
5P. Gravity 1,025 NA 11.003 - 1.030 [Bromothymol Blue
glood NEGATIVE NA {Absent Peroxidase
pH 6.0 NA r.s -8.0 m-uwl red +, Bromathymol
e
Protein NEGATIVE NA Plegative {Tétrabromophenol Blue
Urobilinogen 0.20 EU/d  juptol0 Dimethylaminobenzaldelyde|
Nitrite NEGATIVE NA rmuw Diazonium+ tetrahydrobenzo
quinofine!
Leucocyte NEGATIVE NA rlegallve l;mouy
Sphenylpyrroletdiazonium
MICROSCOPIC EXAMINATION
" | puscells 23 . JHPF 0-5  [Microscopy
Epithelial cells 1-2 JHPF 0-5 Microscopy
RBC NIL [HPF 0-2 Microscopy
Casts NIL JLPF NIl Microscopy
Crystals NIL NA Nil Microscopy
Others NIL Microscopy
**% £nd Of Report ***

m'nm Dr. SHIRIN PRATIMA
S| x s . Conwlitant Pathologist
| MEGLER Biagnostics Py, Lt s rebmsi s g frlotd Praedofd

Sy. No. |, Pet Bashasrabad, Kompally, Beside SPG Grand Hotel,
Guirbullape Mandal, Madchal Distric, Hydorabod 500014, Telongond, india. | -

e : dimgnosics.com, halpdaskBmegandiognastics.com
Phone: «91 40 71100100

Diagnostics | Pharmacy | Polyclinics
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GLOBAL ENVIRO LABS “g=~
Recognised By Ministry of Enviranment Forest & Climatz Change (MoEF & CC) GOL & NABL
# 2-2-1075/14/A/1, 17 Floor, Tilaknagar 'X' Road, Bagh Amberpet,
180 9001:2015 Hyderabad - 500 013. Ph : 27407969 QI
150 45001:2010 E-mail : globalelabs@gmail.com, globalelabs@rediffmail.com
REF.NO:GEL/HLPL/O61/AAQ/2024-021 Date :16-05-2024
AMBIENT AIR QUALITY DATA
) M/s. HINDYS LAB PVT LTD.,
Rl:?r::sﬁhe Industry X (Formerly M/s Hychem Laboratories)
: Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114
Location : Main Gate Date of Sampling :  10-05-2024 Sampling Time : 24 Hrs.
S, CcrCB
No. TEST PARAMETERS UNIT PROTOCOL RESULTS STANDARDS
01, | Sulphur dioxide as SO; pg/m® | 1S: 5182 Part 2- 2001 (RA-2017) 13 80
02. | Nitrogen Dioxide as NO2 pe/m’ | 1S: 5182 Part 6-2006 (RA-2017) 17 80
Particulate Matter (PM o) ’
03. (Size Less than 10 um) pg/m® | IS: 5182 Part 23-2006 (RA-2017) o4 100
Particulate Matter (PM; 5) i
04, (Size Less than 2.5 pm) pg/my’ | 1S 5182 P-24: 2019 33 60
05. | Ozone as Oy pg/m® | IS: 5182 Part IX : 1974 (Reaff.2019) 21 180
06. | Lead as Pb pe/m* | IS: $182 Part 22:2004 (Reaff2019) BDL (DL:0.0OT) 1.0
07, | Carbon Monoxide as CO mg/m’ | 1S: 5182 Part 10 : 1999 (Reaff.2019) BDL (DL:1.0) 4.0
08. | Ammonia as NH; pg/m | 1S 5182 P-25:(2018) 25 400
09. | Benzene p/m’ | IS: 5182 Part 11-2006 (Reaff2017) BDL (DL:1.0) 50
10. | Benzo (a) Pyrene ng/m’ | 1S: 5182 Part 12 -2004 (Reaff. 2009) BDL (DL:0.5) 1.0
11, | Arsenic as As ng/m’ | USEPA Compendium Method 10-3.4; BDL (DL:5.0) 6.0
12, | Nickel as Ni ng/m’ | IS 5182 P-26 : 2020 BDL (DL:3.0) 20
Note : BDL: Below Detection Limit DL: Detection Limit

Note: All the values are within the limits prescribed by TSPCB,

All the parameters monitored and analyzed as per the MoEF notification Vide G.S.R. No.826 (E) Dt: 18/11/2009
Fine Particulate Sampler Model APM 250 (SI. No. 48-DTL-201 1), Next Calibration due on 03/12/2024
Respirable Dust Sampler Model RDS 9000 (S1. No, 061254), Next Calibration due on 08/04/2025

for GLOBAL ENVIRO LABS

| J A wialy

—

AUTHORISED SIGNATORY

Selenticts & (onsultants Tu Pollation (Coutral
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Accroditated by :

GLOBAL ENVIRO LABS Q

Recognised By Ministry of Envitonment Fotest & Climate Change (MoEF & CC) GOI & NABL
# 2-2-1075/14/A/1,1" Floor, Tilaknagar "X’ Road, Bagh Amberpet,

150 8001:2015 Hyderabad - 500 013, Ph ; 27407969 =C
IS0 45001:2018 E-mail ; globalelabs@gmail.com, globalelabs@rediffmail.com
REF.NO:GEL/HLPL/061/AAQ/2024-021 Date :16-05-2024
AMBIENT AIR QUALITY DATA
Name of the Industry : M/s. HINDYS LAB PVT LTD..,
Addeess : (Formerly M/s Hychem Laboratories)
: Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114
Location : Main Gate Date of Sampling :  10-05-2024 Sampling Time : 24 Hrs.
S. CPCB
No. TEST PARAMETERS UNIT PROTOCOL RESULTS STANDARDS
01. | Sulphur dioxide as SO: pg/m® | IS: 5182 Part 2- 2001 (RA-2017) 13 80
02, | Nitrogen Dioxide as NO; pg/m’ | 1S: 5182 Part 6-2006 (RA-2017) 17 80
Particulnte Matter (PM0) 5
03. (Size Less than 10 yum) pg/m® | IS; 5182 Part 23-2006 (RA-2017) 64 100
Particulate Matter (PMzs) 3
04. | (Siz Less than 2.5 umy pe/m’ | 1S 5182 P24 : 2019 33 60
05, | Ozone as O; pg/m' | 1S: 5182 Part IX ; 1974 (Reafl.2019) 2] 180
06. | Lead as Pb pg/m* | IS: 5182 Part 22:2004 (Reaff.2019) BDL (DL:0.01) 1.0
07. | Carbon Monoxide as CO m/m’ | 1S: 5182 Part 10 ; 1999 (Reaff.2019) BDL (DL:1.0) 4.0
08. | A ia as NHy g/ IS 5182 P-25 : (2018) 25 400
09. | Benzene pg/m’ | IS: 5182 Part 11-2006 (Reaff2017) BDL (DL:1.0) 5.0
10, | Benzo («) Pyrene ng/m’ | 1S: 5182 Part 12 -2004 (Reaff. 2009) BDL (D1:0.5) 10
1. | Arsenic as As ng/m* | USEPA Compendium Method 10-3.4; BDL (DL:5.0) 6.0
12, | Nickel as Ni ng/m’ | IS 5182 P-26 : 2020 BDL (DL:3.0) 20
Note : BDL: Below Detection Limit DL: Detection Limit

Note: All the values are within the limits prescribed by TSPCB.

All the parameters monitored and analyzed as per the MoEF notification Vide G.S.R. No.826 (E) Dt: 18/11/2009
Fine Particulate Sampler Model APM 250 (S1. No. 48-DTL-201 1), Next Calibration due on 03/12/2024
Respirable Dust Sampler Model RDS 9000 (SI. No. 061254), Next Calibration due on 08/04/2025

for GLOBAL ENVIRO LABS
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OBAL ENVIRO LABS o=~
Recognised By Ministry of Envitonment Fotest & Climate Change (MoEF & CC) GOI & NABL Q
# 2-2-1075/14/A/1, 1" Floor, Tilaknagar X’ Road, Bagh Amberpet,

150 8001:2015 Hyderabad - 500 013, Ph ; 27407969 =C
1S0 45001:2018 E-mail : globalelabsgégmail.com, globalelabsarediffmail.com

REF.NO:GEL/HLPL/061/AAQ/2024-021 Date :16-05-2024

AMBIENT AIR QUALITY DATA
Name of the Industry M/s. HINDYS LAB PVT LTD..,
Addisss (Formerly M/s Hychem Laboratories)

Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114

Location : Main Gate Date of Sampling :  10-05-2024 Sampling Time : 24 Hrs.
oo | TESTPARAMETERS | UNIT PROTOCOL REsuLYs | o CFCR
01. | Sulphur dioxide as SO ng/m® | 1S: 5182 Part 2- 2001 (RA-2017) 13 80

02. | Nitrogen Dioxide as NO; wg/m? | 1S: 5182 Part 6-2006 (RA-2017) 17 80

03. &ﬂ“ﬁg’mﬁm pg/m’ | IS: $182 Part 23-2006 (RA-2017) 64 100

04. f‘si“zi“'l_'::lm'g s('m;-’) pe/m? | 1S 5182 P24 : 2019 3 60

05, | Ozone as 05 pg/m' | 1S: 5182 Part 1X ; 1974 (Reaff.2019) 21 180

06. | Lead as Pb ug/m’ | 1S: S182 Part 22:2004 (Reaff.2019) BDL (DL:0.01) 1.0

07. | Carbon Monoxide as €O me/m’ | 1S: 5182 Part 10 ; 1999 (Reaff.2019) BDL (DL:1.0) 40

08. | Ammonia s NH, pgm [ 1S 5182P-25:(2018) 25 400

09. | Benzene ug/m® | IS: $182 Part 11-2006 (Reaff2017) BDL (DL:1.0) 5.0

10. | Benzo (a) Pyrene ng/m’ | 1S: 5182 Part 12 -2004 (Reaff, 2009) BDL (DL:0.5) 10

11, | Arscnicas As ng/m® | USEPA Compendium Method 10-3.4; BDL (DL:5.0) 60

12. | Nickel as Ni ng/m? | IS 5182 P-26 : 2020 BDL (DL:3.0) 20

Note : BDL: Below Detection Limit DL: Detection Limit

Note: All the values are within the limits prescribed by TSPCB.

All the parameters monitored and analyzed as per the MoEF notification Vide G.S.R. No.826 (E) Dt: 18/11/2009
Fine Particulate Sampler Model APM 250 (S1. No. 48-DTL-201 1), Next Calibration due on 03/12/2024
Respirable Dust Sampler Model RDS 9000 (SI. No. 061254), Next Calibration due on 08/04/2025

for GLOBAL ENVIRO LABS
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# 2 2 1075/14/A/1 1" Floor, Tilaknagar 'X’ RoadBagh Amberpet
Hyderabad - 500 013. Ph : 27407969 KXC|
E-mail : globalelabs@gmail.com, globalelabs@rediffmail.com

REF.NO:GEL/HLPL/061/WA/2024-028 Date :16-05-2024
WATER ANALYSIS
Name of the Industry :  M/s. HINDYS LAB PVT LTD.,
(Formerly M/s Hychem Laboratories)
Address : Sy.No. 290 & 291, Veliminedu (V) Chityal (M)
Nalgonda District - 508 114
Sample Particulars : Bore Well Water
Date of collection : 10-05-2024
Date of Analysis : 11-05-2024
S. Drinking Water Specifications !
No (As per IS 10500 : 2012)
Parameters Results | Acceptable Permissible Limit
_ Unit (in the Absence of better
Alternate Source)
1 | Colour Colourless 05 15
2 |pH 7.62 6.5-8.5 6.5-8.5
3 | Electrical Conductivity (micro mhos) 978 - -
4 | Disssolved Solids (mg/1) 685 500 2000
| 5 | Total Hardness (mg/l) 552 200 600
| 6 | Phenolphthalein Alkalinity  (mg/l) 36 . =
| 7 | Methyl Orange Alkalinity  (mg/l) 508 200 | 600 |
| 8 | Non-Carbonate Hardness (mg/l) 08 -- | -- \
| 9 [ Calcium as Ca (mg/) 149.6 75 200 \
10 | Magnesium as Mg (mg/l) 43.25 30 100
11 | Sodium as Na {(mg/l) 118 -- -
12 | Potassium as K (mg/l) 1.60 -- -- ]
13 | Chloride as CI (mg/l) 153 250 1000 |
14 | Sulphate as SO4 (mg/l) 79 200 | 400 |
15 | Nitrate as NOs (mg/D) 37 | as | 45 |
16 | Fluorides as F (mg/l) 085 | 1.0 | 1.5 |
17 | Silica as SiO, (mg/l) 1.0 | -- [ - |
18 | Iron as Fe (mg/l) 0.10 , 0.3 [ 0.3 ]
19 | Turbidity (NTU) 139 | 1o | 5.0 B

for GLOBAL ENVIRO LABS
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HINDYS LAB PRIVATE LIMITED
A Brief Report of CSR activities in HINDYS LAB plant areas

June 2024
About Hetero

Hetero is one of India’s leading generic pharmaceutical companies and is one of the world’s
largest producers of anti-retroviral drugs for the treatment of HIV/AIDS. With more than 20
years of expertise in the pharmaceutical industry, Hetero’s strategic business areas include
APls, generics and biosimilars. Hetero also offers custom pharmaceutical services to its
partners around the world. The company is recognized for its strengths in Research and
Development, manufacturing, and commercialization of a wide range of products.

Hetero is the first company in India to launch the generic version of Remdesivir injection,
COVIFOR, in India, which is used to treat hospitalization cases of COVID-19.

Corporate Social Responsibility

At Hetero, we value health and prosperity for all. Our passion for improving quality of life
extends beyond our business and transcends everything we do. While we work towards
making medicines affordable and accessible to society at large, we also continuously seek
opportunities to help the society through our corporate social responsibility initiatives. Since
its inception, Hetero has been directly supporting with healthcare programmes, drinking
water & sanitation, educational and welfare activities in communities surrounding the
company’s factories. The company also extends its support beyond its operational vicinities
depending on the community needs and emergencies.

As a Hetero group we will focus on the following thematic areas to implement CSR activities
in HINDYS LAB Plant areas. Following activities have been implemented in the villages with an
outreach of 14 schools 18 Anganwadi centers etc in the HINDYS LAB Plant areas.

Quality Education

Health Care Services

Village Infrastructure.
Drinking Water & Sanitation

.

1. Quality Education
Quality Education is one of the flagship programs for Hetero Company. We are working in 15
Schools & 18 Anganwadi Centers in the HINDYS LAB Area. Goal is to address the root causes
of education quality challenges. We identified several challenges among the marginalised
students studying especially in govt schools.

To provide quality education:



» Supported 22 vidya volunteers in schools to balance the student teacher ratio.
Purpose of vidya volunteers is to address the root causes of lack of required teaching
staff in select schools. Vidya volunteers are well trained on various participatory
didactic learning/teaching methods. Vidya volunteers help the school students
through language and numeracy improvement. Also helps in various behavioural
change trainings to students.



Provided uniforms, bags, stationery, notebooks & furniture to schools to bring the
uniformity among the students. The intent of providing the above is to enable children
studying in the schools to have a better access to learning materials.

» Provided outdoor playing equipment to Anganwadi schools to encourage the children
to attend regularly. In several Anganwadi centers, it was observed that the children
do not have access to required outdoor playing equipment.

» Providing the additional class rooms and dining facilities to the students.

» Providing computer learning labs to the 4 schools to improve the learning skills among
the students.

2. Health Care Services:
Health is one of the other flag ship programs for Hetero Company, under health.

» Providing health support to needy poor people.

3. Drinking Water & Sanitation:
Under this project following activities are completed.

» 2 RO Plants are installed in various villages to provide clean and safe drinking water.

» Created awareness on Swachh Bharath

» Providing CC cameras to the villages to enhance the safety & security especially to the
women and children.
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CSR expenditure in the HINDYS LAB from FY 2020-21 to 2023-24

HINDYS LAB (Hetero) CSR expenditure details (In lakhs)

Sl. FY 2020- | FY 2021- | FY 2022- | FY 2023- | GRAND
No | CSR COMPONENT 21 22 23 24 TOTAL
1 | Education 19.14 11.20 19.87 46.72 96.93
2 | Health 1.95 1.70 166.83 90.75 261.23
3 | Disaster relief 1.01 0.00 0.00 0.00 1.01
4 | Livelihoods 3.50 4.84 6.82 15.61 30.77
5 | Water & sanitation 0.28 0.28 0.00 0.00 0.56
6 | Village infrastructure 6.00 15.44 42.59 13.25 77.28
7 | Village development 0.00 0.00 0.00 1.75 1.75
8 | Sports and games 0.00 0.00 0.00 0.98 0.98
Heritage, art &
9 | culture 0.00 0.25 35.27 43.62 79.14
Total 31.88 33.71 271.38 212.68 549.65
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Organogram for Environmental operation & Compliance

Plant Head
Mr. B. Sreenivas Reddy

EH&S Senior Manager
Mr. B. Laxmaiah — Chemical Engineer

SI No Employee Name Emp Id No Designation
1 B. Mahesh 900044 Asst.Manager
2 P. Shankaraiah 900032 Sr. Executive
3 K.Kranthi babu 900579 Executive
4 T.Sathish 900548 Sr. Chemist
5 Bhushankar Banavath 900642 Sr officer
6 Ch. Govardhan 900547 Chemist
7 A.Vinay kumar 900539 Chemist
8 Shiva Shankar Kukudala 900645 chemist
9 J.Prashanth 900545 Chemist
10 Santhosh Kumar Apparas 900652 Chemist
11 A. Mahesh 800309 Jr. Chemist
12 Nagesh Salikanti 800503 Jr. Chemist
13 M Mahesh 800563 Jr. Chemist
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Annexure-XXI

o Hindys Lab Private Limited
- Reg. Off : H.No,8-3-166/1&2/105 to 108,
i H I n d S I a b First Floor, A Wing, Challa Estates, Erragadda,
Hyderabad, Telangana, India - 500 018
Tel :+91-40-23710405 Fax : +91-40-23700405
CIN : U24100TG2007PTC055636

o\t

.

Date: 20™ Aug 2020

To

The Secretary,

Veliminedu Grampanchyat,
Chityala Mandal,
Nalgonda District.

Sub: Lr.No:F.No.A-J-11011/114/2017-1A TI{1), Expansion of Bulk drug and Intermediates
manufacturing unit from 5.25 TPM to 150 TPM at Syno 290 & 291 Veliminedu Village,
Chityal (Mandal), Nalgonda Dist.

Sir,

With reference to cited above we are submitting Expansion Environmental Clearence (EC)
copy of M/s Hindys Lab Pvt Ltd, Sy.no 290 & 291 Veliminedu Village, Chityal (Mandal),
Nalgonda Dist,

For your kind perusal and confirmation,
Thanking you

Yours faithfully

For HINDYS LAB PVT L

. .
AUTHO IS% ATy

=T g
CC to: Environmental Engineer, Tspeb, Nalgonda. S
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Factory : Sy.No.290 & 2681, Veliminedu Village, Chityala (Mandal), Nalgonda (Dist), Tetangana, India - 508 114,
E-mail ; info@hindyséab.com Tel : +91-868-2274333



M/s
Village Veliminedu, Mandal Chityal
District Nalgonda, Telangana - 508 114

Email: jagadeeswar, vi@heterodrugs.com
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Government of India

(IA-Il Section)

Hindys Lab Pvt Ltd

F.No. IA-J-11011/114/2017- A lI(l)

By Speed Post/Online

Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan
Jorbagh Road, New Delhi - 3

Dated: 9" April, 2020

Sub: Expansion of Bulk Drug and Intermediates manufacturing unit from 5.25
TPM to 150 TPM at Sy. Nos. 289-292, Village Veliminedu, Mandal Chityal,
District Nalgonda, Telangana by M/s Hindys Lab Pvt Ltd - Environmental
Clearance - reg.

Sir,

This has reference to your proposal No. IA/TG/IND2/94648/2017 dated 19%
September 2019, submitting the EIA/EMP report on the above subject matter.

2. The Ministry of Environment, Forest and Climate Change has examined the
proposal for environmental clearance to the project for expansion of Bulk Drug and
Intermediates manufacturing unit from 5.25 TPM to 150 TPM by M/s Hindys Lab Pvt
Ltd in an area of 11 acres located at Sy. Nos. 289-292, Village Veliminedu, Mandal

Chityal, District Nalgonda, Telangana.
3. The details of products and capacity after expansion is as under:
S.No | Product Capacity
TPM | Kg/day
1 | Amlodipine Besylate 1 33.3
2 | Clopidogrel Hydrogen Sulfate 5 166.7
3 | Dex Lansoprazole 1 333
4 | Divolproex sodium 3.5 116.7
5 | Dulaxetine 5 166.7
6 | Glimepiride 0.6 20
7 | Mesalamine 1 33.3
8 | Metaprolol - 7 233.3
9 | Nebivolol HCL 9 300
10 | Pragabalin o 1 33.3
11 | Rosuvastatin 3 100
12 | Seriraline HCI 4 133.3
13 | Valaciclovir , 1| 333
14 | 2- Acelyl Ethoxy acetyl methoxy ether (AEA) 12.4 413.3
(Acyclovir Intermediate) e
%s Hindys Lab Pyt Lid Page 1o/9
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15 | Trans-4-(4-chlorophenyl)-cyclohexane carboxylic 0.5 16.7
acid (Atovaquone Intermediate) )
16 | 5-Cyano phthalide (Citalopram Intermediate) 8 266.7
17 | Ethyl 3-{[3-Amino-4-(Methylamino) 1 333
Benzoylj(Pyridine-2-Y1) Amino} Propanoate (EMP)
(Dabigatran Etixilate Mesylate Intermediate)
18 | (S)-3-(Dimethylamino)-1-(2-thienyl)-1-propanol 0.5 16.7
(DMTP) (Duloxetine Intermediate)
19 | (Cis-Exo)-2,3-norbornane dicarboximide [BDX] 9 300
(Lurosidone HCI intermediate) —
20 |(1R,2R)-cyclohexane-1,2-diyl-bis (methylene) 1.5 50
dimethane sulfonate [MOC] (Lurosidone HCI
Intermediate)
21 | 2-[2-[3(S){3-[2«(7-Chloro-2-Quinolinyl)- 0.5 16.7
ethenyl]phenyl}-3-hydroxypropyljphenyl-2-
propanol (CQHP)
(Montelucast Sodium Intermediate) )
22 | 2,8-Diazo bicyclo Nonane 0.5 16.7
(Moxifloxacin Intermediate)
23 | Carbamyl Methyl-5-Methyl hexanoic Acid (CMM) 4 133.3
(Pragabalin Intermediate)
24 |(2S,3S,5S)-2-Amino-3-Hydroxy-5-Tert- 0.5 16.7
Butylcarbonyl Amino 1,6-Diphenyl (BDH pure)
(Ritonavir Intermediate) !
25 | Tert-butyl 2-((4R,6S)-6-((E)-2-(4-(4-flurophenyl)-6- 3 100
isopropyl-2-(N- methylmethane
sulfonamido)Pyrimidin - 5-yl)vinyl)-2,2-dimethyi-
1,3-dioxane-4-yl-) acetate (TIN) (Rosuvastatin
Intermediate)
26 | Poly allyl amine HCI (Sevelamir Intermediate) 5 166.7
27 | Dibenzimidazole (Telmisartan Intermediate) 6 200 |
28 | Diacetyl acyclovir (Valaciclovir Intermediate) 16 533.3
29 | Camphor sulfonyl dichloride (Intermediate of 7 233.3
Esomeprazole Mg)
30 | D- Mandalic acid (Intermediate of Sertraline HCI) | 5 166.7
31 | 4-(3,4-Dichlorophenyl)-3,4-dihydro-N-methyi-1- 26 866.7
(2H)-Napthaleneimine (Intermediate of Sertraline
Hel)
32 | N2-(1-(S)-ethoxy carbonyl-3-phenyl propyl-N6- 4 133.3
- trifluoro acetyl-L-lyline (Intermediate of Lisinopril)
Total (Worst Case 27 products on campaign basis) | 150 5000
By-Products
S. Product Stage | By Product Quantity
No . (Kgiday)
1 | Clopidogrel hydrogen sulfate || p-toluene sulfonic acid 90
_»2 | Diacetyl acyclovir | Acetic acid 207
V!orM/sthysLabFMle Page 209
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4.  The land area available for the project is 11 acres (existing -3.47 acres, additional
7.53 acres). Industry will develop greenbelt in an area of 3.7 acres covering 34% of total
project area. The estimated project cost is Rs 45 crores. Total capital cost earmarked
towards environmental pollution control measures is Rs 6.57 crores and the recurring
cost (O&M) will be about Rs.6.97 crores per annum. The project will provide
employment for 150 persons directly and 60 persons indirectly. Industry proposes to
aliocate Rs. 2.25 crores cost towards Corporate Environment Responsibility.

5. There are no Reserve forests, National Parks, Wildlife sanctuaries, Biosphere
Reserves, Tiger/Elephant Reserves, Wildlife Corridors, Reserve forests within 10 km
from the project site. Seasonal nala Chinna Vagu is flowing from northwest to southeast
direction at a distance of 5.5 km in southwest direction.

6.  The total water requirement after expansion is estimated to be 255.3 cum/day,
which includes fresh water requirement of 163.3 cum/day and recycled water of 92
cum/day. The required water is drawn from Mission Bhagiratha (Industrial supply),
Govemment of Telangana. The unit obtained permission from Mission Bhagiratha
(Industrial supply) for supply of 210 cum/day water.

Effluent of 97.6 cum/day will be treated through Zero Liquid Discharge based
effluent treatment system. The high COD/TDS stream of 61.1 cum/day is segregated
and sent to stripper followed by multiple effect evaporators (MEE), and agitated thin film
dryer (ATFD). The condensate from stripper is sent to cement plants for co-incineration,
while condensate from MEE and ATFD is mixed with low TDS/COD from utility blow
downs and domestic wastewater of 36.5 cum/day in biological treatment plant followed
by Reverse Osmosis. The treated wastewater is reused for cooling towers and boiler
make-up.

Power requirement will be met from Transco. Existing unit has one DG set of
capacity 1 x 250 kVA, additionally 1 x 1500, 2 x 1000, 3 x 500 kVA DG sets are proposed
as standby during power failure. Stack with height of 12, 7, and 5 m will be provided as
per CPCB norms to the proposed DG sets.

¥ Existing unit has 1 x 2 TPH coal fired boiler and 2 x 8 TPH coal fired boilers are
proposed as part of expansion, Bag filters and a stack with height of 30 m will be
installed for controlling the Particulate emissions within statutory limit of 115 mg/Nm?,

7. The project/activity is covered under category A of item 5(f) ‘Synthetic organic
chemicals industry’ of the schedule to the Environment Impact Assessment (EIA)
Notification, 2006 and requires appraisal at central level by sectoral Expert Appraisal
Committee (EAC) in the Ministry.

8.  The terms of reference (ToR) for the project was issued by the Ministry vide letter
dated 26" May, 2017, Public hearing for the project has been conducted by the
Telangana State Pollution Control Board on 18" September, 2018 which was presided
over by the Additional District Magistrate.

9.  The proposal was considered by the Expert Appraisal Committee (Industry-2) in
its meetings held on 20-22 November, 2019 and 25-27 February, 2020 in the Ministry,
wherein the project proponent and their accredited consultant M/s Team Labs and

Consultants presented the EIA/EMP report as per the ToR. The Committee found the
EIAJEMP report complying with the ToR and recommended the project for grant of

envirgrmental clearance.
q//to:)y«ﬁo;mmuaomua Page 3of 8
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10. The EAC, constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined the
proposal submitted by the Project Proponent in desired form along with EIAEMP report
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of
the Project Proponent.

The EAC noted that the Project Proponent has given undertaking that the data
and information given in the application and enclosures are true to the best of his
knowledge and belief and no information has been suppressed in the EIA/EMP report.
If any part of data/information submitted is found to be false/ misleading at any stage,
the project will be rejected and Environmental Clearance given, if any, will be revoked
at the risk and cost of the project proponent.

The Committee noted that the EIA/JEMP report is in compliance of the ToR issued
for the project, reflecting the present environmental concerns and the projected
scenario for all the environmental components. The Committee has found the baseline
data and incremental GLC due to the proposed project within NAAQ standards. The
Committee has also deliberated on the public hearing issues, action plan and CER plan
and found to be addressing the issues in the study area and the issues raised during
the public hearing. The Committee has found the certified compliance report to be
satisfactory.

Additional information submitted by the project proponent to be satisfactory and
addressing the concerns of the Committee. The EAC has deliberated the proposal and
has made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal. The Experts Members of the EAC have found the
proposal in order and have recommended for grant of Environmental Clearance (EC).

11. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and Climate
change hereby accords environmental clearance to the project for Expansion of Bulk
Drug and Intermediates manufacturing unit from 5.25 TPM to 150 TPM by M/s
Hindys Lab Pvt Ltd at Sy. Nos. 289-292, Village Veliminedu, Mandal Chityal,
District Nalgonda, Telangana, under the provisions of the EIA Notification, 2006,
subject to the compliance of terms and conditions as under:-

(i) Necessary permission as mandated under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,
as applicable from time to time, shall be obtained from the State Pollution Control
Board.

(i) As already committed by the project proponent, Zero Liquid Discharge shall be
ensured and no wasteftreated water shall be discharged outside the premises.
All the wasle water Lo be collected and to be reused after treatment.

(i) Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016, Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the
Rules shall be strictly adhered to.

%mmsf.wmm Page 4 0f 9
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National Emission Standards for Organic Chemicals Manufacturing Industry
issued by the Ministry vide G.S.R.608(E) dated 21st July, 2010 and amended
from time to time shall be followed.

Volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at
99.95% with effective chillers/modern technology.

No raw material/solvent prohibited by the concerned regulatory authorities from
time to time, shall be used.

As proposed, storage of raw material shall be restricted to 3 days.

To control source and the fugitive emissions, suitable pollution control devices
shall be installed to meet the prescribed norms and/or the NAAQS. The gaseous
emissions shall be dispersed through stack of adequate height as per

CPCB/SPCB guidelines.
Solvent management shall be carried out as follows:

(a) Reactor shall be connected to chilled brine condenser system.,

(b) Reactor and solvent handling pump shall have mechanical seals to prevent
leakages.

(c) The condensers shall be provided with sufficient HTA and residence time so
as to achieve more than 95% recovery.

(d) Solvents shall be stored in a separate space specified with all safety
measures.

(e) Proper earthing shall be provided in all the electrical equipment wherever
solvent handling is done.

(f) Entire plant shall be flame proof. The solvent storage tanks shall be provided
with breather valve to prevent losses.

(g) All the solvent storage tanks shall be connected with vent condensers with
chilled brine circulation.

Total fresh water requirement shall not exceed 163.3 cum/day, proposed to be

met from Mission Bhagiratha (Industrial supply). Prior permission in this regard

shall be obtained from the concerned regulatory authority.

Process effluent/any wastewater shall not be allowed to mix with storm water.
The storm water from the premises shall be collected and discharged through a
separate conveyance system. All the vent pipes should be above the roof level.

Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc.
Flame arresters shall be provided on tank farm, and solvent transfer through
pumps. Raw material and products should be stored in leak proof containers.
Spent acid to be stored over the ground tank and to be sent to TSDF.

Process organic residue and spent carbon, if any, shall be sent to cement
industries. ETP sludye, process inurganic & evaporation salt shall be disposed
off to the TSDF.

The Company shall strictly comply with the rules and guidelines under
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989
as amended time to time. All transportation of Hazardous Chemicals shall be as
per the Motor Vehicle Act (MVA), 1989.

X %ﬂysLavalLfd Page 5of 8
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Fly ash should be stored separately as per CPCB guidelines so that it may not
adversely affect the air quality. Direct exposure of workers to fly ash and dust

should be avoided.
The company shall undertake waste minimization measures as below:-

(a)Metering and control of quantities of active ingredients to minimize waste.

(b)Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

(c) Use of automated filling to minimize spillage.

(d)Use of Close Feed system into batch reactors.

(e) Venting equipment through vapour recovery system.

(f) Use of high pressure hoses for equipment clearing to reduce wastewater
generation.

The green belt of at least 5-10 m width shall be developed in nearly 33% of the

fotal project area, mainly along the plant periphery, in downward wind direction,

and along road sides etc. Selection of plant species shall be as per the CPCB

guidelines in consultation with the State Forest Department.

As proposed Rs, 2.25 crores shall be allocated towards Corporate Environment
Responsibility (CER). As proposed, the CER allocation shall be spent mainly for
addressing the issues (social, health, employment, infrastructure, drinking water
facility, skill development, plantation etc) raised during public
consultation/hearing.

Preference shall be given to local villagers for employment in the unit.

For the DG sets, emission limits and the stack height shall be in conformity with
the extant regulations and the CPCB guidelines. Acoustic enclosure shall be
provided to DG set for controlling the noise pollution.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per
the norms.

Occupational health surveillance including dental check up of the workers shall
be done on a regular basis and records maintained as per the Factories Act.

Continuous online (24x7) monitoring system for stack emissions shall be installed
for measurement of flue gas discharge and the pollutants concentration, and the
data to be transmitted to the CPCB and SPCB server, For ZLD, the unit shall
install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.

The grant of environmental clearance is further subject to compliance of other

general conditions as under:-

0}

7

The Project Proponent shall obtain all other statutory/necessary
permissions/recommendations/NOCs prior to start of construction/operation of the
project, which inter alia include, permission/approvals under the Forest
(Conservation) Act, 1980; the Wildlife (Protection) Act, 1972; the Coastal
Regulation Zone Notification, 2019, as amended from time to time, and other Office
Memoranda/Circular issued by the Ministry of Environment, Forest and Climate
hange from time to time, as applicable to the project.
/s Hindys Lab Pvt Lid Page 6 of 9
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The project proponent shall ensure compliance of ‘National Emission Standards',
as applicable to the project, issued by the Ministry from time to time. The project
proponent shall also abide by the rules/regulations issued by the CPCB/SPCB for
control/abatement of pollution.

The project authorities shall adhere to the stipulations made by the State Pollution
Control Board/Committee, Central Pollution Control Board, State Government and
any other statutory authority.

The project proponent shall prepare a site specific conservation plan and wildlife
management plan in case of the presence of Schedule-1 species in the study area,
as applicable to the project, and submit to Chief Wildlife Warden for approval. The
recommendations shall be implemented in consultation with the State
Forest/Wildlife Department in a time bound manner,

No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval
of the Ministry of Environment, Forest and Climate Change. In case of deviations
or alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry to assess the adequacy
of conditions imposed and to add additional environmental protection measures
required, if any.

The energy source for lighting purpose shall be preferably LED based, or advance
having preference in energy conservation and environment betterment,

The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one station each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated.

@ National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16™ November, 2009 shall be followed.

The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environment (Protection)
Act, 1886 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains to recharge the ground water and to utilize the same for process

requirements.

Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Pre-employment and routine periodical medical examinations
for all employees shall be undertaken on regular basis. Iraining to all employees
on handling of chemicals shall be imparted.

The company shall also comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

%MLM Pt Lid Page 7 of @
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(xiii) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surounding area, CER activities shall be undertaken
by involving local villages and administration and shall be implemented.

(xiv) The company shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement of the

environment.

(xv) A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

(xvi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be
diverted for any other purpose,

(xvii)A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(xviil) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including results
of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MOEF&CC, the respective Zonal Office of CPCB and SPCB. A
copy of Environmental Clearance and six monthly compliance status report shall
be posted on the website of the company.

(xix) The environmental statement for each financial year ending 31 March in Form-V
as is mandated shall be submitted to the concemed State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of environmental clearance conditions and shall also be sent to the
respective Regional Offices of MoEF&CC by e-mail,

(xx) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days
from the date of issue of the clearance letter, at least in two local newspapers that
are widely circulaled in the region of which one shall be in the vernacular language
of the locality concemed and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

(xxi) The project authorifies shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

@t/p/m&m‘ndysubpvlud Page 8at 9
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2/16/24, 3:42 PM Home Page

Your (Environment Clearance) application has been Submitted with following details

Proposal No IA-J-11011/114012017-1AlI(l)
Compliance ID 45053231

Compliance Number(For Tracking) EC/M/COMPLIANCE/45053231/2024
Reporting Year 2023

Reporting Period 01 Dec(01 Apr - 30 Sep)

Submission Date 16-02-2024

IRO Name V Geroge Jenner

IRO Email tr025@ifs.nic.in

State TELANGANA

IRO Office Address Integrated Regional Offices, Hyderabad

Note:- SMS and E-Mail has been sent to V Geroge Jenner, TELANGANA with Notification to Project Proponent.

Environmental Clearance and compliance status report uploaded in the website of the company

https://parivesh.nic.in/compliance/api/showData 1/1


mailto:tr025@ifs.nic.in
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Hindys Lab Private Limited

2 Reg. Off. & Factory : Sy No: 290 & 291,

| n y S a Veliminedu Village, Chityal (Mandal),
Nalgonda (Dist.) Telangana State, India-508114.
E-mail : info@hindyslab.com Phone : 9989749336

GSTIN : 36AABCH9256P1ZW
CIN  :U24100TG2007PTC055636

22" Sep 2023

To

The Environmental Engineer

Telangana state Pollution Control Board
Regional Office,

Nalgonda Dist

Sub: Submission of Environmental Statement (Form-V) — Reg
Sir,

M/s. Hindys Lab Private Limited (Formerly known as M/s Hychem Lab Private Itd), Sy.no 290
& 291 Veliminedu Village, Chityal (Mandal), Nalgonda Dist — Submission of Environmental
Statement (Form-V) -With reference to the above mentioned subject, we are here with
submitting the Environmental Statement (Form-V) for the year 2022-23

Thanking you

Yours faithfully

CC: Member Secretary, TSPCB, A-3, Paryavaran Bhavan, Sanathnagar, Hyderabad-500018
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M/s. Hindys Lab Private Limited
(Formerly known as M/s Hychem LabPrivatelimited)
Sy.no 290 & 291 Veliminedu Village,
Chityala (Mandal), Nalgonda Dist.
Telangana State - 508114

ENVIRONMENTAL STATEMENT (FORM-V)
FOR THE FINANCIAL YEAR ENDING MARCH-2021

SUBMITTED TO
TELANGANA STATE POLLUTION CONTROL BOARD,
REGIONAL OFFICE, NALGONDA

Form-V

ENVIRONMENTAL STATEMENT FOR THE CURRENT FINANCIAL YEAR
April 2022 to March 2023
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PART-B
Water Consumption Details
1) Water Consumption:
S.No Water Consumption | 2021-2022 | 2022-2023
Quantity Quantity
(KL/day) (KL/day)
Process & washings 6.94
1 (KL/Month) 17.48
16.56
2 Boiler (KL./Month) 23.41
| 1.69
3 Cooling tower (KL/Month) 61.38
- —_ — —_ I
B Domestic (KL/Month) , 1.92 6.04
5 DM Water, softener 4.52 339
regeneration & (KL/Month) '
6 Scrubber (KL/Month) 1.35
7 ! Garden (KL/Month) 4.82
i Total |  27.84 117.87

2) Water consumption details

Enclosed in Annexure-1.



1) Stack Monitoring Data:

85

Parameter @ Stack of 8 TPH | Stack of 1010 KVA | Stack of 1010 KVA | TSPCB
boiler Monitored | DG set Monitored DG set Monitored | standard
values (mg/Nm®) | values (mg/Nm?) values (mg/Nm®) | (mg/Nm?)

SPM 65 64 65 115

SO, 45 160 i M 158 =

NO, 32 193 189 -

3) Ambient Air Quality Data:

Parameter Sampling Location TSPCB standard
(Monitored value in pg/m°) (ng/m?)
Area: Production Block
PMy 53 100
PM 25 28 60
NO2 18 80
SO2 13 80
4) Ambient noise levels:
S.No | Location Noise level in dB(A) [Noise level in dB(A)
Day time Night time
| Near main Gate 64 59
2 |Near Production Block 66 62
3 ‘Near Ware House 63 58
+4 Near Boiler 73 69
5 Near D.G Set 71 67

Remarks:The emissions from Boilers, D.G. sets and ambient air quality are
well within the limit stipulated by TSPCB in their consent order.
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PART-F

Please specify the characteristics in terms of concentration and quantum of

hazardous as well as solid wastes and indicate disposal practice adopted for

both these categories of wastes.

S. No MName of the Hiazargons Storage Disposal facility
waste
1 Spent carbon Secured Storage shed .Cemer}t
industries
T . Cement
2 Distillation Residue HDPE drums industries
. TSDF/ Cement
3 Forced Evaporation salts Secured Storage shed industries
5 Process waste - Inorganic Secured Storage shed TSDF
6  Spent residue HDPE drums .Ccme{lt
| industries
PART-G

Impact of pollution control
measure taken on Conservation
of natural resources and

consequently on the cost of

environment.

water to garden.

The pollution control measures adopted to
conserve natural resources would ensure
that the quantity of wastewater generation,
emissions and solid waste generation is

reduced thus reduce the degradation of

The industry is conserving water by

recycling the water treatment plant rejected
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HINDYS LAB PVT LIMITED - VELIMINEDU

Manufactured Quantites (in Tonnes ) for the period of Apr 2022 TO Mar 2023

Consent

S. Consented ed -
No. Product Name (Yes/No) |Capacity Apr-22 | May-22 | Jun-22| Jul-22 |Aug-22| Sep-22 | Oct-22 | Nov-22 | Dec-22 | Jan-23 Feb-z3 | Mar-23
HODay
1 |Amlodipine Besylate Yes 16.65 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
2 |Clopidogrel Hydrogen Sulfate Yes 83.35 0.00 000 | 000 | 000 [ 0.00 | 0.00 0.00 0.00 0.00 0.00 0.00 0.00
3 |Dex Lansopazole Yes 16.65 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0 0.00
4 |Divolproex sodium Yes 58.35 0.00 0.00 0,00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
5 |Dulaxetine Yes 83.35 0.00 0,00 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 2.25 2.36
& |Glimepiride Yes 10 0.00 0.00 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 0.0c 0.00
7 |Mesalamine Yes 16.65 0.00 0.00 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 0.0C 0.00
& |Metaprolol Yes 116.65 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0c 0,00
3 [Nebivolol HCL Yes 150 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0C 0.00
10 |Pragabalin Yes 16.65 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.0C 0.00
11 |Rosuvastatin Yes 50 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.oc 0.00
12 |Sertraline HCL Yes 66.65 2,00 2.07 2.00 2.07 2.07 2.00 2.00 2,00 2.00 0.06 1.8C 1.94
13 |Valaciclovir Yes 16.65 0.50 0.52 0.50 0.52 0.52 0.50 0.50 0.50 0.50 0.02 0.42 0.51
2-Acetyl Ethoxy acetyl methoxy
14 [ether (AEA) ( Acyclovir Yes 206.65 | 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 5.65 0.00
intermediate)
Trans-4-(4-Chlorophenyl)-
15 [eyclohexane carboxylic acid Yes 8.35 0.00 0.00 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 o.0c .00
iAtovaruone intermediate}
16 .m-n<m:o _.:::m_am (Citalopram Yes 133.35 0.00 0.00 0.00 0.00 .00 0.00 0.00 0.00 0.00 0,00 0.0C 0,00
intermediate]
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7

Dibenzimidazole (Telmisartan
intermediate)

Yes

100.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

C.00

28

Diacetyl acyclovir (Valaciclovir
intermediate)

Yes

266.65

8.00

8.27

B.00

8.27

8.27

8.00

8.00

8.00

B8.00

0.25

8.05

29

Camphor sulfonyl dichloride
(Intermediate of Esomeprazole
Mg)

Yes

116.65

3.50

3.62

3.50

3.62

3.62

3.50

3.50

3.50

3.50

0.11

220

3.24

30

D-Mandlic acid (Intermediate of
sertraline HCL)

Yes

83.35

0.00

0.00

0.00

0.00

0.00

0.00

0.00

Q.00

0.00

0.00

£30

2.51

Exl

4-(3,4-Dichlorophenyl)-3,4-
Dihydro-N-METHYL-1-(2H)-
Napthaleneimine (Intermediate of
Sertraline Hcl)

Yes

433.35

13.00

13.43

13.00

13.43

13.43

13.00

13.00

13.00

13.00

0.40

12.00

12.42

EX)

N2-{1-(S)-ethoxy carbonyl-3-
phenyl propyl-N6-trifluoro acetyl-
L-lyline (Intermediate of
Lisinopril)

Yes

66.65

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

C.00

0.00




HINDYS LAB PVT LIMITED - VELIMINEDU

Effluent generation for the period of Apr 2022 TO Mar 2023

Q0

Consented
S.
No Description Capacity in | Apr-22 | May-22 | Jun-22 | Jul-22 | Aug-22 |Sep-22 | Oct-22 | Nov-22 | Dec-22 | Jan-23 | Feb-23 | Mar-23 [Total KLD
KLD
Process &
1 washings 25.05 653.08 | 664.89 | 626.83 | 595.42 | 514.29 |520.83 [374.01 | 511.58 | 522.21 525.60 | 470,92 | 535.10 17.85
._x_.__a__...___osﬁrv
HTDS DM plant
2 Rejects(KL/Month 4.00 11790 | 122.18 [ 115.87 | 110.90 | 119.10 | 107.57 | 69.00 | 70.61 72.09 68.25 64.00 74.80 3.05
)
crubber -
3 1.50 43.90 45.50 4327 42.10 4480 | 40.01 | 30.80 | 32.46 42.60 38.15 37.95 42.20 1.33
(KL/Month)
3 _wo:mlx_.\_,\_oaz 4.00 118.40 | 122.40 | 117.40 | 117.30 | 115.07 [ 118.77 | 121.33 | 115.47 | 120.54 122.67 1109.79 | 121.20 3.89
4 | LTDS hn_mrwﬁm“wﬂe 10.00 248.45 | 267.85 | 232.91 | 234.82 | 206.75 |218.23 [209.48 | 218.07 | 22931 | 223.90 |206.29 | 217.60 | 7.43
Domestic
5 4.25 119.90 | 125.50 | 120.60 | 119.90 | 118.93 | 120.57 | 124.21 | 119.74 | 124.12 125.04 | 112.24 | 124.10 3.99
[KL/Month |
Average/day
(KLD | 48.80 1301.63 [1348.32 |1256.88 | 1220.44 |1118.94 (1125.98| 928.83 |1067.93 | 1110.87 | 1103.61 [1001.19| 1115.00 37.53
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HINDYS LAB PVT LIMITED - VELIMINEDU

Hazardous waste disposal details for the period of Apr 2022 TO Mar 2023

S. | Description of | Consented
Apr-22 | May-22 -22 1-22 - -2 - - - o - i

No the waste Qty P/M p y Jun Ju Aug-22 | Sep-22 | Oct-22 | Nov-22 | Dec-22 | Jan-23 | Feb-23 | Mar-23 | Total Disposal Site
Process organic

1 |residue(T/Month | 57.45 4924 | 53.01 | 57.06 | 5132 | 59.64 | 5321 | 54.19 | 5191 | 5145 | s4.47 | s52.84 5438 642.73 | To Cement Industry
]

Solvent

2 |residue(T/Month |  41.70 29.78 | 30.27 | 29.48 | 34.59 | 32.00 | 3120 | 3374 | 2532 | 58.76 | 26.60 | s3.88 49.35| 43997 | TO S.NMCMMmBQE
)

Stripper To TSDF & C

3 |Distillate(T/Mont |  13.50 2451 | 0.00 | 2492 | 0.00 | 2091 | 0.00 | 2134 | 000 | 2470 | 000 | 2726 | 000 | 14364 | T° n acm.s.osma
h}

Mixed

4 |solvents(KL 94.50 0.00 | 000 | 000 [ 0.00 | 0.00 [ 000 | 000 | 0.00 | 000 | 000 | 000 | 0.00 0.00
|fMonth|

,

5 |Evaporation 3600 | 2874 | 2870 | 32.93 | 1248 | 1924 | 17.26 | 31.81 | 33.99 | 32.55 | 36.10 | 3591 | 17.02 | 326.73 | TO TSDF & Cement
salts(T/Month) Industry
IO

6 |residue(T/Month | 13.65 0.00 | 2592 | 000 [2470 | 26.98 | 0.00 | 2762 | 0.00 | 2549 | 000 | 2526 | 0.00 | 15597 | T© 4m_wncw%<mama
§

7 |ETP 2.85 000 | 000 | 000 [ 0.00 | 000 [ 000 | 0.00 | 0.00 | 000 | 000 | 000 | 0.00 0.00
Sludge(T/Month) ' ’ ’ ’ ’ ' ’ ’ ’ ' ’ ' ' ’

Spent

8 1.63 000 | 000 | 819 | 000 | 0.00 | 000 | 0.00 | 000 | 000 | 000 | 000 | o0.00 8.19
carbon(T/Month)

9 |Hyflow(T/Month)|  1.60 000 | 000 | 000 | 000 | 0.00 | 000 | 0.00 | 000 | 000 | 000 | 0.00 | o0.00 0.00

10 |Ash From boiler | 300(TPM) | 80.30 | 7631 | 71.83 | 7622 | 84.19 | 7527 | 80.93 | 76.28 | 80.14 | 82.60 | 8623 | 8374 | 954.0a Third party
Detoxified 1600

11 |containers & (No's/Month)| 29500 | 25400 | 145.00 |427.00| 496.00 | 487.00 | 546.00 | 650.00 | 610.00 |1755.00| 512.00 | 672.00 | 6845.00
Containers liners Third party

12 |Waste oil 4.25(kPA) | 0.00 | 000 | 0.00 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | 000 0.00

-
13 |Used Batteries SNO%E 1 600 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | 000 | o000 0.00

year)
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HINDYS LAB PVT LIMITED - VELIMINEDU

Monthwise Water Consumption Details for the period of Apr 2022 TO Mar 2023

Consented
H,m.w Description Capacity in | Apr-22 | May-22 | Jun-22 | Jul-22 | Aug-22 | Sep-22 | Oct-22 | Nov-22 | Dec-22 | Jan-22 | Feb-22 | Mar-22 H.nm,
[ 1]
Process &

| |washings 18.65 6234 | 646.80 | 592.10 | 523.10 | 575.83 | 508.75 | 368.34 | 506.80 | 517.64 | 5214 | 4673 | 5304 | 1748
(KL/Month)

2 [Boiler (KL/Month) | 25.00 736.9 | 763.60 | 733.60 | 757.50 | 697.26 | 664.94 | 704.02 | 68622 | 705.70 | 7129 | 6686 | 7131 | 23.41

3 [Cocliag tower 66.00 | 1938.3 |2011.10 [ 1873.90 | 1936.10 | 1893.53 | 1723.21 | 1910.07 | 1827.13 | 1880.15 | 1856.7 | 1680.0 | 1872.6 | 6138
(KL/Month)

4 [Pomestic 5.00 147.8 | 153.20 [ 144.30 | 153.10 | 109.59 | 108.05 | 141.54 | 131.98 | 72090 | 1349 | 1232 | 1363 | 6.04
(KL/Month) . : ; . . . . . . ! . . . .
DM Water,
softener

5 ) 4.00 118.1 | 1225 | 1159 | 1109 | 1446 | 1449 | 691 706 | 1341 | 683 | 640 | 748 339
regeneration &

(KL/Month)

6 Porubber 1.50 436 | 455 422 42.6 42.9 40.8 31.6 33.6 44.1 400 | 396 | 455 1.35
(K L/Month)

Garden N

7 5.00 1482 | 153.8 | 1483 | 1486 | 1463 | 1466 | 1472 | 1405 | 1485 | 1475 | 1350 | 1473 | as2
(KL/Month)

Total 127.7  |3756.30 |3896.50 | 3650.30 |3671.90 |3609.96 |3337.26 |3371.79 |3396.76 [4151.11 |3481.59 |3177.59|3519.97 | 117.87
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PUBLIC NOTICE

This is for information that the proposed
expansion project M/s. Hindys Lab Pvt
Limited, Sy.Nos. 289, 290, 291, & 292,
Veliminedu Village, Chityal Mandal,
Nalgonda District, Telangana has been
accorded Environmental Clearance by
the EAC of Ministry of Environment &
Forest & Climate Change vide EIA
Nolification dated: 14.09.2006.

Copy of the said Environmental
Clearance is available with Telangana
Pollution Control Board and may also
be seen on the Website of Ministry of
Environment & Forest & Climate

change http://moef.nic.in
Sdy-
Mis. Hindys Lab Pvt Limited
Date: 21-08-2020. Authorized Signatory
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Keport of the Joint Committee in GnA W 238 of 2021 (SZ) | Earlier QA No.

181 of 2020(PB)] im the macter of ChepuriRamachandralal, Vs State OF

5 Telangana submitted to Hon'ble Nationat Green Tribunal, South Zone,
Chennai in Compliance to_order dated 8" December, 2021,

Submited To

Ham'Ble Mational Gxreen Trilmigg)
Sonth Fnne, Chennag

My, 2022
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Report of the Joint Committee_in O.A, No. 238 of 2021 (87} | Earlier OA No. 181 of

202MPEIL in the matter of ChepuriRamachandrainh Vs Stntc 01 Telangana Submitted to

Honble National Green Treibupal, South Zone, Chennai in Compliance to order dated Sth
December, 2021, = L

I. Peenmbde

B0 CheporRonechandraiab, B Felmineda O, Chileala MG, Waleenda Ui has senl o
rrCsenlaton o the Chainvan, Houkle JNGT. Frcipnl Bonch, Sow Delki. The MHon'e ol
gt the reproseoratioe as Uniginal Apphication (04 M 181 of S5 The pruwet af the

applivaciis as follemes;

flee rperanse w rhis pebition of the applfcand fs wegains wimdutipn of ervianuengt norss
s Nindvs Chemicg! Factone cawsing wie @nd water pollidion adwerszly b dfing e carry

el vrps and palblc herlth e UodeiceduFilloge, Chitenia Mendal, Nafpewdn Qi

Fedupiranre.

The Han'kle 20T beard the matter and passed orders daded 0112, 20200 dnested thar 10c
State PO and the Dlistrict Magistrace, Maleomlaneedas rake ELTCU PELate s L after ascermalung
e Jats and frllawing due provess of Taw, The vudal ageney lor eoardination will e ihe SLaes
HoB

In compliages of the Ordecs, the Listrict Colleetrr han Jepuiez) ihe Additional Cellectar &
Adlduaenul Dhrstrict Magiairabe,  Malgondatn compplete e spection and  sabide gepon
Eulscouently, the cags wds beard before e FlowDe SOT oa 01123120 ang e Tribuma) Jes
sobeln o Lactuil and Actien Taken Beped trem the Doand sl CHsciol Coliector, Nalpoode, G
comiphance 1o dhe dircelioms= of the Hen'ble MOT. die Commidze repart $ated 19 06826021 Jiled

Db (e Llon'ble GT, Priocimal Branek. Faw Delbi oo 21700 2021

p & Crrdurs af the Ten'ble Tribuwals

I'tag roatter wees Gdken fr heorep belers e Tlonble WGT, Mew (el on 15.11,202F ang the
relbevam extae: of the Cader o Tonhle WO is as fullows.

G Frafiect praponent kag fled LA, Mo, 2F22000 i he added o o pavie o anprar alla stane!

thrait vogsie of Thiet lawd iy necler oo s,

Ao ke e heard leavied conunged for e State POH ar owel! as the mrojecr prapageni foeen
devireef flae repoed 13 e compiets ol all beigteens 00 iy .'!n:'u"f.".lnl.l'n:'i_'.'.:lff_]r" kst i e
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corinns weditions ax notod abive readiting i dasungs te e ol qaedine and water fr e
et The wait hat heern mastihteeieg moee than e comsented capacine omd s
AT reried el alen AT coumpleiTy with Bl cansend comeidorg, Dl actesr ke
i1 the Srore PCE 0y forfeitiz e hapk reacarted 36 the exienf fo JLL T b

R L TR P ﬂj' .rr'!,;- ,;j,f.-L.-,'l-_ I.";-,.-rg'f.-.;':r oAy el o Ey FELEERATIL :%I‘.'l:.‘r‘ ll?..l'::.'ﬁ'r‘!{rf.l'.?fﬂ# ot _.f:]r'.!lhif

s L AL

G dvvardinghe, e poadfild @ fbnr mamdae join Comeaistee of MofSECT CPCH, Gl P
ot e Mlisteore CoMeviet fuinide Saine meeting of Ve Ueounittec gy be Buld within pw
Werky The SATHE COMBHIIZE M e rnEie VIS bt wil il INferecT with the sthefidcder s
A evalinte copliaeee stetis ool reipecs, Meliding wie water. seil grotal wider
somaticaee o e corsens and EC vondiian s and Fe greminm O GO R TR PeY R
e vpreead S the ke of the vindeony et e prodecd profcRer mdy e Eredu
et o bedug fuaed, P Conrealer eIl Qv Jiy pepae 1 ithit Hieee memdhs B el
rer the Soendlien Herwsfey teie Tkl

Tow 1L ] SIOR are made as Modal Apency For cuondinaron and alsa frproviding

nozaasary logzselivs Lo s umos=.
Turiner, thamather was 1aken by the Her'hle ML, Sonthem Aome, Chermb: oo LS| 27020

the iqweloourory apptication £LA. Bo. 187 o 2021 (37 ellewel and the apolicind in |LA.

. LET Al M1 (52 s impleaded ne addiong! O Respondan aulpesael ao orkor that,

oA ke mewdy ool -.-‘""Rnpu-u.l'e.-.-r wowned 5o file ony reply fe the Elegaziaes mede ard el
abieion ©F i) 0 the reper neliedieed carlier, they are af Siberty to fila flig o el
thiy Teihuwal hotorg the moer dite of f2aeilg aoee,

E N the mipgesitnd tha afffcil respundens ave gl divecied i e their friedipmerads i Feapatise
regarding the allegutions mose by ehe lotter pefition e fure e med haaring dae. 5w Tu
cogsider the further dirzctions (GF e o be wmanied in tiie regord

W Thy e comeiieen 16 e dirocicd To Site the repoen [ possibte o o fease Moo Dnderim
repart defore thE Rexi fiecer e irre '

e The joind 4 omaneeire @ well as the cespondencs are dirzeied te file thatie matpactivg report
ar o) oy inclegaestelewd rezpese avfioce s Tribnel an er hefore 1700 223 Iy e-filing fr
P S e ecrt freble PIAOCR Srpporiitle PUE qod sod in ok fipm ol fuoge O ateasr
itk nece iy ledeapies b peaduead o per Rl

Cefries of the Hen' e NGT anders wre ciclosad as dAnnezure— 187
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I complianee b the Flon ble BOT coder daveod TR DL 2671 a1 eass of OUA. Mo, [H1 68 X020 (e

egnmittes whs ponEhnied cumnpresing of the follvwing o lficers:

L Sho¥. Chandra Sheker Addinonsi Collectnr & Additionul District Magiatrate,
Bralgnoda 1M smer.
u. SmtH, 2 Varaleas. Scientisl B, OPCH, Begionag] Directarats, Chenns .
ti o Do B Arockia denin, Sowentisl O, Integrated  Eegiomal Office. MoFF&Or,
Hydaeabad.
v, Bl G Hanomtande Bedds, lein Chief Binviontenml Fogineer. TSTCR. 7 onal
OfNice, Romachandrapuram, Fyderaba.

I Seope of Comuitive:

The Hoale NGT drescied 1hal the meegep of the Jomt Committes e feld wildn o
wirths and the Committee may cndemake visil e the sits and vestad willl tw iollowing scone as
pzr the Cheder dated 13,1 2021

1. Toeerict with the slakeho ders mnd evoipan cor pliace gtatws inoall oesaects, e luding
air, waler, s, grownd water,
i, Cemplianee of the Conseol and EC condituenz angd
. Tlee quantum of comapensation reguisad o be recevered. inoibe Il of e victarions
fovued. The project propenent nwy b given apporior of being heard, The Cuommittes

o {318 115 repor withis Beree months tothe Hag'Ble WOT. Chennd.,

4. Muecling sud preliminary site wisit hy te Commiiter ;

PN conveged (sl joint committes meuting oo Deceml=r 15 200101 5:00 BN througl
ciugnyAll the committee membors atcoded and provided sozpestions. Smu M. T Varala i,
Lom CPCD weloomsd all e wwmbers acd beicled atoul ke case. Ske also inforrned s the
ase wag pngnally filed ab NGT. Principal 3each, Delibe and prescutly (s baan oapsfeosd to
NCFY, Snathern fong, Chenmay and penaped oz O A e, 238 of 202 and the caye wus heard at
37, Chenmal oo December B, 2021 The Tlen'ble NOT direcied the commimes e sefoil he
rzport or at least the wtenm report by Januny 17, 2022 and posted 1he cise Ler hearing oo

Moy 17, 2022,

The committer membors had delibecation an NGT opder and the fllowing decizmons woere
len by e conoivee members for epmplionce of WOU orders dale] 18,01,2020 and

118 12 0077,
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al [sit B officials m pruside all previcus cocumeclsiccporks subm:red earlier to 2077 1
this s,

L. L inderact witl he prizject proponan, eeachy villzgors and other stikahalders daring
lsaeek sl Jammary, 2022,

s Lo imsmect  the  indastne s s Mimbie Chewieal  Labomlery ot bad,
Wi gendu) mnniomng aed samplieg 1and arzond the jodusy during ourd weel ol
,|i|_|!'||:'|r'_:.", NP2

A, TEECH e make recessary mggesnents oo the colleclivn ) analesin of semploy.

w. 1510CH w provide oeisties amagemenks JoF wownimee memhess Lo cowplianee af
WG T anlers dated 12012077 ane. (ks 12302

L. 1T fon proviclmy weeluial pusdanes U peparl preparation iral 1iling (P B TN (X

repiel beluce SOT, 7 (Ol
Mefinules mEthe Westing ul Juint Camrnims2 haid b 13012 2037 is enclosed 1y Annexire: -3,

A por ke Decision taken dunag the Juiar Commiller meting held on L3.12.21KED, 1l
It Commilier visted e iwdusiry 4 9400 2022 and  mbemscied with the icdusiee
ropLoserietves and rhe Applcant. The amendance of e afficia’s and ollwre e enclmsed a8

Almesure - -

Murng he inegsction with e Applizant they base informed thar tiey are Baveg an
sprienloral Zend of abews 3 Aeres, jusl upposie toche indusicy wad bave ineurred <o)y Hisses du
i Ehe pellitinn of she aslustey sinee last 1 y=acs. Lhey are nal able 1o cullivate e [and wath e
el water a3 4 got peliuted and ret useful B irtigation ey ag oy 3 Thocs wells o the
Aare tariah tame and ool of them, 2 Bere weels ez in wmking coadition. | ey have ali=ped il
i jodusiey ssduleed in vhe dischargiag of efflueme inge groand throupk well, b cuould ant
provide sy sviceace. He Tos 2lsw allegoo hac they are facizg chemnizal ot problem (o Ow

b sty He staizd it oocy wene et coltisaiing (e land T the [ast leve yeors due 5o pollation,

Ve further staed that olrer foyears ate not thie omeh affected s Dwi lands are siLwed
away Lpgne e induestry. ience others ane aet compluining. Howseaver, cullivanion ol paddy il

vattan fehis were also ubserved near adjace 1 cne adnErs.
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Fubssuently. the Committue inspected ARs Tinde Lab Pyl L, o0 G302 2007 i

mututsed the S can e r,,"l!iﬂi]‘.:p'._ l'l'r'l:.'lll!rﬂﬂ |._:||"EI|_|'|j._- |:';_'||np:}u|1:|;1; |:"|.,’|:||:_':. Cirgad WL ||'|-_|_:|.[i[.1_

1 e surcouoding area mopresepee ol ke Applisant and dustn epoesentaees.

1dr
'

Hlhs Hindys Labwrarncy Pyt Lid, Velminedu ¥illage, Chitvaln Muodal, Nalgonda
istencl,

S(a)  (Feaeeal mFformaatien:

bls Blidys Tabaratory Ml Lud . fs Jacated in Syie 289-2920 Veliromedn vl
Chitvaa Mandal, Malgoils Disuict. The anit speead inoan acez oF 11 wores, Phe oncl was
sRtaclishol as Bl TTychem Taboesioccs e s 2060%and enuaped i the mamifacng jing
ulThrue cmiennediates & Fine clanica s There afler the unit wastacen aves v b Eloetern drves
e e uIlL nAne was changsd us M Hindyy LaboraarePa:, Tid o The oew moanuperent [5es
Hiodvs Laboratorefat, L) haselacled] production s the wear 20150 The detadled onsgueg i

et of B s 15 cclased @0 Adme e -5,

8 {b) Status ol permissiensiclearances eblained Ly e unit;
The mit has obtaived peraission foom Talunpgang UDoiler Inspeciinn Depammeat, Dy 4 nees
Contreller ol Explosrres, MOER&CD, TSPCA0 10y Chief Bpgocclsr of Factarigs and
Funchayath #a) Depurtmen, Deparimenl of Fire, PERLY,. [lie detajls af pemi@@ions griened

ard theer valdily arc us below:
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CEOIC M) L2018 | 31072020

TSFCRRCPRTLGY

[ FO® ] P S L D

19, [3t,13.03.2019 | |
2 I08225:43295 TR | AT0T 1S

! 1

| | | |

. 220523490405 | 27.01.2022 | 31.07.2025 |
Ji

: A, (Expansion Phase-I |
) Faclory EpL C g g | T

|| License | i | deputmen
% | Panchayath SOAGPVA2006 | 13.03.2008 | '

| | Running | ‘

| License | | . 5L

Seh statwe of Complionec/violatious against conditions impused in (he conscgis/eleranee
T Coutlilives timpaserd in Fnvirpotuent Clearaocrs jsyued by MoT P& O

Mlavehy of Envitaamens, Forestaud Climate Change, bos sveooded Tovivenscmai Cleganee o
Wt's, lindys Lab Pt Lad., live expapsion o Bulk drug and stemmedia s ompmefaclunsng nie o,
325 TPM o 150 TPM at Sy, Nos. ZR8-292, Vilage Veliminedu, Mandn, Clatyel, District
Malponda, Telangema wide feter oo LA21T0E L L1EZ00 704 10 (1 dated 8,04, 2024)

Freseut slalus: Industnal achvitics am in proecess. Prodocts are mopufaciocal as per carhier
Cowsenl granted by TSFCEB, Ne preducts mewioned in the B oes juanalactursd by P&, 50
preselt They are m the process nf Al wplementation ol e acudvities propasal D e eapansios
ab" their grogect. Gan gl the EC voadicons. 2 oo-rumpliznces and 1 paria complizees was
alzserved. The woa setnplianesas ahicoved §s Odenr enusmicn is obetved and PA is cisercled o
lakee ey ssary action (Condition Mo, s of Spectic catelilivnek The locaticns of anhent air
qleality moratnring 437008 Bave not heen decided 3 SPCD oz on the date ol séle wisiz (nclinion
oo v ol Geowral conditions) & lall' yearly compliange wopors ace unt oplombz) o he
cirmipany websie [Condition Mo, 3w of General conditions).  Paing wise compianee smas af

P opder deted 0304 2020 1% ¢oven a5 Anoexire - fh
i, Londitions imposcd in onscnts under Air Actd Water Act and Al heriuiion under

H £0W Hede 2016:

e dewiled stats of complispeciviclatioes gpainst coodiiors onpased (o the CFD & [TWA

Clmgraecs e Annescd o Anmcxoee — 7.
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I 1e aasered thal the audl bas taken sema 1o sonniby witk 35 out of @ cond ilions sipased in Lhe

inlepratc] 47 F0& Autho saliae s H& Fonles swed By the THEPCT. Hmsevor, Suenditims

viz 11 Mu provision mode for morilriog o HO L in the pracess vent o8 per the Cecol

cortitbun, (i) F TR and [T FIP fnud inadequate, Ey e flow melers inzlallsd nee not

indicanma ke accouciabyits o ersure 21T syslo, (v Tnadeacy ol Odoeur contal mesures

i T1)% i Laadegrale comrol meaqenes 0 provess cntssaons wete found panially com Buing.
r ; n

ooy ran installaticns o anline TDE aoeier lor HTTES effluend anel {viny Oidreasy condro] a1 MEE

oz nor complying,

iy Sratus of Pollution Conteal Meazures laken 10 prevent oo oo il Liv;

L.

-

Warer & ¥asle suldt

[l it wees seorler Lor cnnsormptien of 1535 BLTY for all purpuses The il s
segermling 4.4 K1 D of process & % aslings eMuenis, 06 BE ot D Tanl saftener
regznenniond Sembher, (064 ELD of Beiler blaw low:d U ing waier Dlevar Joawers

an! 1.0 KLD ol [domeste wasie wary Dodpeg e period Iom Jan 221 Lo

Cace: 2024, che nedustey has waler consumgtion o HLEE KT T

A per D CFCL the it i eall=cting LTOE ctfvent (& 1 64 ELD el FITNS i3 3.5
KLU, The 1T haing cqeated sioangin ETP cermprises ol Coilaction tanh, sberl L
systera, aelling cnm separatian lunk Lallowed by RO syelem. Lhe REY permeite el
i i LNk s and 100 rejeet being wune o MER alang with HULES of Quent. The
LI and RO reject being conssinimed througl lwee stage Jullog [l rdulr.
[Aect Lvaperatas MEE! follawed by ATFID w0 recaver sill as lua] waoste, The MEL
comdemsate heimge sent Lo LY72S E10 Dhusing e per e from Ta z02 [ e Lree Iz,
Ere idoady hos waste walo pedcralien of .94 BLG [ EITIRS-3.0% KA & S5

KTT3-1.TDS),

M per e monioring sareed vu. by Te Comeaites, OO0 aend TS reduigiion s
aiverved 350 and 17% revpoctivety 0 ETDS EFF Ay per tie COD reduction, ie
comuentiovf freniment tx e adegaate, M redwetion of TS indlcufes Iite
s sibifitics of difusion beceane TES cure wal e pedrncod Mereugh conotgeftont
trogtimens. The R officiency was abserved oufy 16 R which bubeades fhe

inctefeipreeey @f troatren? plant fi froef dre E Fids efiluent.
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The ueet eleazas tai ey are achieving 23% TRS Concedlalion troush MTE, ftam

ibe wRalysis resuls the MEE cllicieacy alse observed very pam, e 110

ConCentmtian was incrsased Jrom 2% 0 0.0 %8 througly MEL aod 1L s inoadenoate o

avhiewve the desirable limit of 25 %% "1 convcndoalion 1o necrer o salt

s

Somree cinvisvion Aol Process vemis:
The indwsiry s coal Lz slers o capacizy 6 TEFH, 42 1H pravided wath separite
Diag Ailter fallawed vy Mechauuul dousl cullecior as APCT Tellewed by wonmenun
wlmenezry ol heivhe 30 mirs.
Lhe unil bas conmected che procesz veats too the Juudle condenser follawed
remuhhing system, A= por the Cocseal issued De TSRCE, re procoss i i
ol o menowr for 1 concencadion, omaster oo provasion s caade in ez
procens wans tor opoad e ol L
Mg el he Momitaricp weporl ol socres enussion Fom beiler. PM RGeS
BOr (168 me™moyand MO, 220 mpfm’) wan G et with mescrilked
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Tre 0wl Liaé 2l prow iled wodits «10335300 fiamilorine syslon ke builcrs.

Complisoee eoder HW Rule :

A5 et the Aathonzatron issueed Fy the VSR Aothorised quanlily b Slades and
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Cher observations made dering eld visit:

Tla wind was infurmed thal, Mesl lvehem Laburatores was establizhed (o the waar 200w
gl enpneer ‘B omatnsciunng of Do sremnediak=s and Floe Clicanigals. Thr prestnt
msnuament e Mis Finds s Lasoranny Pen, Lul, s taken over the unil in 24005 @l
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abseryed, ot e rwer teparted she sbnasicus szl in e bene well water whizh s
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lews weell waler smpla golegeri e a5 O35 whichy stares rhex the water 15 nol suitable Lo
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alsen less (1007, available pausphorsuz is qorg (27, availahle potash is less (311 Copy ol
the repurt is eaclogssd 03 Aomezure - 5

teearhy willawe prople iepomed vbioadans smell i the raehl tirme.

Asscisment of Fnvironmeots] dimage oo seeonnt oF operotion of respoailent und;

Gl b S ol A pginemd Ak Ouol ity wnd TYCHD io che surnesding: arce of HKespendent il ;
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The Commities mmoeniteced the ambient air quahicy s owel, as YOO i 3 locadons e oesses-

the Impact of vpemadion of respandent wul ocong Fobruary 03 04, 2022 The Resulis al

Aaiysig of Arbico Adr Quality menitored are dequcied below:

Table No. 2 {z}: Results of Auadysls of Ambiznt Air Quality Monilored

. Lieation | M, S, il E MU n&
Me | pgm’ | e’ | pg'm’
| | AAQ Monitoring carriod | 18hift | 49 az o} e | a0 ]
ot At neriphery of the T A ODL
| mdwstry near Soethsde |
| compound  wall of the | 5 0 | 2 B T
| mdugtrr i Dpwimd | s | =
directiom of Vefiminedu 4.4 | 23 ‘ F[
¥ Clulyal (). =
Malgonda District. {GPS SH‘]& A i l e | 21
N IPlgRoT &R | T Y = 1 BDI
: 91 STLLEY). e .
' 14 hr uverage 966 | 425 | 12 i Tl
. |
3 | AAS) Monitoring carried | | SAil 35 P ] R
an lop of the resadenee of
Eri. MeruSaldulu,  cear 4.0 i Ky
fdigsion Blagivatha veater |
tank in Novapsward Ll A1 §.2 it} KT,
direction of Velminedo | Jhifi
vy, Chilval DM a4 [ | Hb
Malgonda Thatnel. [(GFS | | [
N g7 T &L L &6 | 41 | 3 | =21
eI Shifi | [
4.3 =1 il
T M braverupe T eb8E | 420 | Zi6N | 2043
1 | AAD Monitoring camed | TS5RiR | 37 | 43 [ i GLL
io e agrizubharal Yaod of p =
51, [ 34 24 o
Ch.Eamachandaraial, = |
o Dhurgaiah Lisr 1 G T T HIM.
no 48T of Velwmimeda | SHaft | 4.6 23 a1
LW, Chityal L =5 R [, . P
Nalpeada Disteict, (GPS | T | &7 4.3 4 | BRI
s i1 U [ (/I R 1 20
T 4527, |
' T4 hr averape 15733 | 4a8 | 1366 | 2100
Natiohal Ambient Adr Cruality 100 ¥ HB 400
Stavdards for 24 br Average ' |




106

-

Trom te aeee snalysis reners i35 obsereed tie PRIED, S0y, ™0 aod A IMMORLE CORCEMALGon

werre foune] within the preserbad stondards of Wadonal Armbient A Chedily Staidards.

ulsfe N, 2byp: Results of ¥olatile Ocganic Compoands (YOO}

1 _.l-tl.'.ﬁi.lrl'_'ﬁ- :
ke, | Munderinp Dicaticn Tinemfes
YOO Average VuluEl-ip]:-m] |
' (12100 2K e 200 P T
TUIZ0 PR 00 Py 000
i P00 Rt G T T
| rRm PR o K00 P 0.008
Wolanle Chpdiig I
Coaim punm:ls W00} (8000 PR o 1000 BMY s
rerafded wear Soulbside
compareé walkofthe | (10 o0 2% oo 12:00 AR 0Loi8
industry 0 Velimuedn |
(% ], ChitynigM, TIE AN o Z00 ANMY TR ;&
“algnda st
. Z 00 A% e U0 A 0.0 18
P BT T g | N0 AM U0 Ay Rio
FratLsT 6. = L ]
E (300 A8 b b Al 0022
| n
; (R.NIC AM o BDE AM) 0.008 '
i | e ——— ——
AR AM 2 1000 AM) .01

TIRTT AN o 12700 Ry 0022
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Monltoring Locafinn

| T ickatile Crganie

| Compoangs YT
recorded acar e

| resinlorioe of Sn bl

I Saiduly, prar Miszion

Dhogiratha waoer tank i

Welnnincdu ¢y . Chityal

(), Malpmndw Disrict.

(OIS M L7 L4 T &
E 4052 1)

Mesubls

VO Averoge Yalwes ipptn )

Prlurmad Ly Losatipn

{1230 PM 1o 230 P 11110
CLA PG 211 M oL |
(430 T e G030 T U.I}dq—!
| (R0 PM 10 &M TR IR
1839 P o 10638 P3) NG i
(10:10 Pad o (230 AN .02 |
F12:30 AN L0 2210 AN S — LR i
12:30 AN w2 I AR e
{430 AM o B30 AM] Y T ]
(838 A 10 8:30 ARD 112
FR3mAM ta 10:30 a2y | ' 0,024
L0 AM to 1250 Pds b 60 r
A | ==
Hesulls

[ Timknps
I

V0N .-he;'agn Yalues |ppm}

Valatile Dryanice
et pounds VOICh
eeackrdud wear cie S
Ch. Bamachandae el
5o, Durgadah, 53 W
348C of Velhimanedu
[ bl (Wl
Nalgondo Miswriel. [(OFS
WL AT
790452

F100 BM ter 5.0 PM

0020

1S

[0 BM 1 7400 PM]

(L] PR o R0 R

| W

[ e

.04

| [11:00 PM 1 1:00 AN

I £1:00 AM to 3.00 AN}

| S
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b e (3:00 AM to 5:00 AM) .06l
T {5.00 AM 10 7:00 AM) | Th050 !
(7200 AM o 9:00 AM) BT
15:00 AM 1o 1150 AM) | — 0022
UL ANt 100 PAM) | .00 X

A per (he VOU monitoring very less condentrulions wers reponec in all thres Toatioes,
Mowever , the tean felt strong VO wdour near to ETP area as well us in he arca of sehvent

LECOYETY SYLIETL).

f{bY Stutuy oF Ground water quality in the surrounding avea of respondant wnit:

The Comumihee collected the waler samples in £ locations te agdess Lhe inpact of

operlion respomdent units, the Analvsis results of agmples wken fomw applicaur [nnd

werd ether surrounding atens are depictud in Table 2:
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Crnclusion of 1he Comunintee Based 1m Field obseryuiions and mgmitoren 2

resulis;
After detadled mominone. sl olservations and anatysis reporrs ol samples tilen,

the Cormmitter sonclodusg xs below:

M Hindys Laboradory Lid,,

I he respondent unit M Hindgs Laboraty bl wben overe e wear
2003 from b5 Flychem Toberaaones and stacted producizan froat the sams year.
AR Ter dhe app icant infomalivn, e contanination of wiler wes teperlel sice

10 yopre Lo before starling vpecicnm ol LRIL by exlsiiez maiag ool

The it iz havics, all cequizire permiss’ons feleurances from Boiler Lespecion
Depatanent, Peboleam &  Pephosives Safolr Oreanisanon,  MORFECC,
Faslomics Department, Panchavatk Wy Depastment and Telomeana Pasllulicon

ool Baerd. Tae List ob peomissions ohtaiced s tebuleted o Table Mo 1.

Tl onit has wilid miegrated consent anden Water & At Azts nnd Authorisianom
urder H&D % Rule 2006, However, 53 aul 44 conditions monposed way fowod
compleing und remuining Y condicions were fgond pactiadly £ non gompliance.
b o ow nza complianee olserved ore anling momilaring sesienes installcd i
the T non-installnson of subione 05 mote= oon installation of onlos
inutnloeing ses1em in Boiler stass tod inadoquate conal sysiem prvcided in Lhe
process venls and solvent tecovmy svsleen which in rassing odoor auisance 11

the somrauruling decd.

Blinismy  of  <mwmmmont. Forest and  Climaeee Change,  has acoorded
taovirenmenlal Clearapte 1o M5, Hindys Lab Pl lul, lor expansion o Bulk drop,
and eepnediztes mantfheruring nnft (oo 325 TPM o 130 TP a1 Sy, Nes,
IRI-262 Villgze Yeliminedw, deodal Chityal, Lismel Nalgemds, 1Lz
wile levtor no. TA-T-1100 L Esz017-0a0 1Ty dawed Ot dd 2020, Foaducts &g

manufcibred s per gablier Consonl granged by TSFUE, So products meridonsd
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nr the BC are tnanalaciered by PAL ot present. They wwe in Lie process of the

mmplepieniation of the aetivilles proposed in the expanzion of Their project

AS per the J'I'I.L'Il'li.Ll.:ll‘il'IE rasults ol 1WTPs indicales that the ETP 1astalied to imeal
Lo TTS efflueit was [ound net wdeguale, only 35 % efficiency was observed
wr,l COTr peduction through conventconal trcalmenl. The RO efficicaey

(21.6%) &b fhomd very pnor.

A oper the analysis resolts of trepiment system proviced Toe ireaing Jligh TS,
the cfiicierey of MEER was foond very poor. The TS concentration was-
icrepaed froom 2.7 %0 to 4.0 thamgugh WD andd it s inaderpunle fo selievs L

destieatale Tonit ol 25 % TOE aonamimaian b Tecuver e sall

The flew meter irstalled as a pacl of valioe ronitring o enaore 21T alzo
Found nel praper and nat ensunng e accouniability ol oflluenl gonuriled.
treated thoowel O, BO penmeats & RO reject. Similaciy in MEE section al=n

Liow meters mstalled are not énsurtng the aebizvability of 2110 seslen.

The unit s not provided the ooplime monitoring sessemn o stach altached e &
TIH & B I'FH vosnl el boaler. As per the {ongenl is=oed by TSTCH, the
priscess venk s regquined (0 be moomitoeed Loe FICT corcentlvaiion. oveevers o

provision s mate in e process vent B menitortng of FHCL

Ac par the Awthorisation issued by the TSPCH, Authorized quanbiy o Sladyr
and ATFLD sait is 4872 kgiday (17052 MY A, Duemng the parad fron
Tan’2021 4o Dec*2G2 1, e mdusty has Blasacdous waste gemeration (AT

sall) of 14485 MT Annum.

‘Ihe solven!  Bows throogh condenser vent 13 reparied in Hee rangs of 290 1w 432
Earsidy, those weats are connected 1o serubber. Dwring séubbing, sercblbed
salvent fay disperzed in the larm of VO and causiog cdour nuisanee in the

surtnunding aroa.
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Envircowmental Damage incloding Air, Water & Scilbas heen cassed on
accouat of the cperativn ul respondent anlts

Divoagie 1o the Air iy -

As per e an'bicnl 4ir quality ancoitoring conducted arowd respondent woi. the
[0 L), 400, NGO and Ammenia were Rond within e standids of Aanhiens A

Dl ity Herce, e Monctary foss adfracts wood dwebieny Afr Querling.

Thnuage Lo ke Ceauml waler sl S0l i the Applicant Tamd s well ws wm
Bugrecnuinling, area

A par he moniteren eondwcied by committes, Bore well anier in dhe applicint
Lued wies ceparted e zanell al’ selvent. presencs ol GOy and BOL wedicales the
cancaminasion of hoce wells Lesal dissobeed solids, Tatal alkalivty & Hanlness
ymil hayresien lound cxceedin the drinking water dandards. Chlunde and
caleium soncattration alse Found to be hivh e one well eul ol Uoee aniioeed,
More wetl samples ahen oo reizhhetring agcicidtuia, band was oo L he
wichaa 2o drinkme water stundands exeepd TS vomeentration. Uhe Bore well g
Agrenlieral Tand Tocated boehicd respondert unit also elzerved Tight smell "l oaal
dizsalved salids. Tatal alkalemity & ardness and dagnesivm found cxcesdiny e

donking winer sladards.

A mer the el ol Deppomcent of 0 Apricodture vide fener Mo
FEA 2P uthone 2022 dated 150220220 the horewell  waleT  sampies  ane
careraiyed C13510 which is Hizh salt content and low spdium content i this
waler is swilable For moay types of soils il crops e roerial conditions 10 this
walcr 15 used o Tieawy soils, shall b eehvated within a shot peried ol tow o
ohtain coops & while giving water maisrure shadl previde proper druanage feiln:.
Al Juanrity waker 13 nepessary [ improave ph waizal conditicn ol e sei] and

fior Ldzh production,

As oper the wposaf Ddeparinenl ot Apricnlore vide  lewrer e

TaR 173l b 20007 et L300 2022, i stares that e sodl s ol allevied sed
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can be used for coltivalion hegee, 11 s recommended that the bore watsr can be
wscd  for irgation with ceclymsdion measures acd sl can be asefid for

CLltivotiod,.

jih. Compensativn on necunt of Loss of Soil Fertility due to ground water
coptanination in Applicaet laod:

As per the bore well monjkocing dated 93022023, 1t is coofinned that slizht
corlamination and high TS, Tetd Hordness, Alearingy and MVognesiom, In the
waar 29, the apriswltamd depariman also cermified thot the bore weell waler i
nal it for eobtivation perpose. The applicann alzo infermed that since no crog is
sultivated due fo comtanmlation. doeinz sonumibice visit oo standine ceap was
obscrved in he applicant land, bot staoding ciap was oksorved in neighboor
aracultral land, the wabar nsad o that land abse zallested awud alsocreed hat
cxoepl TLES. oller parameters were {oond withio pesmdsshle lnpa Hence,
Compities felt 2o calewlats the crop loss due tn ground wsater contaminglion i
appligant .and, toe following date was obtained (o the avicelurat dopariment

oo cafenlate the cosmpendation o applicant;

The applicant Tend: 3 acres
Crops colirearsd: Poddy, Cocton
o of Craps po: year. Paddy o2 Crops), Couen (¢ Crop)
Urop wield per Acre  Paddy 2B Kps' Awc 7 Year, Lollon — 584
KpesAcre Y oar
Minimum Svppert Price: Paddy (B 1ER1-00 pet guintat ava):
Coton Bs, 3200F0U per quinlal avy)

Bov ol vears o nan cnltivation o Applivant lagd; 10

Compensation fo be paid to the Apphcant:
Tor Faddy; Henee, Avaage Tar 1 ycar for 3 aeres; B 2,27 500004

Fur 10 weaes ponad (A soeghl by the applicant): Bs. 22 75.000), 40
Faowe Cotton: Hence, Averags per 1 yens Bs, LO1GL6.00

[ur 10 yeurs period {As saupht by the applivanl); Ks. 100148, 60040
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e conmmnites shsarvel padhly cullivaton edjaceat 1o applicent Taad, henue omimeieg
conrstdered paddy crop for compensation, deeordinply compensation wwards crun leras s
warrkrd aul iz Rg 22,731,006 0

o - 1. L, = |
Il slgianiled caleulation ol crop ks colnpeasalion i§ cuckosed a8 Annexure - 11

v,

Ewvirommuental Caompensarion o secount of noo- compliances:

LI Commiller observed major vialations ol Wi Tindys Lab and the same s
rererded i e seetion TA. As por tho complainl ceceived from the applicant,
FXPCR hins reviewed the sy o 0611 2020 anil issued divcclions vide onde;

Sated 1211 2024 and also forrewed Tlank Eroaranle: al Bs.2 Laklss.

Ihe Board as izsced divectiwns i the incdwstey vide goler dited: [R.11.2020
ohserved son compliasess for 28 days of peried from [R051.2020 1o 15122020,
Ihe Board has iespected dncusiry Lo verily the womplignce 0 comneztom wilh
CEQ {Phasa-13 and aon somplizacs observed for o petiod ol 3 dleys oo

TAFLONZE 1o 20017 2071 Tonnl days of men-compliance of e mdustoy abszeved

s 430 davs.
[Tence. the Comuittee opines o cglowlate B az pee CPCB Commla:

Tl PlsWxReSxLE
Whers,
EC - Envirosumental Compensatiere i [™E
Pl - Paolhuion Index ¢ Indtusleial scewr (Red — 93)
o= Number af davs of violation tosk Pl {date on which nen
sompitance nhserved and w lill date of ceclifcaticn)
T - A fnctor in Bupees i BC (Rs. 250 may be assomed}
& = Faccor Tor seaie ol opemiioa (Large — 1.5
IF = tpocanon Gactoc (he unit bs lovatsd i Welimimedu sillage,
Nalagonda Plisirict anc popitatioen §s less thao 10 lakh = 1}

allution Tndex nf Mmdostcial scvler (P11 TSTCB has cotegonsed thiy industry
iuto ped- Large atsgory, veraze pollotion mdex i 95
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-

Mueaber ol days o vinlidon (N1 336 The aumber of daye Toe which violarion
LGk plawce 15 considered gy e pened Retwean the dog of violetion ehserved
and day of complianee verified by the TEPCEBATPOR. As por the records ot e
unil, 336 days 15 considered of periodl of violation For catimating 1507

Suile of operation {5k The lodusicy is considersd as larpe, fhay scale of
operatien (5] for EC cstimation i2 considered as 1.5

Eeralion Lavtor (TLF): Lhe industy s Iacaeec in Velinunedu village. Nalgaoeda
Mhswiet and e wlal populatice: within silare Gevodary and cp oox 10 km
distance {rom the monicipal Boundary of the cifs is less than 1 willww, Thos
[ogaon Belor £ iy cnnsiderad as | for EC estimatio:.

Factor in rupess (B AR per foe egvieodunenta] coinpeosalon esiEmslien
walidelines fachor of rup2es muy 1@ wpdmeon of B 1008 and masimiva of 8=
Sikt-. The fuctor of mipees 15 conmidercd sz s 21500 for estimakac
envinemmentl  compensabion for thiz tmudustry,  consideong it polletion
paiential

"Period of nom-| PT 5 LF RiRs) N CEnvirenmental
cemplinnec CRMpENsa (o

{1Mavy}

1811 294 to| 95 e 1.0 A | 3| Rl 1070 000

15122020

L 17.022321 1o
22023

Tatal EC vecoverable on geconpt of Lass of Soil Tertility due 1o ground water

contamioatton in Applicant land and Nen compliange [rom Kespoudaut unit:

{mnpensation on ageounl ol luss ol eTop:
For Faddy: Rs, 22726000 00

Cracnpensalion on account of non conplivnee: B3 L 18700

Toial compenyuticn recoverable: Rs (424 300000/

The uwgit shall pay compensation fer Paddy Crop Rs. 11730004 to Ehe

applicans for causing loss of crop and FO af R 1,1%.70,000/- to CPCETSIC B

T'or poa-complinnees abserved Ly the cowmittes,
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Mitigadinissugecsiicne to prevent the pollvelion cansed:

Av per the conditions of BC ane CT0O, respondent unit is required 1o install
o.dme moniloring syxiem o stack alached o Boders amd also b moke proyisien

At TIL] mussiering ineludiog enlineg monitonng n fhe proce s visht.

U take immed 2 sieps for uporadaiton oF TP provided 1o treal Law TIXS i
Eich TDS and to take third paty (prelembie NEERL assessuen o the smne to

sosiee she pdegaaey o ackises ST svanon.

To sl Electromaerete Cow inelers waih rate oF fow and cinoulmiive Mhow al
irler e B Veed, RO peanearz anc RO rejece genersied, separue o gwcter
or acconntalility of RO penneae wilised m e processutility, Flow meler Tor
ROk reject luken 1o SIEE. Sirdlerly, Flow mecer for MEE fewd, ML condengan:
goncretod and foeder to ATFTY and Lo conmect 22 fhow mieters o TSPCH server.
Mhre Bony toeler a1 KO Food, Bejaer tdoen 7o MELE, M feeder and A0 Fegdor
e meter, P17 camszea with mght viswon o CPCD server o cnauce the

aperatien oFALD syslen.

Tos zake imanediule steps w oparade the control mensunes installed in process venl
e oreduce the YOO amissions wl alio w imprave the efficiency of solvend
recodery svilem ai Well a3 o uozrede 1l vontrol measozas prossded. The Saoe
shall by assessed by tae third pory (preferuhle WEERENCTT o cnsors o ol

shall be veported by ihe sumounileg peojile.

A detarled siody an the 230 of ground waler contaminslion o and arorandd the
nepondert it of Mes, Hindys Laburotory Pob, L., in Yebminedn Village
shanld Bbe varied ool by (Be Matienal Geoaphysicol Research Insaesion,
| Tvelerabad 10 adiress the srevances of the applivant und ol lwr lagmer repardong
proatnd water eontmmnination amd o tdhe Fllow ap aoiion by the TSFCR - The

stugy should be coropleted by MGRT within six months, The cost ol e stady
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29

should be given b the M. Hindys [aborgtony Py, L1d., smee fe wtit has wken
maodfteation alicr mking pver the cardicr Mmargetent.

¥ The committes opines that bore well water from applicant land can be withdrawn
for indueb sl purpase m order o reducethe contmmination,

By mnﬁ:ﬁmﬁg the above facts and observation of the joinr eommittes; Be Honhie
Tabizsal may pass sppropoate anders) ds decmed fil.

Sipnature of Committee Memhbers:

'\_.a_i--lf‘w"'-'l—"r
Sie G. Hanumantha Reddy

JCEE, TSPCB, Zonal Office
Ramachandrapuram,

oy

Dr. E. Arockia Lenin
Sﬂiﬂnﬁﬂ C RO, MoEF&CC,
Hyderabad

H D Varataxmi
Regional Director- Chennai,
_Centrat Pollutivn Control Board

Sh. Y. Chandra r

Additional Collector & Additional
Dhstrrct Magistrate, Nalgoncd:
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W P Ul i W T S, LIRS IO e e et =
. Fhona: Cal - Z3RATSR00
Le. Ho, A3/NGT-Channals TEPEE! Legal/2021-1 10 Cata: 07-12-2043
To
Tha Ceeimissioner, i
Agriculture Departnant,
Govt of Telangana. -
Sir,

Gab: TEPCE -- Leeal - Hon'sle MST, Chenns - Original Applicatlan Mo 238 al 2021

[Eardiar Ok Mo, 121 of 2030 In Honble NGT, P8, New Dall¥] filed by Thepun

Ranachatdraah, Bfo velminedy £¥), Chigala (M3, Nelgonda District ~ Qrder cated

15.11.2022 .- Reg.

Crigna dppllcativn My, 161 of F020 filed before Drble MGT, Hew Dohl.
Farble 83T, v Beral Srder Cated 13,11 .2310

T L1 Hio, LASNET-Mew Doln[{OANH LTS POEA aadl 200095, dated 27132021,
L, R 235 af 221 befale the Hon'b'e GT, Chernal,

Hen'he HIET, Chennai Crder dated 14,12, 2621,

Jqint Comenltee regort Alag |6 Moy 23029

TSFCH repert Ylad in May 2022,

Horrale NET, Chérnsf Order daked 35 10,2038,

Standing Counsed, TSPCH, Chenngi mail dated 15,10 2022.

3af;

E - LR R

It is to scmit WAL the Heable KGT, New Delnl repstered rhe letter senl by S, Chepur
Ravrachandraiah, RpYemingdy (Y], Chitvala (M}, Malgard: Distict a5 Qvigingl Applizazion
SO Koo 181 o8 2020, Tiw Jdevance of the applcant & 2g2inst wclaban ef Ervirp=mantoi
Fans by M/, Hindys Chemical Factay, causing air and waber potution advessel: #¥fecting the

cabbn and drops and pubtic bealth in Velrvinadw (), Chingala (M1, Malgsara Caice.

The FleTile MGT, Maw Deh vigg Seder deled 10112021 appanled @ Jolnt Committes a2

[ 5

tansfarred tha case b3 Fantale REST, Chennan.

Tha Jalnt Connubtes was cardipuled with MoEFSIC; CPCA; Telaagana Sete PCB [JCEE, 230,
R Puram) and Distriot Maglateate, Walparkta Disfrict wah (PCH & TIRCE a: Nadel dgency, T

campliace, the Jgint Commilee & FS2CH have fed reparfs in Mey 2022,

Tra Igiee Cemmittee recomieanded Enamimental Compensatiza of RS F0GADSA an
H/s bwlys  Labs Lid, Fuilher, the Jainl Comonfise cadulgted Top compencatlon  of

Ms.02, 73,008 - m congultatior with the Aghzulturs Departnznt [eapy enclosad).

The amwe cace heasd op 1511200 (cogy enduss)) end posbed 1o 06,12,2022 fw furiner

hearing.

Condd., .2

_F seanned with QKEy

Srarnng
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17 wlew of the Abewa W |5 reguasted pe instruct the comesrnad
epcndntion esthdled oy the Rnlnt CoiTandtioe and
the Countel for 1he State of Telangam at Honhle

for wollection of Crap
file @ report gn o befarp 24.12.2022 o
RGY, Channai [Sm; H.Yasmeen AN, mad o
bzl nmail sam; volash 199 38gmailcom: Mohile L L 4435

T4BSE,
TH AT 930S ¢ s, Reegka, Jamior bo he Standing Counes) —

63B1941938),

e Ealtly,
-
MEMPER SECRETARY
EDCli A5 abwige,

LoDy toy

1. The Cdstrict Colleclar, Ma

krarda Districs by eflecs EFO RUTLEnzAtion stimated by the et
Compiittes

I. The hEE, L6, AC Puram far Tifcrmaan ang N&CEESAry Man,

3. The SEE (TR-HOy g Puraen Jone, Boam Difice, Hyderebad for inorratan and mecessasy
achary,

The EE RO, Walgonca for mlarmation ang wah B glesctan by Farsus with thee Digtrict
Callestor & Bisteic: Apsiculture Officer, MEganda with regarg 10 oD camipansation ang e g
TEPOTT belure tha Hoa'kie MiET, Chanpal,

HITCPBD fr

Pl 2 B =
¥ ol
JSENT CHIPF ENVIRONMENTAL EMNGINEERAT,
TSPCB, HEAD OFFICE, HYD,

_& Scanned with OKEN Scanne!
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Cravernment of Telamenna
Departiment of Agriculicre

Fram Ta

¥ . Sucheritha, M 8¢ ap), The Environmantal Engineer,
Mstrict Agricultural Offiec . YSPCE, Nalponds District,
Nalgonda, .

Lr. No. DT/PCRB! 889/2022, Dated. 13.12,.2022

air,
Sub  TSPCH — Lewal — Hot'ble NGT, Chennai - Chriginal Application Mo, 238 of 20214
Earlier Oa Mo, 1Bl of 2020 in Honkle NGT, PH, New Ticlhi ] Gred by Chaspieri
Rarnschandraiash, Fio. Velminedu [ W], Chitval (M), Malgonda districy — arder dared
13.11.2022 - Instructions to converncd — Reg

Eef: | Jotat Chief Envirnunental Enginece-Il, TIPCH, Head Office, Hyd
Lo Mo 22NG - Cliennal; TS PCBczali 262 1-1 10 Date, 07.17.7027.
L C& DA TS, Mvderabad Memao No ApnAPCE 12022 D, 12.12,2077.

FEE

L= to inform that, the Joint Chief Evvimoomentsl Engincer-1l, TSPCH, [vd has
réquested the Commissioner and Director of Agricultuze TS, Hydevabad to inform the concened
ta collect lhe crop compensation of R, 22,73.0004 awarded by che Joinl Commities in OA Mg,

238 of 2021 in Hea'ble MGT, Chennai.

In this regard, the Environment Fnpinzer, RO, TSFCE Malygorda is requested Lo solunit
the marter for the pemsal of District Collecta). Malgimada tor collechion of crap compensuliog
trom Mz, Iindys Labs Lid, Welmeaedu!S ), Chivyala (M}, Malzonds and ke Mundg) Aaricalture
[Ji'ﬁ-:;tr. Chityala mandal will co.opeeats for any sssisianzc from: the Deparimen| of Aprice lure
on erep compensation. Further you are requested o file a report directly 10 the Counssl for the
Slute of Telangana st Hon'ble KGT Chennai on urm_l-'l-ll-ll'_ﬂll 3 iy

L. —_— ———

L Yours Taithfully,

W o N

L
A b W Dlistrict .-‘kgri{*l.{!‘-;l‘l:l’r&'ﬁﬂﬁt: g
) - Malpanda TLB,I
st

Copy io Mandel Agri
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e TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-23887500
W‘“"““ PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040-23815631
o SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in

BY REGD. POST WITH ACK. DUE

ORDERS ISSUED UNDER WATER (PREVENTION AND CONTROL OF POLLUTION) ACT,
1974 (AS AMENDED BY ACT 53 OF 1988)

Order No. NLG-205/TSPCB/TF/HO/2024- \-) Date:05.03.2024

Sub: TSPCB - M/s. Hindys Lab Private Ltd., (Formerly M/s. Hychem
Laboratories), Sy.No.290 & 291, Veliminedu (V), Chityal (M),
Nalgonda District - Water (Prevention and Control of Pollution) Act, 1974 (as
amended by Act 53 of 1988) - DIRECTIONS -Issued - Reg.

Ref : 1. Hon’ble NGT, Principal Bench, New Delhi Order dated 01.12.2020 in

0.A.No.181 of 2020.

2. The Joint inspection report submitted to Hon’ble NGT on 03.06.2021.

3. Hon'ble NGT, Principal Bench, New Delhi Order dated 18.11.2021 in
0.A.No.181 of 2020.

4. Hon'ble NGT, Southern Zone, Chennai Order dated 08.12.2021 in
0.A.No.181 of 2020.

5. Hon'ble NGT, Chennai O.A. No. 238 of 2021 filed by Sri Chepuri
Ramachandraiah, R/o. Veliminedu (V), Chityala (M), Nalgonda District.

6. Hon’ble NGT order dt.08.12.2021 in OA No.238 of 2021.

7. CFO order N0.220523499495, dt.27.01.2022.

8. Joint Committee Report dt.13.05.2022 in O.A. No. 238 of 2021.

9. Hon’ble NGT order dt.15.11.2022 in OA No0.238 of 2021.

10.Letter No.22/NGT-Chennai/TSPCB/Legal/2021-110, Dt: 07.12.2022.

11.Letter No.48004/PCB/RO-NLG/TF/2022-966, Dt: 13,12.2022,

12.TSPCB report dt: 13.12.2022 submitted in Hon’ble NGT in O.A. No.238 of
2021.

13.Hon’ble NGT order dt.17.01.2023 in OA No.238 of 2021.

14.The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 31.01.2023.

15.Hearing held on 17.02.2023,

16.Directions issued on 23.03.2023 for Levying of Environmental
Compensation.

17.The Board vide letter dated 24.05.2023 to the Collector & District
Magistrate, Nalgonda District for recovery of Environmental
Compensation.

18.Hon’ble High Court orders dt.08.08.2023 regarding Environmental
Compensation Levied by the TSPCB.

19.Directions Order No.NLG-205 / TSPCB / TF / HO / 2023-750, Dated:
13.09.2023.

20.Hon'ble NGT vide order dt.27.09.2023,

21.Hearing held on 22.09.2023.

22.Directions Order No.NLG-205 / TSPCB / TF / HO / 2023, Dated:
09.10.2023.

23.Hearing held on 29.11.2023.

24.Show Cause Notice issued on 05.12.2023.

25.Inspection of the industry by the Task Force Committee Member on
16.12.2023

26.Hearing held on 23.01.2024

27.Inspection of the industry by the Task Force Committee Member
01.02.2024.

28.Hearing held on 06.02.2024,

29.The industry submitted a letter dated:17.02.2024.

* %k k k %k

WHEREAS, your industry is located at Sy.No0.290 & 291, Veliminedu (V), Chityal (M),
Nalgonda District.

WHEREAS, Sri Chepuri Ramachandraiah, R/o. Veliminedu (V), Chityala (M), Nalgonda
District has sent a representation to the Chairman, Hon'ble NGT, Principal Bench, New
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Delhi, The Hon’ble NGT registered the representation as Original Application (O.A)
No.181 of 2020. The main prayer of the applicant is as follows:

"The Grievance in this petition of the applicant is against violation of
environmental norms by M/s. Hindys Chemical Factory, causing air and water
pollution adversely affecting the cattle and crops and public health in Velminedu
Village, Chityala Mandal, Nalgonda District, Telangana”.

WHEREAS, vide reference 1% cited, the Hon’ble NGT heard the matter and passed
orders dated 01.12.2020 vide reference 3™ cited and directed that the State PCB and
the District Magistrate, Nalgonda need to take appropriate action after ascertaining the
facts and following due process of Law. The nodal agency for coordination will be the
State PCB. The District Collector has deputed the Additional Collector & Additional
District Magistrate, Nalgonda to complete the inspection and submit report.

WHEREAS, the Additional Collector & Additional District Magistrate, Nalgonda along
with EE, TSPCB, Nalgonda and Tahsildar, Chityal Mandal conducted inspection of the
unit and surrounding agricultural fields on 22.02.2020. The Committee had a meeting
with the petitioner Sri. Chepuri Ramachandraiah to understand his grievances. The
Committee has conducted the inspection of the unit and agricultural fields along with
the petitioner and industry representatives. The Joint Report dated 03.06.2021 was
submitted to the Hon'ble NGT, Principal Bench, New Delhi vide reference 2™ cited.

WHEREAS, vide reference 3™ cited, the Hon'ble NGT, New Delhi vide order dt.
18.11.2021, constituted a four member Joint Committee of MoEF&CC, CPCB, State PCB
and the District Collector jointly. The Hon’ble NGT has directed Joint meeting of the
Committee may be held within two weeks. The Joint Committee may undertake visit to
the site and interact with the stakeholders and evaluate compliance status in all
respects, including air water, soil, ground water, compliance of the consent and EC
conditions and the quantum of compensation required to be recovered, in the light of
the violations found. The project proponent may be given opportunity of being heard.
The Committee may give its report within three months by email to the Southern Bench
of this Tribunal. The CPCB & TSPCB are made as Nodal Agency for coordination and also
for providing necessary logistics for this purpose.

WHEREAS, vide reference 4" cited, the matter was heard by the Hon'ble NGT,
Southern Zone, Chennai on 08.12.2021, the interlocutory application [I.A. No. 187 of
2021 (SZ)] is allowed and the applicant in [I.A. No.187 of 2021 (SZ)] is impleaded as
additional 4™ Respondent. The Hon’ble NGT in the orders dated 08.12.2021 stated that
In the meantime the official respondents are also directed to file their independent
response regarding the allegations made in the letter petition before the next hearing
date, so as to consider the further directions (if any) to be issued in this regard.

WHEREAS, vide reference 7™ cited, the Board has issued CFO & HWA Order to the
industry on 27.01.2022 with a validity period up to 31.07.2025.

WHEREAS, vide references 6" & 8" cited, the Joint Committee constituted
incompliance to the Hon’ble NGT order dated 8% December, 2021 submitted its Report
dt.13.05.2022 to Hon'ble National Green Tribunal, South Zone, Chennai.

The gist of the report is as given below:

Non-compliance observed:

i, The unit has valid integrated consent under Water & Air Acts and Authorization
under H&OW Rule 2016, However, 35 out 44 conditions imposed were found
complying and remaining 9 conditions were found partially / non compliance.
The major non compliance observed are online monitoring systems installed in
the ETP, non-installation of online TDS meter, non installation of online
monitoring system in Boiler stack and inadequate control system provided in the
process vents and solvent recovery system which is causing odour nuisance in
the surrounding area.

ii. As per the monitoring results of ETPs indicates that the ETP installed to treat
Low TDS effluent was found not adequate, only 35 % efficiency was observed
w.r.t COD reduction through conventional treatment. The RO efficiency
(21.6%) also found very poor.
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iii. As per the analysis results of treatment system provided for treating High
TDS, the efficiency of MEE was found very poor. The TDS concentration was
increased from 2.7% to 9.0 % through MEE and it is inadequate to achieve the
desirable limit of 25 % TDS concentration to recover the salt.

iv. The flow meter installed as a part of online monitoring to ensure ZLD also
found not proper and not ensuring the accountability of effluent generated,
treated through RO, RO permeate & RO reject, Similarly in MEE section also
flow meters installed are not ensuring the achievability of ZLD system.

V. The unit has not provided the online monitoring system to stack attached to 6
TPH & 8 TPH coal fired boiler. As per the Consent issued by TSPCB, the
process vent is required to be monitored for HCl concentration, however no
provision is made in the process vent for monitoring of HCI.

vi. As per the Authorization issued by the TSPCB, Authorized quantity of Sludge
and ATFD salt is 467.2 kg/day (170.52 MT/Annum). During the period from
Jan’2021 to Dec’2021, the industry has Hazardous waste generation (ATFD
salt) of 144.85 MT/Annum.

vii. The solvent loss through condenser vent is reported in the range of 200 to 432
Ltrs/day, these vents are connected to scrubber. During scrubbing, scrubbed
solvent may dispersed in the form of VOCs and causing odour nuisance in the
surrounding area.

viii. The committee observed paddy cultivation adjacent to applicant land, hence
committee considered paddy crop for compensation, accordingly compensation
towards crop loss is worked out is Rs 22,73,000.00.

iX. The committee also calculated Environmental Compensation on account of non-
compliances for Rs.1,19,70,000/-

x. Total compensation recoverable: Rs.14243000.00/-

Xi. The committee recommended that the unit shall pay compensation for Paddy
Crop Rs. 2273000.4 to the applicant for causing loss of crop and EC of
Rs.1,19,70,000/- to CPCB/TSPCB for non-compliances observed by the
committee.

WHEREAS, the Board vide reference 10" cited, addressed a letter dt.07.12.2022 to the
Commissioner, Agriculture Department, Govt. of Telangana requesting to instruct the
concerned for collection of Crop Compensation estimated by the Joint Committee.

WHEREAS, the Board vide reference 11 cited, directed the industry to deposit an
amount of Rs. 1,19,70,000/- (Rupees One Crore Ninteen Lakhs and Seventy Thousand
Only) towards Environmental Compensation within fifteen days time.

WHEREAS, vide reference 13" cited, the Hon'ble NGT directed the Board to quote the
provision of law under which they either issue directions or levy compensation,
whenever, such notices are issued to the industries. They are also directed to file a
report as how they are going to recover the said EC amount.

WHEREAS, vide reference 14" cited, the Board issued show cause notice on
31.01.2023 to the industry on levy of Environmental Compensation (EC) for violations
and non-compliances.

WHEREAS, vide reference 15" cited, the industry was reviewed in the Task Force
Committee meeting held on 17.02.2023. The representative of your industry has
attended the meeting and informed that, they have filed point wise objections and a
detailed response before the Hon’ble NGT on 15.12.2022 in respect of the report
submitted by the Joint Committee in connection with recommending Environmental
Compensation to be levied on the industry. Further, they informed that, as per the
recommendations of the Joint Committee the industry has discussed with NEERI & NGRI
(preferable 3™ party) to conduct the study on adequacy to achieve ZLD system, VOC
emissions and efficiency of solvent recovery system and ground water contamination in
and around the plant. The NEERI & NGRI informed that, the said study takes minimum
9 months time to complete the study. Meanwhile, the industry contacted M/s. Kiwis Eco
Laboratories, Pvt. Ltd., Hyderabad certified by MoEF, New Delhi to evaluate as a
3™ party to conduct the said study. Further informed that, the study is under progress
and they will submit the report to the Board within 2 months.
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WHEREAS, vide reference 16 cited, Based on the recommendations of the Committee,
the Board issued following directions dt.23.03.2023 along with levy of Environmental
Compensation:

The industry shall comply with all the CFO & HWA conditions.

2. The industry shall provide hood with extraction system to the HTDS effluent
storage tanks followed by scrubber to control the odour nuisance within one
month.

3. The industry shall maintain records on source of starting raw material /
Intermediates for each product-wise and the consolidated records shall submit to
the RO-Nalgonda., every month along with invoice copies of the starting raw
materials outsourced.

4. The industry shall provide odour suppresent mist spray / sprinkle “PIION” liquid
at effluent treatment area to control VOCs within one month.

5. The industry shall install the online monitoring system to stack connected to
boilers,

6. The industry shall provide provision of HCI monitoring including online monitoring
in the process vent.

7. The industry shall carryout assessment study by NEERI / IICT on adequacy to
achieve ZLD system, VOC emissions and efficiency of solvent recovery system in
and around the industry as recommendation of the Joint Committee, constituted
by Hon’ble NGT.

8. The industry shall carryout a detailed study on ground water contamination in
and around the industry with National Geophysical Research Institution,
Hyderabad as recommendation of the Joint Committee, constituted by Hon’ble
NGT.

9. The industry shall revalidate the Bank Guarantee before its expiry till further
orders from the Board.

10. The industry shall pay the Environmental Compensation (EC) of
Rs.1,19,70, 000/- as per the Joint Committee recommendations, you are hereby
directed to deposit an amount of Rs.1,19,70,000/- (Rupees One Crore Ninteen
Lakhs Seventy Thousand Only) towards Environmental Compensation within
15 days.

WHEREAS, vide reference 177 cited, the Board vide letter dated: 24.05.2023,
requested the Collector & District Magistrate, Nalgonda District to instruct the concerned
for taking necessary steps for recovery of Environmental Compensation from the
respondent industry, duly invoking the provisions of the Revenue Recovery Act, 1890.

WHEREAS, vide reference 18™ cited, the industry filed W.P.N0.20336 of 2023 in the
Hon'ble High Court. The Hon’ble High Court vide order dt.08.08.2023 Ordered as
follows:

“For the afore-mentioned reasons, order dated 21.06.2023 passed by the Board cannot
be sustained in the eye of law. Accordingly, it is quashed and set aside. The matter is
remitted to the Board to consider the grounds taken by the petitioner in the explanation
dated 02.06.202. Needless to state that the Board shall also consider the fact that
consent for operation was granted to the petitioner on 08.02.2023 as well as the fact
that the petitioner was not a party to the order dated 17.01.2023 passed by National
green Tribunal in 0.A.N0.97 of 2021. The Board shall afford an opportunity of hearing to
the petitioner and shall by a speaking order conclude the proceeding initiated in
pursuance to show cause notice dated 22.05.2023. It is made clear that this Court has
not expressed any opinion on merits of the matter.”

Accordingly, the Writ Petition is disposed of.

WHEREAS, you were given an opportunity of hearing before the Task Force Committee
meeting held on 28.08.2023. The industry representative & RO-Nalgonda have attended
the meeting. Based on the committee recommendations, the Board issued the following
directions on 13.09.2023 to the industry vide reference 19" cited, for payment of
Environmental Compensation and also directed the industry again to conduct the
ground water quality study within 50 meter to 300 meters radius from the industry:

1. The industry shall comply with all the CFO& HWA conditions.
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2. The industry shall comply with the directions issued vide order dated: 30.09.2022
& 23.03.2023.

3. The industry shall carryout assessment study by NEERI / IICT on adequacy to
achieve ZLD system (for new ZLD system), VOC emissions and efficiency of
solvent recovery system (for new SRP), in and around the industry as
recommendation of the Joint Committee, constituted by Hon’ble NGT.

4. The industry shall again conduct a detailed study on ground water contamination
within 50 meter to 300 meters radius from the industry with National Geophysical
Research Institution, Hyderabad as per the recommendation of the Joint
Committee, constituted by Hon’ble NGT.

5. The industry shall pay the Environmental Compensation (EC) of Rs.1,19,70, 000/-
as per the Joint Committee recommendations, you are hereby directed to deposit
an amount of Rs.1,19,70,000/- (Rupees One Crore Nineteen Lakhs Seventy
Thousand Only) towards Environmental Compensation. The amount shall be
deposited by way of D.D drawn in favour of “Member Secretary, T.S Pollution
Control Board” payable at Hyderabad.

6. The industry shall operate ZLD system continuously so as to treat all the effluent
and shall reuse all the treated effluent for plant purposes and shall maintain the
records.

7. The industry shall provide/maintain the digital flow meters with IP cameras to ZLD
system & provide/ maintain IP camera at main gate entrance. The industry shall
provide / maintain PTZ camera to cover ZLD & boiler area. All the cameras shall
be connected to the TSPCB Server.

8. The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 kl/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank with adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal. The industry shall
maintain the records.

9. The industry shall provide digital flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

10.The industry shall revalidate the Bank Guarantee before its expiry till further orders
from the Board.

WHEREAS, vide reference 20% cited, the Hon’ble NGT vide order dated 27.09.2023,
issued the following orders:

1. It is stated that on the levy of environmental compensation the project proponent
had preferred Writ Petition (W.P.N0.20336 of 2023)-on the ground of violations of
the principle of natural justice. Therefore, the said Writ Petition was allowed,
remitting the matter back to the Telangana State Pollution Control Board.

2. The learned counsel appearing for the Pollution Control Board would state that after
the said order, they had issued a fresh notice to the project proponent which is yet
to be decided. If that is so, let the project proponent give a reply to the same and
the Pollution Control Board is directed to give them an opportunity for a personal
hearing and then pass appropriate orders and the said exercise be completed
within a period of 8 (Eight) weeks.

WHEREAS, vide reference 21 cited, you were given an opportunity of hearing before
the Task Force Committee meeting held on 22.09.2023. The industry representative &
RO-Nalgonda have attended the meeting. After detailed discussions, the Committee
recommended to issue certain directions to the industry for payment of Environmental
Compensation within 15 days as recommended by the Joint Committee constituted by
the Hon’ble NGT and also directed that the industry shall carryout assessment study by
NEERI / IICT on adequacy to achieve ZLD system (for new ZLD system), VOC emissions
and efficiency of solvent recovery system (for new SRP) & shall conduct detailed study
on ground water contamination within 50 meter to 300 meters radius from the industry
with National Geophysical Research Institution, Hyderabad in and around the industry
as per recommendation of the Joint Committee, constituted by Hon’ble NGT and other
conditions. Based on the recommendations of the committee, the Board vide reference
22" cited has issued following directions to the induslry vn 09,10.2023,:

1. The industry shall comply with all the CFO& HWA conditions.

2. The industry shall comply with the directions issued vide order dated: 30.09.2022,
23.03.2023 and 13.09.2023.
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3. The industry shall pay the Environmental Compensation (EC) of Rs.1,19,70, 000/-
as per the recommendations of the Joint Committee constituted by the Hon’ble
NGT. Hence, you are hereby directed to deposit an amount of Rs.1,19,70,000/-
(Rupees One Crore Nineteen Lakhs Seventy Thousand Only) towards
Environmental Compensation within 15 days. The amount shall be deposited by
way of D.D drawn in favour of “the Member Secretary, T.S Pollution Control
Board” payable at Hyderabad.

4. The industry shall pay the Crop Compensation of Rs. 22,73,000/- to the Collector &
District Magistrate, Nalgonda as per recommendations of the Joint Committee
constituted by the Hon’ble NGT.

5. The industry shall carryout assessment study by NEERI / IICT on adequacy to
achieve ZLD system (for new ZLD system), VOC emissions and efficiency of
solvent recovery system (for new SRP), in and around the industry as
recommendation of the Joint Committee, constituted by Hon'ble NGT.

6. The industry shall again conduct a detailed study on ground water contamination
within 50 meter to 300 meters radius from the industry with National Geophysical
Research Institution, Hyderabad as per the recommendation of the Joint
Committee, constituted by Hon’ble NGT.

7. The industry shall operate ZLD system continuously so as to treat all the effluent
and shall reuse all the treated effluent for plant purposes and shall maintain the
records.

8. The industry shall provide/maintain the digital flow meters with IP cameras to ZLD
system & provide/ maintain IP camera at main gate entrance. The industry shall
provide / maintain PTZ camera to cover ZLD & boiler area. All the cameras shall
be connected to the TSPCB Server.

9. The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 klL/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank with adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal. The industry shall
maintain the records.

10.The industry shall provide digital flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

11.The industry shall revalidate the Bank Guarantee before its expiry till further orders
from the Board.

WHEREAS, the RO-Naigonda inspected the industry on 20.10.2023 and submitted the
report to the Board. As per the report, the certain non-compliances were observed.

WHEREAS, vide reference 23™ cited, you were given an opportunity of hearing before
the Task Force Committee during the meeting held on 29.11.2023. The complainants &
industry representatives (Virtually), RO-Nalgonda have attended the meeting. The
committee noted the following non-compliances:

i. The industry has not paid the Environmental Compensation (EC) of
Rs.1,19,70,000/- levied by the Board vide order dt.23.03.2023, 13.09.2023
& 09.10.2023.

ii. The industry has also not paid the Crop Compensation to the Collector &
District Magistrate, Nalgonda as per recommendations of the Joint
Committee constituted by the Hon’ble NGT.

iii. The industry not carried out assessment study by NEERI / IICT on adequacy
to achieve ZLD system (for new ZLD system), VOC emissions and efficiency
of solvent recovery system (for new SRP), in and around the industry as
recommendation of the Joint Committee, constituted by Hon’ble NGT as per
Lhe Buard directiuns vide orders dt.13.09.2023.

iv. The industry has not conducted a detailed study on ground water
contamination within 50 meter to 300 meters radius from the industry with
National Geophysical Research Institution, Hyderabad as per the
recommendation of the Joint Committee, constituted by Hon’ble NGT as per
the Board directions vide orders dt.13.09.2023.
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v. The industry has provided PTZ IP camera to cover flow meters and
connected to TSPCB server. But, this camera is not covering the ZLD units.
Hence, the industry may be directed to provide PTZ IP camera such that it
should cover ZLD area (like HTDS & LTDS collection tanks, MEE, Stripper,
ATFD and aeration tanks and RO plant).

vi. The industry has provided PTZ IP camera at Main gate entrance area and
connected to TSPCB server. But, the industry is having 3 Nos. of gates (in
which separate gate is having for ZLD plant) which are connected to
Highway to Pittampally road. Hence, the industry may be directed to provide
PTZ IP cameras for each gate or close the remaining gates.

WHEREAS, vide reference 24™ cited, the Board issued Show Cause Notice to the
industry on 05.12.2023.

WHEREAS, vide reference 25" cited, the Task Force Committee Member inspected the
industry on 16.12.2024.

WHEREAS, vide reference 26" cited, you were given an opportunity of hearing before
the Task Force Committee during the meeting held on 23.01.2024. The industry
representative has attended the meeting and informed that they have taken the
measures and complying with the Board directions. After detailed discussions, the
Committee recommended to re-inspect the industry by the Task Force Committee
member.

WHEREAS, vide reference 27" cited, the Task Force Committee Member inspected the
industry on 01.02.2024. The following non-compliances were observed:

1. As per RO information, the industry paid part payment of Environmental
Compensation (EC) of Rs. 29,95,000/- (Twenty Nine lakhs and Ninety Five
Thousand Rupees) i.e, 25% of actual levied Environmental Compensation (EC)
of Rs.1,19,70,000/-. The industry representative has informed that they will pay
the balance amount of Environmental Compensation (EC) as per the judgment
outcome of Hon’ble NGT in OA. No.238 of 2021.

2. The industry representative has informed that they approached EPTRI,
Hyderabad for carrying assessment study on ground water contamination within
50 meter to 300 meters radius from the industry. But, PO is not issued so far.

3. The industry representative has informed that they approached EPTRI,
Hyderabad for carrying assessment study on adequacy to achieve ZLD system
(for new ZLD system), VOC emissions and efficiency of solvent recovery system
(for new SRP), in and around the industry. But, PO is not issued so far.

4. Two PTZ IP cameras were provided covering the ZLD and boiler chimney. But,
the same were not connected to TSPCB Web Server.

5. The industry is storing excess coal openly outside shed. The Task Force
Committee instructed to the industry for removal of coal and store in the shed
only.

WHEREAS, vide reference 28™ cited, you are given an opportunity of hearing before
the Task Force Committee during the meeting held on 06.02.2024. The RO-Nalgonda
and industry representative have attended the meeting.

I. The Committee noted the following:

1. As per RO information, the industry paid part payment of Environmental
Compensation (EC) of Rs. 29,95,000/- (Twenty Nine lakhs and Ninety Five
Thousand Rupees) i.e, 25% of actual levied Environmental Compensation
(EC) of Rs.1,19,70,000/-. The industry representative has informed that
they will pay the balance amount of Environmental Compensation (EC) as
per the judgment outcome of Hon’ble NGT in OA. No.238 of 2021.

The industry representative has informed that they approached EPTRI,
Hyderabad for carrying assessment study on ground water contamination
within 50 meter to 300 meters radius from the industry. But, PO is not
issued so far.

2. The indusliy tepreseuldlive hds infurmed that they approached EPTRI,
Hyderabad for carrying assessment study on adequacy to achieve ZLD
system (for new ZLD system), VOC emissions and efficiency of solvent
recovery system (for new SRP), in and around the industry. But, PO is not
issued so far.
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3. Two PTZ IP cameras were provided covering the ZLD and boiler chimney.
But, the same were not connected to TSPCB Web Server.

4. The industry is storing excess coal openly outside shed. The Task Force
Committee instructed to the industry for removal of coal and store in the
shed only.

I1. During meeting, the representative of the industry informed the following:

1.Paid part payment of Environmental Compensation (EC) of Rs.29,95,000/-
(Twenty Nine lakhs and Ninety Five Thousand Rupees) i.e, 25% of actual
levied Environmental Compensation (EC) of Rs.1,19,70,000/-.

2.Submitted a Cheque Rs.22,72,000/- issued in favour of “Shepuri
Ramchandraiah” to the District Collector, Nalgonda District towards Crop
Compensation.

3. They will pay another 25% of Environmental Compensation amount within
one week.

4.Approached EPTRI, Hyderabad to carryout study on ground water
contamination within 50 mtrs to 300 mtrs radius. The EPTRI has collected
the ground water samples to carryout the study on ground water
contamination.

5.Approached EPTRI, Hyderabad to carryout study on adequacy to achieve
ZLD system for new ZLD system and VOC emissions & efficiency of new
solvent recovery plant.

6.Installed 2 Nos. of PTZ IP cameras to cover the ZLD and boiler stack and
same are connected to TSPCB server.

7.Shifted the excess coal stored openly into the coal shed.

After detailed discussions, the Committee recommended the following:

1. To pay another 25% of Environmental Compensation amount (2™ installment)
within one week and remaining 50% of the EC amount shall be paid within
6 months from the date of 1% installment paid.

2. To issue following directions to your industry to comply:

e The industry shall conduct a detailed study on ground water contamination
within 50 meter to 300 meters radius from the industry with National
Geophysical Research Institution, Hyderabad as per the recommendation of
the Joint Committee, constituted by Hon’ble NGT within 15 days.

» The industry shall carryout assessment study by NEERI / IICT on adequacy
to achieve ZLD system (for new ZLD system) in and around the industry as
recommendation of the Joint Committee, constituted by Hon'ble NGT within
15 days.

e The industry shall submit the fresh Bank Guarantee of Rs.24.0 Lakhs
towards compliance of the above directions in favour of the Member
Secretary, TSPCB, Hyderabad for a period of one year at concerned Regional
office within in a week.

WHEREAS, vide reference 29" cited, the industry submitted a letter dated:17.02.2024
stating that, they have paid another 25% of the Environmental Compensation amount
of Rs.29,95,000/- on 16.02.2024.

WHEREAS, after careful consideration of the material facts of the case, the Board

hereby issues the following directions to your industry to comply:

1. The industry shall comply the CFO&HWA conditions and also shall comply with the
directions issued vide order dated:09.10.2023.

2. The industry shall pay remaining 50% of environmental compensation amount
within 6 months from the date of 1% installment paid.
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3. The industry shall conduct a detailed study on ground water contamination within
50 meter to 300 meters radius from the industry with National Geophysical
Research Institution, Hyderabad as per the recommendation of the Joint
Committee, constituted by Hon'ble NGT within 15 days.

4. The industry shall carryout assessment study preferably by NEERI / IICT on
adequacy to achieve ZLD system (for new ZLD system) in and around the industry
as recommendation of the Joint Committee, constituted by Hon’ble NGT within 15
days.

5. The industry shall submit the fresh Bank Guarantee of Rs.48.0 Lakhs towards
compliance of the above directions in favour of the Member Secretary, TSPCB,
Hyderabad for a period of one year at concerned Regional office within in a week
and shall extend the same from time to time till further orders of the Board.

These orders are issued under Section 33(A) of Water (Prevention and Control of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

The above mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your industry under Section 33(A) of Water
(Prevention and Control of Poilution) Act, 1974 (as amended by Act 53 of 1988),
directing closure of the industry in the interest of Public Health and Environment without
any further notice.
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Coal storage shed
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Raw material storage area - Ware House
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